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LOK SABHA DEBATES

'

LOK SABHA

[

Wednesday, March 27, 1968/Chaitra 7,
1890 (Saka).

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

efmrar afacsm
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AN HON. MEMBER: Sir, Shri Ram-
avatar Shastri is not present in the
House.

MR, SPEAKER: I am sorry. Now,
next question.

SHRI UMANATH: The question
having been answered you may per-
mit gupplementary question,

MR. SPEAKER: Next question.

SHRI UMANATH: I am not raising
any point of order. It is serious point,
The question having been answered,
whether rightly or wrongly, you may
permit some supplementary guestions.

MR. SPEAKER: I have not allow-
ed it. I have called the next ques-

tion already.
Cars sold by Foreign Service Officials

*g69. SHRI BAL RAJ MADHOK:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the rea-
sons for cars brought by foreign ser-
vice officlals being allowed to be sold
by them on their own and not through
State Trading Corporation on the
same terms op which the cars of the
foreign service officials of other coun-
tries are purchased and sold by State
Trading Corporation?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT): In
the matter of the sale of personal
cars, a comparison cannot be drawn
between Indian Foreign Service Offi-
cers and foreign diplomats in India.
Foreign diplomats import their cars
duty free, while our Foreign Service
Officers, with the exception of Heads
of Missions, pay customs duty. How-
ever, excluding a Head of Mission, the
Foreign Service Officer, who desires
to sell his car within the period stipu-
lated in the Import Licence is required
to offer it to the State Trading Cor-
poration.

SHRI BAL RAJ MADHOK: It is
not purely a question of the techni-
cal validity of their selling their cars.
The diplomatic services are supposed
to represent the country outside and
set a standard of behaviour worthy of
our country ang ulso present a sense
of mission, But as things are many of
the people belonging to the dip!omatic
services—there are some good excep-
tions also—only make use of their
position to make gains by such ways.
Though technically they may not be
wrong, it creates an impression that
they are going abroad, purchasing
things there and selling them here at
higher prices. That is why they are
keen to go. to particular stations. This
casts some kind of reflection on the
diplomatid servioes and also affects
their efficiency. May I know whether
some checks will be put on their pur-
chasing things and selling them in the
market here in India?

SHRI B. R. BHAGAT: There are
certain restrictions and rules govern-
ing the sale of cars when the heads
of the missions come back. The Fi-
nance Ministry also goes into this, Ac-
tually, the Finance Ministry has ans-
wered a few questions on this matter
regarding the rules governing this.
But the general rules are that they
have to give an undertaking that
they will not sell the car for three
years from the date of importation
or four years from the date of pur-
chase, and if they sell or want to
sell the car before that period,
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they have to take the permission uf
Government before doihg so.

SHRI BAL RAJ MADHOK: Because
of these perquisites, many of the dip-
lomats try to get posted in such i-
tals where things can be purch at
cheap prices, and they avoid bethg
posted in many other countries, such
as African and Asian countries which
from the point of view of India's ex-
ternal interestg are much more im-
portant. In a way, these perquisites
serve as a temptation. Keeping this
in mind, may I know whether the se-
nior diplomats will be posted to those
countries which may not be so im-
portant otherwise but which are im-
portant from the point of view of
India's interests?

SHRI B. R, BHAGAT: The place of
posting or the country of posting has
not muech relevance to this, because
wherever they are posted they have
the samer facilities and they can buy
cars free of duty. For posting pur-
poses, we have different categories
and different sectors in the world.
We take into consideration their suita-
bility, the places where they have
been posted earlier and then decide
to which place they are to be posted.
So, all these things are considered.

SHRI HANUMANTHAIYA: The
hon. Minister has said that if the offi-
clals have to sell the cars before the
time fixed, permission has to be
taken. May I know in how many

cases such permissions have been
given?
SHRI B. R. BHAGAT: Persons

belonging to these Missions other
than the heads of missions can sel!
only to the STC. The only relaxation
is in favour of the heads of missions
During the last five years, there have
been 32 such cases where they have
sold their cars.

SHRI DINKAR DESAI: May I know
the total number of cars that were
imported by these officials during the

last five years
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MR: SPEAKER: That is what he
has just mentioned,

hI DINKAR DESAI: He
hdy given the number sold. But I
want informatjon about the number
of cars that were imported by these
officials during the last five years.

SHRI B. R. BHAGAT: Out of these
17 cases are of the heads of missions.
In other cases, normally, anybody who
gues abroad buys a car. The House is
well aware that if a person sells =
owr in foreign countries, say, In
Burope or America, even after six
monthe of its purchase, the re-sale
value is very little. Therefore, nor-
mally, they gll import the car.....

SHRI DINKAR DESAI: What is the
number imported? ' i

SHRI B, R. BHAGAT: Itis very
difficult to give the information be-
cause I do not have that information
now. But as I have said, anybody who-
buys a car abroad brings it here, be-
cause the re-sale value in the foreign
countries is not much. But as I said,
if they sell it here they sell it only to
the STC. In the case of the heads of
missions, there is a certain relaxation.

SHRI HEM BARUA: Is it not a
fact—I want to pinpoint it —that Mr.
Azim Hussain, one of our most out-
standing diplomates has sold his im-
ported car not through the STC but

_to a man directly at Rs. 80,000 and
given him a receipt for Rs. 30,000
only and if so, whether Government
have received any complaint about
it—there is a complaint about it—and
if so, whether they are going to in-
quire into the conduct of this diplo-
mat?

SHRI B. R. BHAGAT: Mr. Aszim
Hussain bought a Fiat-2300. It is not
. luxury car by any standard. He
bought it for Rs. 10271 and he bought
it in 1964; he sold it in December,
1967. He was posted outside, and on
transfer he has sold it Therefore
this is a perfactly regular case, and
there is nothing irregular about it
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ot gak wfastd & oir alx ¥ s
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Nt wEw fagrd ardd : WX
sqTaT a7 g g, av faer §ifsw

SHRI SHANTILAL SHAH: Would
it not be proper that the STC should
take over the cars at cost mius depre-
ciation for the years of use so that
there will be no loss to the officer but
the officers woulg not take any profit
out of it? Would that be possible?

SHRI B. R. BHAGAT: As I have
said, a large number of people be-
longing to these missions sell the cars
to the STC if they want to sell them.
After they sell the cars, they have
also to buy new cars when they go
abroad on further posting, for which
they have to pay.

SHRI HEM BARUA: But they buy
and sell at an exorbitant price.

Indian Ebassy in Washington

*870. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether attention of Govern-
ent has been drawn to an article enti-
tled A bit of Central Secretariat”
published in the Hindustan Times,
dated the 28th February, 1868 which
presents a report on the working of
our Embassy in Washington; and

(b) whether Government have exa-
mineq the report and if so, the ac-
tion taken thereon?

MARCH 27, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) (b).

the highest stan-
dards of courtesy and efficiency.

So far as this particular article is
ﬁcemed,Govmunthaveaeenit
Embassy.

SHRI HEM BARUA: This article,
published in the Hindustan Times of
28 February and written by Shri Kri-
a_ﬂnn Bhatia, has pinpointed the work-
ing of our embassy in Washington, It
is the same indifference, same lethar-
By, same indolenge, same caswral and
cavalier manner seen in the Secreta-
riat here, and there are a about 300
persons working on the staff of the
Indian embassy in washington, In the
context of all this, may I know what
particular steps our Government have
taken to see that the functioning of
our embassies abroad, particularly
because they are supposed to project
the image of India is improved and
they do not represent a bit of the
Central Secretariat in Delhi in foreign
countries?

SHRI B. R. BHAGAT: This is u
continuous matter. In recruiting,
training and in posting abroad, we
give them sufficient training. Whether
it is a matter of courstey or efficiency,
this is one of the primary things kept
in view. The House hag several times
discussed this matter and it is our
effort to see that there should be con-
tinuing effort in this direction so that
our embassies abroad function efficien-
tly ang show all due courtesy that is

expected of them.

SHRI HEM BARUA: The hon. Mi-
nister has said that it is the attampt
or effort of Government to see that
our embassieg abroad function effici-
ently. Is it not a fact that our Ambas.
sador in Algiers, Shri Mohmmed
Yunus, who had joined his post only
three or four monthe ago, flew down
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10 Delhi, although he did not
have any official duty here, to attend
to and supervise the arrangements in
«connection with the Prime Minister’s
* son’s son's marriage? If it is so,
when things were developing.in West
Asxia, was this gentleman not respon-
sible guilty of shriking his duties?

SHRI HANUMANTHAIYA: May I
rise to a point of order?

MR. SPEAKER: No, The Prime Mi-
nister.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN1S-
of PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): This is absolute-
ly false, because the date of the
marriage had not even been fixed
when he asked for his due leave, Ac-
tually he has gone on a Bharat Dar-
shan tour on his own because he had
‘been out of the country for some time,

SHRI HEM BARUA: But the fact
remains, and it was reported in the
papers, that Shri Mohamed yunus
came down and he was seen supervis-
ing the arrangements for the marriage
at the Prime Minister's residence,

MR, SPEAKER: No please; that
may be in some other connection,
st meftwimat . #|@T EATE
fadeit gaTaTa & 0T o gAY A &
T J8T AT § AT IT F AT AT
Reriza #1 gfer § w@ v fogrd aoy
&7 wr g # F ag qoAr S §
fe wafoer madde 7 7ma e Tro

MR SPEAKER: That does not con-
<ern this question at all. Shri SC Jha.

= fraer w1 : wWETRT WEIET,
tfegw gt aifamres ¥ & ag
wa & et @ 1 @ awl aw
IWAA ST AT e g o =
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w7 faardt a1 1 43, rawar § fe 5w
e wt ofdfenfa ¥ ag feelt @t
&, 79 3% ¥ §T T@dqT G gy
ar €8 g9 A ¥ gar qAT § qoAr
wrgat g e ot faardf warfoer % g
§ I N wrfgw fewed wromar €
ar 37 ¥t waE & & fag w9 &
Feaee wiot oY atfweA ¥ § 9w
¥ Ty w1 @ avg ¥ syt g,
€ T &1 wv § faw ¥ agegraar
R 7

AT § I ¥ gatatal ¥ Afew
W faefaai oY qacan 7@ oardt
g1 ar & arqar wmgat g fe faedr
T aret ¥ fpay W faemdf wwe
¥ TTEm ¥ gaTgSw Awiw ¥ s feg
g7

MR, SPEAKER: I do not think he
can answer it...

s{iwal  FERIWATHT ;. HEAN
AR, IX ST F A F1 ara fwwr
g A g YA ET U< w4 A v
HHT ?

MR. SPEAKER: I was saying that
tthe Minister could not answer it
Meanwhile the hon. lady member gets
up and says something. She will have
to sit down, She cannot be indisci-
plined. She does not even hear what
I say, but thinks it is her privilege to
get up and say anything in this House,
This cannot happen. I wag saying that
the Minister eannot say how many
students are there. Meawhile, she
jumps up. It cannot happen like this.

1 do not think the Minister can ans-
wer the question.
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ot xo o ww : faenfemi
fea gfeer & fag garar 3w ek
AT JATATY G99 GWT T O IT HY
TR FCEFTIE AT E |

SHRI KRISHNA KUMAR CHAT-
TERJI: To ensure that the image of
India is properly projected in the
working of our embassies in foreign
countries, I would request the Prime
Minister to enlighten us as to what
special steps Government are taking
in this direction?

SHRI B. R. BHAGAT: There is a
critical scrutiny of the functioning of
our embassies, We have an inspecto-
rate which goeg abroad from time to
time to see things on the spot. We
also get reports from them, Then cri-
ticism and comment in the press end
Parliament are also taken note of and
attempt made to better the function-
ing of our embassies,

SHRI LOBO PRABHU: In the con-
text of the continually increasing ex-
penditure of the External Affairs Mi-
nistry—I may mention that this year
the budget provides for an increase of
Rs. 1-45 crores, though devaluation
should have reduced the expenditure
by Rs. 5'5 crores—has the Ministry
considered the possibility of consoli-
dating the work of other Ministries
abroad, e.g. the Education Ministry,
the Commerce Ministry, the STC and
Supply Ministry which have all sepa-
rate representatives doing the same
work which could be done at one place
by the embagsieg under the heads of
missions?

SHRI B. R. BHAGAT: May I submit
most humbly that devaluation increare
the rupee cost and not reduces it?

SHRI LOBO PRABHU: T meant de-
valuation of the British £7

MARCH 27, 1968
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SHRI B. R, BHAGAT: A strict scou-
tiny is made of the Ministry's budget
by which wherever we have gone for,
expansion or opening of newcd-,
sies, we try to keep the expenditure ®
to the minimum possible.

SHRI LOBO PRABHU: He has not
answered my question concerming
consolidation. Are they considering
cosolidation or noty

SHRI B. R. BHAGAT: That aspect
is also kept in view.

ot a1q W wfgeae : § S
wrgan g f it wreda faard fadet &

@Y § 71 w9 qg7 F garAra) § oav
S8 § {5 5o 3w 1 afger sy
far ot v gt 1 wwefes
afefeafadl ¥ 971 Haa 0T @ 7

oft o o WA ¢ AT WE@A

azt W@y & 9% gy Tgi & gararan
Y waWg @aT § W A §8 W giaar
fagw "X A & WIAEA &1 A1 gl
gagframar g

SHRI 8. KANDAPPAN: In answer
i» the main question, the Minister
said that with regard to the particular
irregularities mentioned in the arti-
cle in question, they are enguiring
from the embassy. This is a very
strange answer to give. Do Govern-
ment hope to get any kind of reasona-
ble reply from the embassy concermed
because they will only try to protect
themselves? When such kind of irre-
gularities are brought to their notice,
not only in this particular ca.e but
generally in regard to any embassy
or mission abroad, are Government
prepared to institute some kind of in-
quiry over and above, not within the
embassy concerned but without their
knowledge by somebody from outside,
who will make his report to Govern-
ment? :
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SHRI B. R. BHAGAT: Certain

things like the biulding not being

looking, there being financial

and various other matters

may have affected the staff, We have

asked for a detailed report, They

have give some report. ‘'We are look-

irg into these matters. 1 can assure

the House that wherever corrective
action is necessary, we will take it.

SHRI S. KANDAPPAN: My ques-
tion is entirely different.

SHRIMATI INDIRA GANDHI: We
have inspectors also and they tour
these places. But some of the difficul-
ties which the writer has pointed out
in his article mre genuine difficulties.
For instance, it is gaid that they want-
ed sanction for some funds which has
not been given and so they are una-
ble to do the work. Therefore, we
maust know both sides. But I do not
think that o much importance should
be given to what a newspaper prints
sbout aparticular embassy because
quite often these are subjective com-
menta.

SHRI BUTA SINGH: This question
has come up so many times before the
Public Accounts Committee and the
Committee had found that the func-
tioning of the India Supply Mission
had not been proper. Is there any ma-
chinery in his ministry which attem-
pts to dispel that image from the pub-
lic mind?

SHRI B. R. BHAGAT: So far as the
PAC reports are concerned, we go
into them and take action. The Com-
mittee recommended a cut in the
staff of the India Supply Mission and
we are taking it up with the Ministry
Works, Housing and Supply and also
the Finance Ministry. All these mat-
tery are under consideration.

o o wew : wma gyt feEE
Wfr afaw swwe &9 §, m;:
areqEet srawd fear am, @
urEdt 97 &F W B TG w@v |
il & wga e § T wre Py
W Wi wRad BYE §d A W
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©E, § G W § W AW ]
fererad Y WAy | @ o e
aT% QR w3 & off wrfaw gia
% art ¥ o= frwroa wrf oY fs o
80 FATT TYY Y FTT I ¢
(wrawt) ...

www W : 4g AT At agd
LR R U L
off oft v : wWOW X W@ &
Tagd =T Mo Fo AgE & wawTw Aoy
T § TR AT T Torge T §, 71 ITH-
T ¥ fagaATa WY T AT 9=
WA g1 W@ &, Aewg "ge Wi
FELAT TR AR FT QG §—T9 &
art § w1 sedawe & mEE ¢ e &y
A & AT IAFT AT AT 7
wt qo Mo Wi : Mfa & arx 7
IA®T GATAT § WX A ERAGT WY
& & | afFa agt w1 mEdt W §7
@ 36 <R 7 #if g g
& st & |
SHRI K. NARAYANA RAO: The
IFS is quite a new service; it started
with independence, But the mode of
recruitment and the nature of exami-
nations are the same for the LA.S,
that is, the civil service. The brief
special training that is given is inade-
quate. In view of these deficiencies,
will the Minister be prepared to con-
sider introducing new orientation

courses and also include such subjects
at the university level?

.....

SHRI B. R. BHAGAT: If the hon.
Member has any specific proposal for
new orientation course, we shall look
into it. But I can assure the House
that before they ure posted out or
their job; a very rigorous training fis
given, including a tour of the country
for several months and visil {o some
districts so that they know the coun-
try as it is. For brief intervals they
also, come back and see the country
and keep themselves abreust of the
events happening here.
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EET 3, 99 ¥ a1 ¥ Aua-ty
lﬁﬁmﬁjlﬂﬁ?ﬁw#mﬁtll
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fa2et & ¥, smod gamaTel ¥ o
AT 37 (e wifed ag 7@} forear
@ aaa e & fr owoe
FATATET F 7 97 Ifwm wriw A8
faar & 1 w1 wow g O e
mid 2

St A W WA FHT FET GET
frsmad wreY & &Y gw SAFT wEaE
FE | 7 waw w1 3 E e g
st frandt agt & gamame s wvaw
eifaa @ o

ot FAT AT Tew ;WA TG FAT
gt 7wy fw oo wfewew § @
wfaster qedfees g1 & | § 98 g0
iz g & gw @ o agt 1@ g,
ot ifze BT 8, 9% FH U L, IAY
wq1ET Agt famdaede "I qzaE & )
wow FfF # qam AAT ST FY qFTT
wrgat § fo o {1 qamer o Y g
HToHT A1 Aol que Frear &, I
IIFT K FATHTT TG QT T | wE
Tt & WY ¥ gER eRTET ¥ 99,
a7 gurd g &1 fow w3 qen fR
Iz AN ATA YA A w4 E erw |
T WEHT 0I=qE gAR agt d A
& | 7g aw O W w7 AG §,
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ﬁmﬁﬁ%mmgﬁ:m
‘aifeariz & 2 fm A A o we—
wgt w7 feaf @, agt & o gt
AW T AL A G ¥ AR A
st s

sftweft gfrey ot © 7 ) famgwr
R AT AT E—wwrarorA §  qh
T T a1 7 F, AfeT ot goor wifean
A forar 7 agt &t 7€ &, avw <
A g TG §—ag worT A &

India’s Borders

871. SHRI RABI RAY: Will ihe Mi-
nister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that joint
teams of representatives of the Minis-
tries of Defence and External Affairs
have been entrusted with a project
which aims at placing beyond any
doubt India's exact borders; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI B. R. BHAGAT): (a) and (b).

All matterg relating to our borders
are subjected to constant scrutiny in

the appropriate Ministries and Depart-

ments of the Government of India.
And, where necessary, interministe-
rial meetings take place, Hon'ble
Members will appreciate that it is

not in the public interest to disclose

the details of such meetings and dis-
c_tissions.

st <fe g : a7 OF wAET
¥ Ao ¥ fewr 21 e F A
7% & uw wamt 2w & fowwr et
Tt de wfw ffedt & gew fi—
gfrar % ®rf off & 2w A} o
dar gur &1 | & s w5t oft & quAw
amgar § 5 fegeam A @ & R
¥ oY wgy ¥wagA ¥ wro Mifgar awEw
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& g€ ff SR QR FaETET A WX
& wgr T a1 fF T A w AT Y
@ &, WRITT aga wgriewnT a—
g fow e & womE gr—15 W,
1947—37 fm  fegmam & &t
ot fasft Y, st dar gy Fraifi
gt @, g® dfwm w1 wEAET W U
gardr fat wfa fadfml & geosh—
qg YA HelT gW w q@E ?

Sl Ao To WY : &7 FTAT T AV
< 991 {1 (F g, aoEw 4
AT LHT @ AT THIE W AT AT ARG
AEIT BEET A OF wRe gfew F
AT BT 4T, §q W 39 AT qral §i
FoTAT ATET § a1 oEw fad ge wwax
fear oma, @t aamar o @war &

sicfaTm: #T &9 ¥ v
fe fom femgw W g% 9w =
garar ot e fraifia & a9 o gwd
¥ foadt gord ol faRwil 7 guw
e

MR SPEAKER: I do not know whe-
ther he can answer it as a supplemen-
tary. It is a very delicate question
pertaining to the territory ol India,
Suppose off hand he says so many
thousands of square miles have been
taken away, it will be a dangerous
thing. Dr. Fernandes also brought to
our notice some maps. This is a very
serious matter. Thig is not the way
to deal with our territory because off-
hand the minister cannot say some-
thing. About the maps, I have already
said that we will have a discussion.

AN HON. MEMBER: There is a
half-hour discussion today.

MR, SPEAKER: After this also, let
us see. I do not think the minister
will be able to answer that so many
will be able to answer that so many
He can put his next question.
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. Sr<fwwm: &y el sy
q A wmgar § v fem wpmev
% foert g gk § 2

ft ¥o Wo W : A TF wAN
ST R, SawT waTa foar ar w@r & )

tfem: wwgadh g fs
e fmim & sEd-sEd
% ¥ Wi A9 ¥ weaew ¥ wdey A
sgfFdwsmmy ? wat#
SUTT Wt # war shafwar & 7

SHRI B. R. BHAGAT: There is a

question No. 878 which is about these
islands,

MR. SPEAKER: That is a different
question. Mr, Madhok.

st wAw  wwlw ;G &
TH g AR A AW s R | K
W wTgaT § fR e s v &
o § qgr 9 oy foar omar @ fw
fasraie 2, oY @ ¥ | o@wrd
#ramet w1 faw 1 @ 2 @ B
@ 2! g g fafea € @
R At 7Ry FY a@E H FT HETE
gfFmganrd @I | wWR T aW-
oA § & ag gy €T AE @A e
¢ wafan 91§ sfacdz 7 frr omg
gaggdame ! @ w3 fafa
& ¥ Faraa fF ag gl §hig § W
guwr & gfafraa oofefa 4,
foa® wet $fomm W & &R
WEHMEH i, q@ WM™ §EA §
arét anfw fiRe T ware g@v *F AtEa
Tuy ?

ar w1, ww-nfw =, Qe
o afie-erd A5t ( sfweht
) : W W F AT
agw gt oY) ST AR

WA ®qy
o i
& T®
3w mihﬁmm,mq-{ﬂ

MARCH 27, 1968

Oral Answers 20

agw g€ dY | wET W Al at
& Wit w71, Wil ¥ 39 wwar, A
I ag o gEwTEr @1 f oF W‘J
¥ X fafern & sofm 1 & 7
IH AT Y T AR A A T wmw
T W A A § & s weE
fox & ool # ara ot et &1 3%
T IEA T feEw F g A w
HHEM@T 91 |

U% WG a¥eq : GEddq9qT
Iq TET ] |

SHRI CHINTAMANI PANIGRAHI:
This question pre-supposes that there
is w grave doubt about India's exact
borders. I would like to know cate-
gorically from the minister whether
really the Government is doubtful
about India's exact borders even after
20 years of independence. Secondly,
may 1 know whether during his re-
cent visit to India, Gen, Ne Win of
Burma had a discussion with our
Prime Minister and whether he has
given any indication of any Burmese
claim to any of the Indian territories?

SHRIMATI INDIRA GANDHI:
There is no doubt about our borders.
There was no such claim made by
Gen. Ne Win.

SHRI SWELL: A number of islande
in the Indian Ocean have become sub-
ject of dispute. There is the question
of Kachchativu. The newspapers yes-
terday or day before mentioned about
another island, Narcondam, about 60
miles north of Anadmans.,.

MR SPEAKER: You have gone far
beyond the main question.

SHRI SWELL: I would like to know
whether the Governments attention
has been drawn to & newspaper Ie
port where the Burmese Government
i reported to have erected posession
stones in this island? I would like to
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know whether this murnustry or the
other ministries to which the Minis-
ier of State referred have examined
this*qguestion whether this island be-
longs to India and whether India is

ercising effective controi in this is-
IMd or not.

SHRIMATI INDIRA GANDHI; This
matter was also the subject of discus-
gion in this House and I had then ex-
plained that the Ceylonese Govern-
ment and we have agreed (v talk cver
this matter.

SHRI SWELL: My question was not
about Kachchativu. It was about thne
Narcondam island and about the erec-
tion of possession stones by the Bur-
mese Government there. I asked whe-
ther the Government have taken up
this matter with the Burmess Gov-
ernment, whether they have examin-
ed this claim made by the Burmese
Government and whether they are
exervising effective control in that is-
land or whether the Government are
sleeping over this matter,

MR. SPEAKER: So many people
want to ask supplementaries on this
question, 1 think even if the whole
hour is devoted to it, even half the
r.umber cannot be allowed. They are
asking supplementaries on guestions
which are going to come. This ques-
tion is about the borders, whether the
Defence and External Affairs Minis-
tries have been entrusted with a pro-
ject, etc, I think I will now allow one
or two more supplementaries and skip
over to the next question.

SHRI SWELL: Sir, these islands in
the Indian Ocean ure going to be of
very great importance mow and in
the near future also in respect of de-
fence,

MR. SPEAKER: I agree it is an im-
portant question. But it does not per-
tain to this main question which 1
will read:

“whether it is a fact that joint
teams of representatives of the Mi-
nistries of Defence and External
Affairs have been entrusted with
a project which aims at placing
beyond any doubt India’s exact
borders.”
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Other questions wre there abous is-

lands, which are coming. They need
not be taken up now.

SHRI KARTIK ORAON: This bor-
der dispute has come to remain as a
chronic disease with the Indian na-
tion as long as the borders are sur-
rounded by hostile countries ifke Pa-
kistan and China. I would like to
know from the Government whether
they are seriously considering im
terms of erecting curtain walls along
the Western border, along Rajasthan
ang Kashmir, and again on the NEFA
side and then again in the East Pakis-
tan border, thereby encircling East
Pakistan, and putting grey hounds
along them.

MR. SPEAKER: Shri Surendranath
Dwivedy.

SHRI SURENDRANATH DWI-
VEDY: I would like to know whe-
ther they are in a position to make a
categorical statement as to which are
the areas in the border which are not
at all in dispute. Can they spell it
out and tell us which are the areas
whiech are not at all in dispute?

SHRIMATI INDIRA GANDHI:
There are a few places in dispute;
they -are very few. There are others
which are in adverse possession, either
of India or of Pukistan. Then, there
is the lang which is illegally occupled
by certain countries.

SHRI SURENDRANATH DWI-
VEDY: What is the area?
SHRIMAT] INDIRA GANDHI: A

the hon. Speaker remarked, to give
the exact figure just now is difficult.

SHRI S. M. BANERJEE: I would
like to know whether the hon. Minis-
ter is aware that in 1048-40 the maps
which were produced by the Director
of Mmp Publications, Dehra Dun,
under the Survey of India, the same
maps were used by China as well as
Pakistan for claiming some of the
areas. These facts were brought to the
notice of the then Defence Minister
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by some of us who were not Members
of Parliament, thtat Brigadiar Wilson,
who was the Surveyor-General at
that time in India had his brother a%
Surveyor-General in Pakistan, they
had united and done wull this mischief.
I would like to know whether these
maps have been properly checked to
see that our borders are correctly de-
fined by them.

SHRI B. R. BHAGAT: Yes, Sir.

SHRI s. M. BANERJEE: Sir, he
has not given a full reply to my ques-
fion (interruptions)

MR. SPEAKER: The question was
whether it has been verified and chec-
ked. The answer is “Yes, Sir."

ot gew fayrdt wrwdadt ¢ wA
qer T a1 fw sy 99 dFT WTEEt 3
fomit uF fegea & ar ol gEw
qaffam § a1 37 A T faw #w
o ¥ TEEr A1 4Y fowd A § AE
Wy R g wg A

SHRI B. R. BHAGAT: No, the ques-
tion was whether it has been checked.
1 said “Yes".

SHRI S. M. BANERJEE: Let it be
clarified.

MR. SPEAKER: If I understood the
pont correctly, the question was that
both brothers did something which
may be wrong; has it been checked
and verified whether things are right?
He said in answer “Yes”, That answer
is not to the question whether it has
been checked that the two brothers
have done something improper or
wrong. To the question whether Gov.
ernment have checked and verified
about its correctness he said “Yes"

SHRI S. M. BANERJEE: Correct-
ness of what? Correctness sbout the
brothers?
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MR. SPEAKER: Correcthess of the
maps also. If it is a regular discus-
sion, the Minister can come preparéd
and give a full answer. Now, if in
reply to an involved question a short

reply is given it will be dangerous" ,

also. Now, Shri Samar Guha.

SHRI H. N. MUKERJEE: On this
point the questioner put in certain
material, right or wrong we do not
know, Now, they appear to be im-
portant. Since the House has taken
possession of those facts, something
has to be saig in regard to that. The
question was whether our border map
was in the mess because of Pakistani
collusion and it took place at a parti-
cular point of time which had to be
verified later. Since the answer was
‘Yes’, do we understand that kind of
mess did ectually take place and was
later verified. The Minister is mot
very clear on that.

SHRI SAMAR GUHA: Partition and
surrender of Tibet to China were the
two causes for our unfortunate border
disputes with our neighbours Pakistan
and China, In view of the border dis-
pute raised by China may I know
whether this Committee, which has
been mentioned in this question, dis-
cussed the question of just marking
our border firmly from the side of
India ip Kashmir, NEFA and other
Himalayan borders? Secondly, we
have a dispute about the Radcliffe
Award, particularly in the eastern
sector, in Nadia District, in Cooch-
Behar wmrea, in Chittagong and some
villages in Karimganj. I would like to
know whether fresh appraisal of the
marking of the Radcliffe Award
about the border of East Pakistan
with West Bengal and Assam.

SHRI MANIBHAI J. PATEL: I’
would like to know from the hom,

SHRI SAMAR GUHA: Sir, the Mi-
nister has not replied to my question.

MR. SPEAKER: If they want, they
ean answer it
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SHRIMATI INDIRA GANDHI: We
did not hear the question very well
because there was a great deal of in-
terrupfion, as you Sir, have yourself
pointed out. Firstly, it wag made
c! in the answer that there is no
committee as such. We said
that naturally where various Minis-
tries are concerned, they meet toge-
ther and discuss these points. As far
as some of the borders of the country
are concerned, there are some encla-
ves which are to be exchanged. They
are small areas in regard to which
there was some discussion or question
in the House only the other day which
I dealt with. We are very clear about
our borders; they are either under
the Radcliffe Awarg or under some
agreement. As I pointed out at that
time, we have to fix border pillars in
some of these areas, In some portions
demarcation has still to be done. In
one case the Pakistan tesm wag with-
drawn because they made it depen-
dent on Beru Bari. Therefore, in some
of these areas, although we know
where they are, demarcation has not
taken place.

SHRI SAMAR GUHA: I specifically
referred to the Redcliffe Award and
marking of the boundary.

MR. SPEAKER: Shri Manubhai J.
Patel.

oy wforarf Ko G2@ : AW HFET,
T qew W 87w fawg § e el
¥ WYT 70 99 §Wg o e fed
I ¥ ¥ gra e a7 oAl w1 S
¥ o g fmr mr qr 1 ¥Roaw
T qg 9T 97 f§ W 7 79T "o
for feafa % & e =21 & 7 |97 qoT
g g 6w w1 wdwrr feafa &
o frm fegfa & & oo & feafir
¥dMema A 2?7  ¥E N agerE
T AAAE | IA AW AR g v, Afww
wr & ST =g g
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I would like to know what is the

actual position of India's map today.

Would you mind describing it to the-
House?

MR. SPEAKER: In answer to a
supplementary question how can
they describe the map of the whole of
India?

SHRI MANIBHAI J. PATEL: How
can we understand the position....

MR. SPEAKER: Are you really
serious that the Minister can describe
the naksha of the whole of India in:
answer to a supplementary question?
Can it be done?

st wforag ®o w@w : §B W
Az TEET a9 9T T famm

MR. SPEAKER: If the hon. Minis-
ter can describe the whole naksha of
India, T have no objection. I know, it
will not be easy.

SHRIMATI INDIRA GANDHI:
I replied a little while ago that there
is no doubt about the map of India.
There is some land which i under
the illegal possession of China and
Pakistan. There are other very small
bits which are under dispute or small’
villages where demarcation has gtill
to be done, but the map of India 1is
very definite. There ig no doubt
about it.

=) wisr WTw yowr : & ST
g g fr gm A et @ faare-
wx s @ E fam e wr@smeR
aw ¥ femSoa aft femrmar g ?

= Xo WMo AW : T T {73
CHET AT T AT E

ot wheTe wrw St : firadr @
7 At qramig o
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ot wew (ot wrwadt s
wgRy, N9 & IE ag foem §
THE] T FTAT TEAT { | A A A
2 T W ¥ wafEn § gAY
AT AT FT T & IEFT WY gAY FraY
2 1 &Y F=5 FT ATHAT Y AT ST FE
F=8fqq w11 zard fiwgs) @ faare-
TR T d g faaw
AR 7% 20 F) qowd Fow H gw Ay
gt &7 F% fF zamr ger @ faare-
v g s et ¥ femedm

stiwert gl st : gu oF a1
FeqqE ¢ A mA i FE F A
21 e @ osw @ N CefEw
g e ¥ &1 fw W fgR ¥
|7 e 1 awi 9T Y aw Osased
T g e WK femrdww awr )
95 fergiz e g A fF wam §2
aifeear aTéT9T &, Pakistan is in
occupation of 249 acres. & iFTTATEr TAY
73 feefaga sk fe afeam &
A & 7 9T A Wi gEtard
Ay, NfE s @EmdE w1 Ak
aiffear @ #T @I} ag aga
BB fow #

ot WieTe ATA ATAT ;Ao FeqAT
gt

it iR widt ;e
513UFE ST &0 g§ @ F A
qE R | X aEEE W @ g
(srerer)

ot e fagre amwy : T -
H({] ATT T T T AT

ot wy ferd © ¥ #9E @A 9
qg v, wieq fedt df 99 § FAN-
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TAE AT AET AT | REAT AT FEATAT
U F A

“project which aims at placing
beyond any doubt India's exte
borders”. .

ovt 7w dm S A F ww F
AT ge A I 9T A, Iy arfe-
&= & A1y, fosaw & aq, S F A
AT g a1 ¥ 791 & arq | FfFT gy
grar ot gy, st g e wd F
gafad vdt TgET &1 qg w1 w5 3
e & at ¥ adf avendn wifs
Tg W A A g, I A ¥ o
o FE TR AG &)

% w0 wgRA ¥ AT 9gAr g
fif ¥T IAHT SATA TH AT AT AW
mfe SEM W AEA X wqT W@
vofqd F 1L H fFa waraagem
&k § § GO & FoA ¥ & | IgA
Tz wET O, faargar d | @ e AR
I qar wer ¢ f6 w9l W
afas agw F98fAT 9T 9§T (HE
ST FT IAST SATH  TH WAL F WL
mar g ot fe weEaT & AR AT
afasr’ & 259 freN g fF .

‘AR W g A

MR. SPEAKER: You need not
read it. Nobody understands Bengali,

ot v forwd : wuw WA AW @
SUTET WS ATy AT AW § |
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MR. SPEAKER: Maybe so, but
now please ask the question.

o Stuy fod : AT TAwag e
gt atore ofaEr’ # 25 A
Fagaax o7 g fF o fergraa s
wlaerdr qegoew 17 ¥ @ FAE
Tor g ar 37 avr IR qaT ww s
afwal & A 1T 9T WA ETEA
T FT Fowt (AT | WITHRI I FAO0
foga o & agi 9 s T wrRdw
wEara faar ar ff aifeers 5 gmadt &
Fv & favg & goFte ate 59 a3 &7
w917 7 foar qv fF weeaq frmare
97 WA & #rF #fuFtr T8 g,
AT IaFT F2ard I T &
H AT NfET ) A AT uF T AATH
A H grmavmi g wdr it Afaw
HIgT AT AT F | FQ WA H qg A1
g ot fpwmr qv wrvanss 77 2fed
ary & @fwq arg & ag = affaa
g &1 agl wetas famr o fE
Feofaq a7 &4t &1 Feur 481, Hfeq
yaw Atz F71 % gfaw o faa-fwiz
AgF 9g=T WA § | wEAd frmmar F A
#1¢ faarz agf qr, Arar agy fafeaq
41, #fgg FgeEq fiv v qqf ¥
zaw frar g | & quat argar g frsar
TOETL T §HF) GICE, ACHAFH
TaF TTH Fa1 FEW IIAE AT H
fa ?

SHRI SAMAR GUHA: We have
given calling-attention notice about
this question.

MR. SPEAKER: Does not matter,
st ay famd : gor o fzar R,
Far T AT ?
et gfrmmidt : wEEE &t
gt g wa g § ) gard AT

e vt geft 1 AT mEE A
3856 (Ai) LSD—I.
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Tgven dH T A A e
B v oW M wware ¥ ¥ar @
TITER IR0 Iqr AT R E |

st wu fomd: weaw wERA. .

MR. SPEAKER: She has said, “We
will look into the point that he has
raised.”

oft we ford @ =t W & AR e
F IaH oF smeara o frar av fs
Fvofag o7 frdt &1 W Foar A
¥ qurar fs swr 4 ofee ot e
fiienr agt wga 7 4 a1 Y qEw
waTq AT 4@ | IART HEA & @G
T AF AT TG KT Arfd |

st gfamr ol @ foar o
T qET 7 77 97 ISMAT 97 A
I TFT F979 f3q0 471 I ORAT *
w1 ag § f et w1 ot agt o fel gy
TIWT 7E & | AfFT A ag ArFgar
fF w@ 7 agi 73 geeier wwfarT ar
efesqmy g1T @ w1 @ F AW
Feofdq F AT qFT T § A ¥
ag AT sfeawT wifeEe qg dod
ERGUEZCER T o B

o wq fema : #7 gfew a4
Fer fwiza & A ¥ qurar

SHR] S. KANDAPPAN: Ceylon
Navy as well as the Air Force were
there. Helicopters of the Ceylon Air
Force have been flown over there at
200" from the ground-level,

sit Ay fowd : 3T 6 AUE
o o g1 § 1 weaw wEEd, & Wit
d@T|w g | WG AT ST
afay | wam e X g, ...
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MR. SPEAKER: I am not aware of
the facts. She has answered the
question whether the police or the
military is there. I am not the person
to confirm or deny it.

oft oy formg : Wt AT FY FZAT
gy Kowaafiqewrg o
aare ag a1 {5 foet & R fongw
W gfegagr ogw o § a1 ad ok
TERT WA gHIT R g AT
% gfemge sifeed & a1 # 7 @9
AUl 4
SHRIMATI INDIRA GANDHI:
They have naval patrolling; we also

have naval patrolling. We are anxious
to see that . .. (Interruptions).

31

st Ay foma : 98 SR FeT 4T
fr fodt & Foqr & FEF & WiCaTg &
g § fr daw fwizg o gfew
qgadt & | st AT AT IR ?
gl WE Y 9UT @ EE AL
FHATE & FTOT | TG q07 AT R &
Wi qfa e

SHRI P. VENKATASUBBAIAH:
The exact point is this. With regard
to the identification or demarcation of
our boundary, there are two things.
One is the Radcliffe Award and the
Bagge Award with regard to our
boundary with Pakistan and the land
which is illegally occupied by China,
and the other is about the islands
which are under our possession in
close proximity to Ceylon and Burma,
I would like to ask the Prime Minis-
ter whether, when these teams have
been set up to demarcate or to find
out the exact boundaries of our coun-
try, these teams have taken up this
work in pursuance of those findings
of the Awards and also whether,
where there has been a sort of dis-
pute between us and the neighbour-
ing countries like Ceylon and Burma,
these factors have been gone into
deeply and whether this aspect of de-
marcating or finding the exact boun-
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daries of our country has also been
taken into consideration,

.

SHRIMATI INDIRA GAND;Ui
There is the boundary question "lth
Pakistan. As far as Ceylon and
Kachchativu is concerned, we had a
discussion in the House and 1 ex-
plained the situation. Shri Madhu
Limaye asked a question and I again
say that as far as nava] patrolling is
concerned, both the countries have
been patrolling that area. But at the
time of this particular festival, Cey-
lon faces a special problem which is
that of illega] immigration. It is to
check that illegal immigration that it
takes certain steps, ang they assured
us that they would not do anything
this year which they have not done
previously. We have '‘made enquiries
from our High Commissioner there
about this matter. Naturally, he will
also speak with the Ceylon Govern-
ment. We are awaiting his report. As
far ag the other hon. Member's ques-
tion is concerned, naturally, these is-
lands come into consideration when
the border and the area of India is
considered.

MR. SPEAKER: We have spent
nearly 40 minutes on this Question.
It is an important question, 1 entirely
agree. The Government I am sure,
is aware of the seriousness of this.
But I do not think we have got use-
fu) information. From today onwards
all the Demands are coming up and
the important questions could be dis-
cussed. I do not know how these
things could be discussed without
much of a publicity. I think the Gov-
ernment and the Opposition leaders
must discuss between themselves and
evolve some procedure...

st 7 fom? : ofwfedt Rfr ot
®TITE 7 TR WY ? gErd A
T g g

MR. SPEAKER: Apart from publi-
city, you must get satisfaction. Pub-
licity does not matter; whatever the
publicity, I am not interested, What I
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am suggesting is that you should think
of some ways as to how you can
discuss these things.

L]

SHRI HEM BARUA: About Kach-
chtativu, we have not got any satis-
faction. She does not know about the
new developments there.

MR. SPEAKER: You are saying,
she does not know, you are not satis-
fied and all that., That does not solve
the problem; that does not help any-
body.

SHRI BAL RAJ MADHOK: Are
you satisfled with the answers given?

MR. SPEAKER: May I express my
view then? I did'nt want to do. It is
not a question of satisfaction. If the
whole question of the map of India is
raised in a supplementary, I wonder
if Mr. Madhok can satisfy me. It is
so difficult. In a supplementary the
question of the whole map of India is
raised. We can take some other oppo-
tunity of having these things clarifled.
This is a serious matter. I agree.

SHRI HEM BARUA: Do you want
Mr, Madhok there?

ot wew fagrd awdd ¢ osmowT
FE 3% g fF o oo ww § A
AT AEN AT AFAT 1) et Agy
TG WAt § g o gW ¥ ¥ w1 g
STEAT | EWAT W1 gCwTe ®1 fraw
e ifrag R a ¥ o frege
fracor e &Y Ao qx @ fF AT
sN-F @ @ P g, feaar
wrr faareus § |1 9% gy i
geifeat § frat ==f & @&, @
Aot #% s feaf w1 wrfx

MR. SPEAKER: The Prime Minis-
ter has given out some details. We
could not hear properly because of so
much noise, I think, a well-considered
paper, the same thing which she read
out and other things after verifica-
tion, as suggested by Shri Vajpayee,
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may be laid on the Table of the House,
I agree. Later on, Members also
could study that and carefully exa-
mine that (Interruption) She herself
read out and gave the information.
We could not hear properly because
of so much noise,

SHRI K. N. TIWARY: An impres-
sion has been created, on this Ques-
tion, that the Government of India is
not very serious . . .(Interruption).

MR, SPEAKER: No,
ruption).

no. (Inter-

st vw ww oW S wEr
4l

SHRI K. N. TIWARY: We agree
with your suggestion. May I request
you to ask the Prime Minister to

hold the meeting as soon as possible
and come to some conclusion and
let the House know about it?

MR. SPEAKER: I did not propose
any meeting at all. 1 don't think I
suggested that. Only the information
which she gave could be tabulated
and placed on the Table of the House.
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Complaints from Indians In Fiji

*874. SHRI A. SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-
cently received any complaint from
the Indians living in Fiji;

(b) if so, the nature thereof; and

(¢) the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) No, Sir.

(b) and (c). Do not arise.

Repatriation of Indians Detained in
Burma

*875. SHRIMATI JYOTSNA
CHANDA.
SHRI YASHPAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 4795 on the 18th December, 1067
and state:

(a) the up-to-date progress made
in the matter of repatriation of In-
dian nationals detained in Burma for
the so-called ‘economic offences’;

(b) whether this matter was dis-
cussed with Gen. Ne Win, the Chat-
man of Burma's Revolutionary Coun-
cil during his recent visit to  India;
and *
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(c) it so, the outcome thereof?

THE MINISTER OF STATE IN
THR MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) All Indian detenus detained for
economic offences before 27th May,
1964 have been released and most of
them have come to India. The few
who are in Burma are in the process
of leaving. Those arrested for offen-
ces committed after 27th May, 1964
number 24, of whom 2 are on bail and
22 are in jail. The Govermment of
Burma is reviewing each case on its
merits.

(b) and (c). Yes, Sir. The Govern-
ment of Burma has appointed a Com-
mittee to examine the question and it
is hopeq that this will expedite deci-
sions on the cases.
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Consultations between India and
Burma re: Activities of Nagas and
Mizos

*877. SHRI PREM CHAND
VERMA:
SHRI SRINIBAS MISHRA.:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there have been con-
sultations between the Government of
India and the Government of Burma
on the question of jointly curbing the
activities of the hostile Nagas and
Mizos;

(b) if so, whether any agreement
has been reached between the two
Governments on measures to be
adopted in this connection; and

(c) if so, the broad details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (c). Our two Governments
naturally consult with each other on
all matters of mutual interest. The
House will appreciate that it would
not be desirable to say anything more
beyond this.

Islands under India’s Contro]

*878. SHRI SHIVA CHANDRA

JHA:

SHRI A. SREEDHARAN:

SHRI KANWAR LAL
GUPTA:

SHRI SHRI GOPAL SABOO:

SHR] BHARAT SINGH
CHAUHAN:

SHRI R. 8. VIDYARTHI:

SHR]I EAMESHWAR SINGH:
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SHRI O. P. TYAGI:
SHRI NIHAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many Islands in the Indian
Ocean and the Arabjan Sea are under
India’s control;

(b) how many Islands, if any, in
those seas are under dispute with
other countries about ownership;

(c) what defence preparations are
already there in those Islands for
their security and what new prepara-
tions are in the making; and

(d) if there are no defence arrange-
ments for these Islands, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) There are over 300 islands and
rocks in India's control, This num-
ber includes the islands and rocks of
the Sunderban, Andaman, Nicobar,
Laccadive and the Manaar Gulf and
Kutch Gulf groups.

(b) One, Sir.

(¢) and (d). Government have
taken appropriate steps for the secu-
rity of the islands and review them
from time to time.

Threatened Strike by Defence
Employees Federation

*g79, SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the All-India Defence
Employees Federation at its Confer-
ence held in Jabalpur from 24th to
26th February, 1968 has taken g deci-
sion for a token strike on the 15th
May, 1968;

(b) if so, what are their demands;
and

(c) the steps taken by Government
to discuss these issues with the re-
presentatives?

MARCH 27, 1968

* sures taken by

Written Answers 40

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) and (b).
A Statement is laid on the Table of
the Lok Sabha, [Placed in Libeary.
See No. LT-628/68].

(¢) The matter is under considera-
tion.

Persons of Indian origin stranned in
Singapore

*880. SHRI M. L. SONDHI: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived information that several
thousand persons of Indian origin who
hold British passports face the pros-
pect of being stranded in Singapore;

(b) whether this situation has
arisen as a result of the new British
Immigration law and possible retalia-
tory measures by the Indian Govern-
'‘ment; and

(e) if so, whether such persons of
Indian origin will be allowed to re-
turn to their country for permanent
settlement?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) to (c). Precise statistics are not
available regarding the number of
persons of Indian origin in Singapore
who hold U.K. and Colonies pass-
ports. However, it is estimated that
the number of such persons is not
more than 5,000. Under the provi-
sions of the Commonwealth Immigra-
tion Law, recently enacted in the
U.K., holders of U.K. and Colonies
passports (except those having subs-
tantia] connection with Britain as, for
example, by birth or grand-parent-
age), will be subject to immigration
control by the U.K. Subsequent mea-
the Government of
India affect only holders of U.K. and
Colonies passports who are normally
resident in Kenya,
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The rules in force at present per-
mit the return of such persons to
India, The Singapore Government is
tiying to give alternative employment
to ¢hose who may be rendered jobless
by the British withdrawal from the
Singapore base. There is no reason
for panic.

People of Asian Origin in Eenya

*881, SHRI BENI SHANKER
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether any approach has been
made to the United Nations to take
appropriate steps through diplomatic
channels with the concerned Gov-
ernments to protect the legitimate
rights of the people of Asian origin in
Kenya; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
{a) No. Sir,

(b) Does not arise, T
International Control Commission for

Indo-China

*882. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the International Con-
trol Commission for Indo-China has
investigated into the Pathet Lao com-
plaints that U.S.A. military planes
have been regularly attacking Pathet
Lao held areas in Laos; and

(b) if so, the findings thereof?

THE MINISTER OF STATE IN
‘THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) and (b). The Pathet Lao com-
plaints regarding aerial attacks on
Pathet Lao territory have been con-
sidered in Commission meetings, How-
-ever, the Commission has not been
able to undertake investigations due
to lack of facilities to visit the areas

ned. Consequently, no conclu-
sions have been reached and the
Commission has not recorded any
findings, "
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Political Support for Freedem of Tibet

*883. SHRI BEDABRATA
BARUA:
SHRI SWELL:
SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Dalai Lama has recently appealed to
Government for increased political
support to Tibetans' struggle for re-
gaining independence; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Hon'ble Members are

presumably referring to the reports
which appeared in the press about
the statement made by the Dalai

Lama recently. The broad framework
of Government of India’g policy re-
mains as stated in reply to part (c¢)
of Starred Question No, 12 answered
in the Lok Sabha on the 13th Nov-
ember, 1967.

Asians in Uganda

*884. SHRI SWELL:
SHRI K. P. SINGH Dm

Will the Mlmster of EXTERNAL
AFFAIRS be pleased to state:

the
agked
Indian

(a) whether it is a fact that
Government of Uganda have
Asians holding British and
passports to leave the country;

(b) whether Government have taken

up the matter with the Government of
Uganda; and

(c) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) and (c), Do not arise.



43 Written Answers

U.S. Objections to India’s Defence
Expenditure

*885. SHRI K. P. SINGH DEO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
U.S. Government have been raising
objections to India's defence expendi-
ture and modernization of defence
forces and have been hinting about
restrictions or cutting of their econo-
mic and food aid; and

(b) if so, the reaction of Govern-
ment in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) and (b). The latest U.S. foreign
aid legislation contains provisions
whereby economic aid to developing
countries could be affected, depending
on the view which the U.S. Govern-
ment takes regarding their defence
expenditures. However, no proposal
has been received from the U.S. Gov-
ernment affecting aid to India.

Commonwealth Sanctions
Committec

| *886, SHRI MAHANT DIGVIJAI
NATH:
H EHRI M. L. SONDHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is g fact that a meet-
ing of the Commonwealth Sanctions
Committee representing all Common-
wealth countries was held in London
on the 12th March, 1968;

(b) if so, whether it is also a fact
that Britain has asked the Security
Council to stop postal, tele-communi-
cations and air services to Rhodesia;

(¢) whether such sanctiong in the
past have proved a failure; and

(d) the steps Government propose
to take to make the sanctions a suc-
cess this time?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA ©PAIL SINGH): -
(a) The Commonwealth Sanction.
Committee met in London on the 154h
March, 1968.

(b) No specific formulations have
yet been put forward before the Se-
curity Council.

(c) The selective economic sanctions
so far imposed against the rebel re-
gime in Rhodesia have not succeedcd
in ending that regime.

(d) The solution of the Rhodesian
crisis js legally, 'morally and consti-
tutionally the responsibility of Bri-
tain; consequently we have been urg-
ing the British Government that as
selective sanctions have proved in-
effective, stronger measures in the
form of comprehensive mandatory
sanctions under Articleg 41 and 42 of
Chapter VII of the UN Charter should
be imposed. ‘The Government of
India have also reiterated their view
that Britain should use al]l the means,
including the use of force to end the
illegal racist minority regime.

Screening of Telugu Film “Sati
Arundhati”

*887. SHRI P. VENKATASUB-
BAIAH: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseg to state:

(a) whether it is a fact that a se-
rious objection ws taken in the
Andhra Pradesh Legislative Assembly
against the screening of the Telugu
Film “Sati Arundhati” and a demand
was also made for banning the film;

(b) whether this matter has been
brought to the notice of Government
by the Andhra Chief Minister; and

(c) if so, the action proposed {o be
taken by Government?
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THE MINISTER OF INFORMA-
TION, AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). Yes, Sir.
Herijan Legislators of the Andhra
Asgembly took strong objection to the
depiction of Sati Arundhati as born
of Rishi Gautam, while in their view,
she was the daughter of Mathanga
Maharishi, a holy man belonging to
the Harijan community, The State
Government have approached the
Government of India to order remov-
al of this inaccuracy.

(c) The Central Board of Film
Censorg has taken up the question
and a decision will be taken shortly.

Aero-Engine Factory, Sunabeda

*888. SHRI SRADHAKAR
SUPAKAR:
SHRI SURENDRANATH
DWIVEDY:
SHRI RABI RAY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the management of the
Aero-engine factory at Sunabeda is
Koraput Distriet, which was being
done so far by the Government of
Orissa, has now been taken over by
the Government of India; and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA); (a) and (b). The
Aero-engine factory at Sunabeda is
managed by Hindustan Aeronautics
Ltd., fromy inception and not by the
Government of Orissa. The question
of the factory being taken over from
the Government of Orissa, therefore,
does not arise.

Demands of Workers of HAL.,

r
2396, SHRT GRORGE FERNANDES:
Will the Mnister of DEFENCE be
pleased to state:

(a) whether negotiations between
the management of the Hindustan
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Aeronautics Ltd., and its employees’
unions gn the demands and griev-
ances of the workers have made satis-
factory progress;

(b) if so, the broad details of the
offer made by the manegement; and

(c) the gsteps taken to bring about
a speedy settlement of the dispute
between the Hindustan Aeronautics
Ltd, and its employees?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) An agreement
has been reached between the man-
agement and the workers' unions at
Koraput, Kanpur, Nasik and Hydera-
bad Divisions of the Hindustan Aero-
nauties Ltd, for the payment of an
ad hoc allowance to the employees.
The management and the employees’
union of the Bangalore Division of
the Hindustan Aeronautics Ltd. have
not so far come to an agreement re-
garding the demands pressed by the
employees’ union.

(b) and (c). A statement is placed
on the Table of the House. [Placed in
Library. See No. LT-830/68].

“To-day in Parliament” Programme
of AIR,

*880. SHRI V. KRISHNAMOORTHI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to
withdraw from the All India Radio
Coverage of Parliament Programme
“Today in Parliament” and ‘Spot-
light’; and

(b) if so, the reasong therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) Does not arise.
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Book Entitled “India’s Defence
Problem” by §. 5. Khera

*881, SHRI RABI RAY:
SHRI SRADHAKAR
SUPAKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether his attention has been
drawn to a report in Blitz of the 2nd
March, 1968 that Shri S. S. Khera,
former Cabinet Secretary ang also
Defence Secretary has written a book
entitled “India’s Defence Problem”
which is soon to be released by
Orient Longmans Lid. Delhi;

(b) if so, whether Government have
got an advance copy of the said book
and whether that book has made
India’s military and intelligence Chiefs
and above gall the Defence Ministry
responsible for the military reverses
in NEFA in 1962; and

(¢) if so, Government's reaction

thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes;
Sir.

(b) No, Sir.

(c) Does not arise.
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Indo-Pak Talks

*893. SHRI S. M. BANERJEE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Pakis-
tan has agreed to discuss all gutstand-
ing issues with India for a lasting
solution; and

(b) if so, when the talks are likely
to be started?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b).
In response to several of our proposals
for talks on all putstanding issues
between the two countries, the GoV-
ernment of Pakistan have maintained
that such talks should follow “mean-
ingful discussions” on Kashmir, The
Government have not come across
anything which indicates a change in
their gtand.

Recognition of Universa] Press
Service

*go4 SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleaged to
state:

(a) whether the Universal Press
Service recently accredited by the
Press Information Bureau also pro-
duces the Indian language press re-
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lene-otth;WeltGermmlmbm}’
in New Delhi;

, (b) whether many political stories
distributed by the Universal Press
Service originate from the West
German Embassy; and

(c) the reasons behind Govern-
ment’s recognition of this foreign-
controlled organisation as an Indian
news agency?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. sHAH): (a) The Universal
Press Service has, subsequent to its
accreditation informed the Press In-
formation Bureau that it is distribut-
ing material received from DIENST
AUS DEUTSCHIAND, stated to be a
private publicity organisation of
Hamburg, in English and after trans-
lation in several Indian languages to
some of the newspapers in India.

(b) This is being looked into.

(¢) A representative of the agency
was given accreditation by the Press
Information Bureau on the recom-
mendations of the Central Press Ao
creditation Committee in August 1967
but the representative has since in-
formed the Press Information Bureau
that he has ceased to work for the
agen from the end of February,
1968.

Protest March by Indians in London

*895. SHRI M. L. SONDHI:
SHRI NIHAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government gre aware
of the march by 3,000 Indlans in
London to protest against the recent
Immigration Bill clamping curbs on
Asians in Kenya; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL APF-
FAIRS (SHRI B. R. BHAGAT): (a)
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and (b). There have been several de-
monstrations in London with the par-
ticipation of Indians, with the object
of protesting against the recent Com-
monwealth Immigration Act. The
views of the Goverment of India have
been expressed both through diplo-
matic channels and in the statement
made in this House on 29-2-68.

Small-Sized Central Cabinet

*g0g. SHRI MAHANT DIGVIJAI
NATH: Will the PRIME MINISTER
be pleased top state:

(a) whether it is a fact that the
Chairman of the Administrative Re-
forms Commission suggested om the
10th March, 1068 for a small-sized
Central Cabinet; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Com-
mission has not made any such recom-
mendation so far.

{b) Does not arise,

stor foitfrmd (sneds) fafeds,
wfermmy w e &t aonf &
ford wardw

*go7. ot gew Wi wewET :
off oY ww e
«ft witfart ww :
sft T
oft sfree sitaw :

w1 oy qY 9g q@TY WY w9
v fm:

(v) =rag sw ¢ fr wfoom
wrwoor fawrr & are #Y goanf & ford



sI Written Answers

giet frd (semz) fafade,
wO=IaTE fTuF warAw AT ;

(=) afzgf, arfasfrr ad 1966
67 WYX 196768 i 7 & #1 foay

aeq & wier A aeard ¥ fay wwdw
fa i,

(7) 1968-69 ¥ T ®F =T
fead qe7 & wter Y word ¥ fy
% TR A 7 =T };

(%) =1 FewTor Fav fAger w7-
fRorerg & o &d 71 qeqw st &
& ¥ e famr g o

(%) =re fasita af & i fpat
ot wut & waRw ey § 7

sfercen damem & T A (s
wWo Ao fam) : (%) v g

(&) " #1 ¥ g wg #71 fAaiow
AT | 1966=67 WL 1967=68
|t ¥ Gy wrE T qew  wAwW
3.5 AT FAA WX 24.92 AW
T 97|

() &t a9 o= w20 Fwior
& feg FEwT woit Y | SR FRw
o wul &7 wRwE afgr farade
g

(=) s Y 33 |

(%) war w&i & foq ot w7 9%
Ty ¥ SraT off, T geargw fawm
¥ IwTH Wil T §Y GHi ST uE
% 15 FOT TIX FT §OT FT 4000
et & fog wrdT WS &1 = faelm
o % fog wem wiw? @gH NTH
T

MARCH 27, 1968

Written Answers 52
Wt it v ¥ i sy
&t gramg '

5398 sy afem :  wT o
TOA WA IE A FT OFU T

fr:

(F) =1 wgIUsg wET A A9
gaita  graar § oifae fed o &
fod gt gt wega w &

(=) afz g, @t 33T gea A
w1 E; AW

() v7 9 fFaT gvas a7 0
AT g ?

oA wR, w9 ofem s
great WMt Aawr  akfew-wd St
(il §facy wieh) : (7)1, 7EY (75T
FEIU F wWT ST q9adiE e
(1969—74) ¥ ford evd 7Y Ay
e

(&) =T (7). 297 7Y 337 )

T T 9T T fox

5399. st ¥wow wfewm : W
g W AT Fet T AT R
w5

(%) w1 w@H g T w0
o faw wmrm §; o

(@) af o, @ vw g fax

Tamrax feam a7 &5 g
g?
e st warew st (s %o ¥

wg) (%) &



53  Written Answers

(&) o¥ 77 faa o oF Famam

@ foem sz A os wfea

- o wredts Faew s g awmar

TATGT | 37 AT F @, g fafew

WIS # 3 A W A W< F Fieefror

FAF oy ot wfvat aarv o g
TIRT 1,19,780—FTF @F g |

Documentaries Produced in Colour

5400. SHRI BABURAO PATEL:
Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of documentaries
in colour and black ang white-produc-
ed and exhibited in the last three
years and the cost of each document-
ary to the Government;

(b) the number of persons employ-
<d in the Documentaries Division;

(¢) the reason why topical docu-
mentary films like the one on the
Indian Expedition Climbing Mount
Everest (a feat achieved three years
ago) are shown so late, long after the
event has been forgotten; and

(d) whether it is possible to release
such films before they become stale
and if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) A statement is laid
on the Table of the House. [Placed
in Library See No. LT-631/68]. The
average ‘approximate cost incurreq by
the Films Division at present oa the
production of a 300-metre jong docu-
mentary film, is Rs. 32,000 in black
and white gnd Rs. 66,000 in colour.

(b) The total strength of the Films
Division is 928 which includes officers
and other staff engaged on the pro-
duction, as well as distribution of do-
mentary films and newsreels,

(e) To focug public attention on
topical events of national and inter-
national importance, the weekly
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In‘dian News Review of the Iilms
Division carries suitable stories, The
Indian Expedition conguered the
Mount Everest jn the third ang fourth
weeks of May 1965 and the achieve-
ment was noticed in the Indign News
Reviews Nos. 868, 869 and 871 released
all over the country on the 28th May,
4th June and 18th June 1965 respect-
ively. Subsequently, a full-length
documentary film was produced and
released in May 1967 on the occasion
of the second anniversary of the con-
quest of the Mount Everest by the
Indian Expedition.

(d) Does not arise,

Expenditure on N.C.C,

5401. SHRI BABURAO PATEL:
Will the Minister of DEFENCE be
pleased top state:

(a) the amount spent by the Gov-
ernment on the National Cadet Corps,
State-wise, during the last five years,
year-wise; and

(b) whether it is a fact that there
are not enough officers to operate the
scheme successfully?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) The required
information is being collected.

(b) Regular officers are not avail-
able to fill up all the sanctioned posts
but the shortages have been very
largely made up by re-employment of
retired officers and by recruitment of
others who are granted N.C.C. com-
missions.

New Aerodrome at Koraput

5403. SHRI V. NARASIMHA RAO:
Will the the MINISTER OF DEFENCE
be pleased to state:

(a) whether it is g fact that an
aerodrome is under construction near
Gudari in Koraput district Orissa and
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if g0, the estimated cost and the t:me
likely to be taken for ity completion;

(b) its distance from the Mig fac-
tory at Jaipore; and

(c) the reasons for having two
aerodromes within this short dist-
ance?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) No, Sir.

(b) and (c). Do not arise.

Survey of Atomic Minerals in
Madhya Pradesh

5404. SHRI G. S. MISHRA: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have ex-
amined the possibility of mining Ura-
nium, Thorium, Beryllium, Colum-
bium, Tantalum and other atomic
mineralg surveyed in Madhya Pradesh
on commercial scale in view of Ato-
mic Power Projects coming up in
Tarapur gnd Anushaktinagar (Rajas-
than); and

(b) if not, the sources which feed
the Uramium requirement of these
projects?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNNG AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The question
of mining uranium, thorium, peryl-
lium, columbium, tantalum and other
atomic minerals surveyed in Madhya
Pradesh on a commercia] scale has
so far not arisen.

(b) The uranium requirements of
the Tarapur angd Rajasthan Atomic
Power Projects will be met mainly
from mines in the Singhbhum Thrust
Belt area, Bihar.
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Use of Hindi in Official Publicity

5406. SHRI MANIBHAI J. PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have set.
up a Committee to watch the pro-
gress of the use of Hindi in official
publicity media; and

(b) if so, the details and composi-
tion of the Committee and its terms
of refremce?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) A Committee nam-
ed “Soochana Aur Prasaran Hindi
Samiti” has been constituted to ad-
vise this Ministry on matters relating
to the progressive use of Hindl in
angd through the media of pubicity ang
to review progress made from time
to time.
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(b) A copy of the Ministry of In-
formation and Broa Resolu-
tion No. F.12(6)|67-Admn, I, dated
the 12th January, 1968 giving the
de}ails of the Committee has been
placed on the table of the Sabha on
14th February, 1868 in answer to
Unstarred Question No. .311.° Shri
S. M. Joshi gnd Dr. Radha Nath Rath
will also be the members of this Com-
mittee.
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Radip and Transister Manufacturing
Compani

5408. SHRI K. N. PANDEY: Will
the Minister of DEFENCE be pleased
to gtate:
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(a) the number, names, places and
addresses of Foreign and Indian-
owned Radio and Transister manu-
facturing Companies in India, with
capital jnvestments, names of direc-
tors, details of foreign collaboration,
if any, of each unit;

(b) the names and particulars of
products with their quantity and
value produced by each unit annually
during the years 1964-65, 1965-66 and
1966-67;

(c) the amount of foreign exchange
allowed annually during the above
period to each manufacturing unit and
particulars of items imported with
their specific purpose; and

(d) the value of products exportied
annually with the names of couairies
during the above period by each
unit?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) to (d). The in-
formation in respect of the firms in
the organised sector is being collected
and will be laid on the Table of the
House.

The State Directors of Industry deal
witp the firms in the small scale sec-
tor and the information in respect
of such firms to the extent avallable
will be laig on the Table of the House

on receipt from the Directors of
Industry.
Radip and Transistor Manufacturing

Companies

5409, SHRI K. N. PANDEY: Will
the Minister of DEFENCE be pleased
to state:

(a) the amount of profits remitted
to foreign countries annually during
the last five years by forelgn-owned
‘Companies manufacturing radios and
transistors;

(b) the pumber of foreigners em-
ployed, their galaries and their annual
remittances overseas, company-wise;.
and
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(c) the amount of annual profit by
the Radio and Transister manufactur-
ing companies during the above
period, company-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L, N. MISHRA): (a) to (c).
The information is being collected

and will be laid on the Table of the
House,

Electricity Generation from Nuclear

Power
5411. SHRI  NITIRAJ SINGH
CHAUDHARY: Will the PRIME

MINISTER be pleased to state:

(a) the per unit production
and per 100 MW,
generating electrical energy from
nuclear power and from coal-fired
thermal station; and

(b) the reasons for preferring
nuclear power from Tarapore, Rana-
pratap Sagar, etc.?

cost
investment for

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
“TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) The
investment before devaluation on a
coal fired power station using im-
ported generators was of the order of
Rs. 12 to Rs. 13 crores per 100 MWe.
If the first unit of Rajasthan had
been completed prior to devaluation,
it would have cost about Rs. 17
crores per 100 MWe. The current
average cost of generation in a ther-
mal power station is estimated to be
.over @ paise per kwh in the Western
Region and in Rajasthan. The esti-
mated cost of generation including
capital charges and operation and
maintenance expenditure at Tarapur
and Rajasthan is approximately 450
paise per kwh and 5.71 paise per
kwh respectively.

(b) At Tarapur and Rajasthan,
nuclear power will be cheaper than
power generated in conventional coal
fired stations built at about the same
time.
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World Press Achievenlent Award for
“The Hindu”

5412. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state: *

(3) whether it is a fact that “The
Hindu” of Madras has received the
1968 World Press Achievement Award
of the American Newspaper Pub-
lishers Association Foundation as
announced in New York on the 27th
February, 1968 by Mr. Robert, Taylor,
President of the Foundation;

(b) whether one main factor for
the receipt of the Award by “The
Hindu", according to the citation on
the Award is “politically, The Hindu
has been critical of the Indian Gov-
ernment’s pon-alignment policy and
has been urging closer ties with the
democratic world”; and

(¢) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MAT] INDIRA GANDHI): (a) Yes,
Sir.

(b) The reference quoted by the
Hon'ble Member does appear in the
announcement of the award made by
Mr. Taylor.

(c) The Hindu is a free newspaper
and it is for its publishers and Edi-
tor to choose whether to accept an
award in such terms. Government
are not concerned with the matter.

Seniority List of Section Officers and
Assistants in the Ministry of Defence

5413. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of
DEFENCE be pleased to state:

(a) when the up-to-date seniority
list of Section Officers and Assistants
was issued last time by the Ministry
of Defence; and
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(b) the steps taken by Government
1o ensure that the up-to-date geniority
lists are jssued every year?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Up-
to-date seniority lists of Section
“Officers and Assistants in the Minis-
4ry of Defence Secretariat were last
issued as follows:

Section Officers—4th March, 1968.
Permanent Assistants—I16th
March, 1968,

Temporary Assistants—22nd June,
1967.

(b)Up-to-date seniority lists are
‘maintained in the Ministry and are
available for consultation of all the
Section Officers nd Assistants. It is
not necessary to issue the lists every
year.
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Atomic Power Stations at Tarapore,
Ranapratapsagar and Kalpakkam

5416, SHRI BABURAO PATEL: Will
the PRIME MINISTER be pleased to
state:

(a) the date when the atomic sta-
tions at Tarapore, Ranapratapsagar
and Kalpakkam are expected to be
ready;

(b) the nature of the proposed
plants and their capacity to produce
nuclear material; and

(c) the reasons for the delay in
completing these plants?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The dates by which the Atomic
Plants are expected to be ready and
their capacities are given below:

Name of Expected date Capaacity
the Plant of full of the
commi- Plant
ssioning
1. Tarapur Atomic
Power Station
(Unit 1 & IT) 1958 380MWe
(October)
2. Rajasthan Atomic
Power Station
(Unit 1) 1970-71  200MWe
(Unit II) 1971-72  200MWe
3. Madras Atomic
Power Station 1972-73 200MWe
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The station at Tarapur is based on
enriched Uranium Boiling Water re-
actors, and the stations in Rajasthan
apd Madrag on natural Uranium re-
actors moderated ang cooled by
Heavy Water. Some Plutonium will
be produced as a byproduct in these
reactors, which can be used as fissile
material in power reactors, Radio-
active Cobalt will be produced in
the Rajasthan and Madras Power
Stations.

(c) The Tarapur Atomic Power Sta-
tion is expected to be completed ac-
cording to schedule, The first unit of
the Rajasthan Station is behind sche-
dule by a few months partly because
the Schedule fixed was tight and part-
ly due to late delivery of some equip-
ment by Canadian as well as Indian
suppliers.

Inquiry into the Death of A.LR,
News-Reporter

5417. SHRI BABURAO PATEL:
SHRI S, C. SAMANTA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) the amount of compensation
likely to be paid to the widow and son
of L. H. Joshi, an AIR. employee of
the Kannada Unit, who was killad on
the 1st February, 1968, when the ALR.
car collided with a gun carriage at
the crossing of Rafi Marg and
Rajpath, New Delhi.

(b) whether in view of the de-
monstration by staff workers of
A IR Government propose to insti-
tute an inquiry into the accident
and if so, when;

(¢) whether it is a fact that there
W nof proper supervision of [the
mechanical condition of the vehicles
in use and that the drivers are
overworked; and

(d) if so, the steps taken by Gov-
ernment to prevent such accidents
in future?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI K. K. SHAH): (a) An imme-
diate ex-gratia payment of Rs. 500
‘was paid to the widow of Shri L. H.
Joshi, a Staff Artist in the News Ser-
vices Division of All India Radio,
New Delhi. who died in a car’ acci-
dent on the 1st February, 1968. An-
other ex-gratia payment of Rs. 500
is being paid to Smt, Johi. In ad-
dition, Smt, Joshi has been appoint-
ed as General Assistanf (Staff Artist)
at the Bombay Station of All India
Radio after obtaining Government's
sanction to the appointment in re-
laxation of the prescribed procedure.
In view of this no separate compenm-
sation to Smt. Joshi is contemplated.
However, she will be free to take
such legal action as she may be ad-
vised for claiming compensation.

(b) Some staff artists of All India
Radio waited on the Director General
asking for an enquiry to be institut-
ed into the accident. It was explain-
ed to them that the case is being in-
vestigated by Delhi Police. A de-
partmental enquiry is also under-
way. A separate military enquiry
is also being conducted.

(e) No, Sir. However, to make sure,
this can be looked into,

(d) Does not arise,

Posts of Selection Grade Dranghtsmen
in ALR.

5418, SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer 1o the reply given to Unstarred
Question No. 153 on the 13th Novem-
ber, 1967 and state:

(a) whether the posts of Selection

Grade Draughtsmen in AILR. have

since been created;

(b) if so, the number of posts creat-
ed; and

(c) if not, the reasons for the
delay?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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K. K, SHAH): (a) to (c). No, Sir.
The matter is receiving attention of
Government. However, it will take
some time before a decision is taken
thereon as the proposal would re-
quire consultation with other Minis-
tries concerned.

Indians coming from Kenya

5419, SHRI ANBUCHEZIAN:
SHRI BAL RAJ MADHOK:
SHRI DEIVEEKAN:

SHRI SHR] CHAND GOEL:
SHRI RANJIT SINGH:
SHRI D. N. PATODIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Indians
who were forced by the Kenya Gov-
ernment and were refused permis-
sion to enter the United Kingdom
have come to India;

(b) if so, the total number of such
Indians who have already arrived in
India; and

(c) what facilities have been pro-
vided to them?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Gov-
ernment are not aware of any not-
able increase in the normal traffic
between Kenya and India within the
past month.

(b) and (c).
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Persons of Indian Origin coming from
Erstwhile British East African
Territories

5426, SHRI KANWAR LAL
GUPTA:
SHRI SHRI GOPAL SABOO:
SHRI BHARAT SINGH
CHAUHAN:
SHRI R, S. VIDYARTHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many persons of Indian
origin have come to India from British
East-African territories including
Kenya, Tanzania and Uganda during
the last two years;

{b) whether it is also a fact that
some families have come from Portu-
guese East-Africa; and

(¢) the steps Government have

taken to rehabilitate them?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) Infor-
mation is being collected and will be
laid on the Table of the House.

(b) About 450 families of Indian
origin have come from Mozambique
(Portuguese East-Africa) during 1985.

(¢) The repatriates from Mozam-
bique (Portuguese East-Africa) have
mostly been resettled in Gujarat. The
State Government has assisted in
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their rehabilitation with loans etc.
Government of India are negotiating
through the Mexican Government to
obtain compensations from the Por-
tuguese authorities for their assejs
left behind in Mozambique but with-
out any success.

Ordnance Factory, Muradnagar

5427. SHRI DEVEN SEN: Will the
inister of DEFENCE be pleased to
state:

(a) whether there is an acute short-
age of housing accommodation for
nearly four thousand employees of
Ordnance Factory, Muradnagar as
there is mo township in the wvicinity
where the employees could find ac-
commodation on renta] basis;

(b) whether it is g fact that since
1943 when the factory was started,
there has been no further construc-
tion of quarters and improvement of
roads and sanitation;

(c) whether it is a fact that many
of the existing quarters have been
declared as condemned; and

(d) if so, whether there is any pro-
posal for the construction of new
quarters for employees?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) and (b).
The- number of employees at Ordn-
ance Factory, Muradnagar is approxi-
mately 3,300 and the habitable quar-
ters of all types existing on the
Estate are 1,221,

249 quarters have been constructed
since 19054,  Further, all quarters
built initially when the factory was
erected have been renovated|repaired
in three phases, A scheme of area
drainage was sanctioned in 1958 and
has since been carried out. The
Estate roads were resurfaced In 1954-
55. A project for repairs to the fac-
tory and Estate roads has also since
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been sanctioned and will be imple-
mented alongwith other major works
according to a phased programme,

(c) 622 numbers of old quarters
have been declaréd as condemned.

(d) Yes, Sir, A proposal for con-
struction of additional quarters is
being progressed,

wrfn  wefef & wsliear
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Officers Posted Abroad

5430. SHRI KAMESHWAR SINGH:
SHRI A, SREEDHARAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that a large
number of officers who are posted
abroad have not been posted back to
India during the last seven years; and

(b) if so, why officers who are post-
ed at the External Affairs Head-
quarters are not being posted abroad?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MAT]I INDIRA GANDHI): (a) and
(b). Officers in some of the Grades
of the Indian Foreign Service, Infor-
mation Service and Indian Foreign
Service Branch ‘B', who are all liable
for postng both at headquarters and
in Indian Missions abroad have neces-
sarily to be kept abroad for longer
periods than at headquarters as the
number of posts in such grades in
Missions abroad is substantially more
than that at headquarters. The num-
ber of such officers is, however, not
unduly large.
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Military Assistance to India by U.S.

5434, SHRI S. C. SAMANTA: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether Government's atten-
tion has been drawn to the news ap-
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pearing in the “Statesman” dated the
3rd February, 1968 under the caption
“No U.S. Arms Sale to Pakistan and.
India” to the effect that the impres-
sion at Washington is that Moscow
is aware of the dangers inherent in
the renewed warfare between India
and Pakistan and that she is exer-
cising some restraint in the provision
of military assistance to India; and

(b) if so,
thereto?

Government's reaction:

THE MINISTER OF DEFENCE
(SHR]I SWARAN SINGH): (a) Yes,
Sir.

(b) Government would prefer to:
react to the very frindly relations
that continue between India and the-
US.S.R. rather than to the impres-
sions reported to have been formed.
by others.

AIR., Cuttack

5435. SHRI S, KUNDU: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal
to develop and enlarge the activities
of All India Radio, Cuttack; and

(b) if so, the details thereof and
the steps taken to implement them?

THE MINISTER OF INFORMA-#
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). Yes, Sir.
The draft Fourth Five Year Plan of
All Inlia Radio provides for the ins-
tallation of a high power medium
wave transmitter and permanent
studios at Cuttack, with auxiliary
studios at Bhubaneshwar, The pro-
posal will be implemented when re-
sources are available.

Indian Nationals in U.B.A.

5436. SHRI SHIVA CHANDRA
JHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
Indian nationals living in the United
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States since long are still not allowed
to buy properties there;

{b) it so, the reasons therefor and
the reaction of Government thereto;
ard ‘

_(e) if not, how many Indians in the
United States have bought properties
in one form or another so far?

THE PRIME MINISTER, MINIS-
“TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA  GANDHI):
(a) According to information avail-
able, there are no legal restrictions
on the purchase of land and real
estate by Indian nationals residing in
the United States, provided that such
transactions are mutually accepted
between the seller and the buyer.

(b) Does not arise.

(¢) A number of Indians own pro-
perty in the United States in one
form or another, but no statistics are
available.

Regilar Comtmitations between India
and U.SS.R.

5437, SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AF-
‘FAIRS be pleased to state:

(a) whether it is a fact that it was

., agreed during the talks with the

U.S.S.R. Prime Minister that there

should be regular consultations bet-

ween India and U.S.S.R on foreign
affairs;

(b) whether a similar suggestion for
consultation was made by the U.S.
Government; and

(c) whether this suggestion from
U.S.A. was rejected by the Govern-
ment of India?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (b). Yes, Sir. It has been
agreeqd in principle to exchange views
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periodically with the U.S.S.R. and
the U.S.A. in the future,

(¢) Does not arise.

World Councll for the Welfare of
Blind

5438. SHRI MADHU LIMAYE; Will
‘the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the.
World Council for the Welfare of the
Blind have applied for permission to
hold their Conference in Delhi some
time during the course of this year;

(b) whether the International Fe-
deration of the Blind asked for g si-
milar permission to hold their Con-
ference in India which was not grant-
ed, if so, the object of the Federation;
and

(c) the reaon for refusing permis-
sion to the International Federation
when a similar permission has been
given to the World Council for the
Welfare of the Blind?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) to (c). The information is being
cdllected and will be laid on the
Table of the House in due course.

Free Rations to Military Officers
in Nathu La

5439, SHRI BAL RAJ MADHOK:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have de-
manded arrears on the basis of Rs.
100 per month from the military Offi-
cers stationed in Sikkim-Nathu La
area from 1062—64 in lleu of free
rations supplied to them; and

(b) if so, the reasons therefor?
THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH): (a) and
(b), Prior to 1st February 1964 Off-
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cers gtationed in® Sikkim were not
entitled to field service concessions,
including free rations. They were in-
stead authorised the Sikkim Compen-
satory Allowance, which was intend-
ed to cover additiohal cost of living.
However, on account of difficulties in
local procurement of rations, Head-
quarters Eastern Command arranged
for issue of rations to Officers in
Sikkim with effect from 6th Decem-
ber 1962 subject to the proviso that
in case Government did not accept the
proposal to issue free rations to Offi-
cerg in Sikkim, the cost of rations
would be realised from them.

Fleld Servise Concessions including
supply of free rdtions were extended
to Officers stationed in Sikkim with
effect from 1st February 1964 only
and the Sikkim Compensatory Allow-
ance was simultaneously stopped.

Accordingly, the cost of rations
issueg to Officers in Sikkim  during
the period 6th December, 1962 to 31st
January, 1964 is being recovered from
them in monthly instalments of Rs.
100. The amount to be recovered has
been calculated at a flat rate of Rs.
95 p.m for the period of the Offi-
cers’ actual stay in Sikkim between
the two dates 'mentioned above. While
computing the total amount of re-
covery, the period of absence of Offi-
cers (m annual leave and temporary
duty has been excluded,

Reclassification in MLE.S.

5440, SHRI S. M, BANERJEE: Will
the Minister of DEFENCE be
pleased to state:

(a) whether there is a serious dis-
content among the M.E.S. Emplo-
yees throughout the country over the
orders of reclassification;

(b) whether those recruited above
the age of 25 yeary are not to be pro-
moted or confirmed;

(¢) whether employees’ unions have
decided to go on strike as a protest
against this order; and
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(d) if so, the steps taken by Gov-
ermment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) to (d). A
statement indicating the position is
laid on the Table of the House,
[Placed in Library. See No. LT-b337
68).

Bation Allswatice and Clothing facili-
tles to the MLE.S, Employeea in J. & K.

5441. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that Ration
allowance, clothing and other facilities
under the field concession have been
stopped in J. & K. area for MES.
employees from 1st March, 1968;

(b) if so, the reasons therefor; and

(c) the steps taken to restore the
same to avert impending unrest?

THE MINISTER OF DEFENCE
(SHR] SWARAN SINGH): (a) Yes,
Sir. Certain field service concessions,
mainly consisting of free rations, free
accommodation and free clothing in
some cases have been withdrawn from
Defence civilian employees (including
M.E.S., Ordnance and other em-
ployees) in Jammu, Srinagar and
Udhampur in the J. & K. area from
1st March, 1968,

(b) These concessions hag been
allowed to Defence employees on the
analogy of those admissible to com-
batant personnel in these areas. On the
withdrawal of the concessions from
the combatant personnel, they have
also been withdrawn from Defence ci-
vilians simultaneously.

(¢) Orders have been issued for
the grant of certain alternative con-
céssions, viz,, the following:—

(i) facilities for the purchase of
C.S.D. jtems and also for ob-
taining rations at payment
issue rates from A.S.C. sour-
ces; gnd
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(ii) compensatory (hill) allowance,
winter allowance or house
rent allowance as admissible
to civilian employees serving
at a hill station or a ‘C’ class
town, as the case may be.

Extension of Commercial Broadcasting
) Services

5442.. SHRI HIMATSINGKA:
SHRI DEIVEEKAN:
SHRI D. C. SHARMA:
SHRI RAGHUVIR SINGH

SHASTRI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Advisory Board of
Commercial Broadcasting Services of
the Al] India Radio had recently sug-
gested extension of the commercial
services to 7 more Centres;

(b if so, to which additional centres
the programrme is proposed to be ex-
tended; and

(¢) Government's decision in this
regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) The additional centres proposed
are:

(i) Calcutta,

(ii) Delhi,

(iii) Madras,

(iv) Ahmedabad,

(v) Lucknow-Kanpur,
(vi) Hyderabad, and
(vii) Bangalore,

(c) The proposal is under active
consideration of the Government.

Repatriation of Persons of Indian
origin in Kenya

5443, SHRI HIMATSINGKA:
SHRI SRINIBAS MISRA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
(a) whether Government received
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any intimation from Nairobj about the
departure of a large number of per-
sons of Indian origin from Kenya;

(b) if so, the number of these mi-
grants; how many of them are holding

British passports and ‘many own
Indian nationality;

(¢) what is the amount of move-
able ang immoveable property left

behind by them in Kenya; and

(d) the steps taken for the repat-
riation of their properties?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (b). Government are aware
of the fact that a large number of
people of Indian origin but holding
British passports are leaving Kenya
for the U.K. whose exact number has
not yet been determined by the con-
cerned authorities. Indian nationals
do not figure in this category.

(e) Our High Commission has re-
ported that assets of Indian citizens
as such, are negligible. They are not
in a position to comment on assets
of persons of Indian origin having
alien nationality.

(d) Does not arise,
Medium-sized Turbo-prop Planes

5444. SHRI D. C. SHARMA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether there is any proposal
to manufacture medium-sized Turbo-
prop planes in the country; and

(b) if so, the details thereef?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI1
L. N. MISHRA): (a) and (b). Hin-
dustan Aeronautics Limited is already
manufacturing the medium sized
Turbo-prop HS-748 aircraft.
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Assistance given to Sikkim and
Bhutan

5445, SHRI M. L. SONDHI: Will
the Minister of EXTERNAL AFFAIRS
be pleaseg to state:

(a) what type of assistance has been
given to Sikkim and Bhutan in the
formulation of their plans in the last
five years;

(b) the total financia] assistance for
the rmplementation of major projects
in these States given during the same
period; and

(c) what order of allocation is being
considered for the two States in the
Fourth Plan?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) The Government of India finance
the development plans of both these
states in the form of grants and loans,
In addition, assistance by way of se-
condment of personnel and tendering
of technical advice is given when

solicited. The projects cover fields
such as communicalions, agriculture,
forestry, education (including scho-

larships for studies in India) animal
husbandry, public transport, genera-
tion of electric power, 'mineral sur-
veys, public health. Government of
India also rendered assistance in the
drawing up of the plans and in re-
viewing progress from time to time
when go requested.

(b) For Bhutan Rs. 1544,59,203 as
on the 3ist October, 1967. For Sikkim
1961—1986—the second plan peried;
Rs. 6,4131,000.

(c) Bhutan:

For Bhutan’s Second 5 Year Plan
—April 1966—March 1871—upto a
ceiling of Rs. 20 croes approxima-
tely.
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Sikkim:

For Sikkim’'s Third 5 Year Plan—
1966—T71, upto a ceiling of Rs. 9 crores
approximately.

Chinese Check-post near Badrinath
Temple

5446, SHRI BENI SHANKER
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) the distance of the last Chinese
check-post on India-China border
from the famous Badrinath temple;

(b) whether there is any danger to
the tempte and the town in case of a
sudden conflict between India and
China from the above post; and

(c) if so, what steps Government
have taken to protect the temple and
the town?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) About
72 kilometres as the crow flies.

(b) The danger is no more or no less
than the area in which the temple is
situated. It is impossible to define pre-
cisely what the danger is.

(c) The overall security of this area
is taken ful] cognizance of in the
Plans.

Radio Stations in the Country

5447. SHRI BENI SHANKER
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state the total number
of radio stations functioning in India
at present State-wise?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (?HRI
K. K. SHAH): A statement showing
the names of Radio Stations func-
tioning in the country is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-834/68].
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5448. SHRI NITIRAJ SINGH
CHAUDHARY: Will the PRIME MI-
NISTER be pleased to state:

(a) whether Govermrment have con-
sidered the desirability of locating
Atomic Reactors in such parts of the
country which are not easily approa-
chable by enemy aircraft; and

(b) if so, the outline thereof and
if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND EXTERNAL
AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). Atomic

reactors are located mainly in rela-
tion to relevant economic factors.
The Defence of essential and vulner-
able plants is naturally ensured.

Development of Pressurised Heavy
Water Beactors

5449. SHRI NITIRAJ SINGH CHAU.
DHARY: Will the PRIME MINISTER
be pleased to state:

(a) how far the development of
pressurised Heavy Water Rectors have
progressed;

(b) whether these would be used
for power generation also; and

(c) if so, the investment per 100
M. W. Power and the production cost
per kw.?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a8) We have not
built any major power station pased
oOn pressuriseq Heavy Water Reactor.

(b) and (c). Do not arise,
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President Ayub Khan

5450. SHRI MAHANT DIGVIJAL
NATH: Will tne Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
President Ayub's thoughts on the lines
of Mao's thoughts are being printed
for distribution in Pakistan in the near
future;

(b) whether Government have
taken measures to check the circula-
tion on such papers in India; and

(¢) if so, the details thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI). (a)
The Government of India came across
press reports that a “Green Book”
containing sayings of President Ayub
Khan had been printed for distribu-
tion in Pakistan, The book had been
published by Governor Abdu] Monem
Khan of East Pakistan anq printed at
the East Pakistan Government Press.
The Governor was reported to have
said that he borrowed the idea from
China.

information,
circulated in

(b) According to our
the book is not being
India.

(c¢) Doeg not arise.
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N. €. C. in Madras

5452, SHRI C. CHITTYBABU: Wil
the Minister of DEFENCE be pleased
to state:

(a) wnether Govermnment propose
to send the Director-General of N.C.C.
to Madras to revive the N.C.C. in
Madras and if so, the details thereof;
and

(b) the action taken by the Centre
to implement the request of the
Madrag Government that the com-
mands used in N.C.C. snould be in
either English or Tamil?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA): (a) and (b). The Gov-
ernment of India’s views on the sug-
gestion of the Madras Government
regarding the language of the words
of command in the N.C.C, have been
conveyed to the Madrag Government.
Their reaction is awaited.

Proof and Experimental establishment,
Balasore

5453. SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that the
Test Audit Authorities of the Defence
Services had detected a case in 1967
in the Proof and Experimental Estab-
lishment, Balasore (Orissa) regarding
Infructuous expenditure of Rs. 29,000
in connection with the repair of ; six-
ton crane held by the said Establish-
mt;
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(b) whether & depgrtmental court
of enquiry was ordereq to investigate
into tne above facts and to fix up the
responsibility; and

(c) if so, the present position of the:
case and what action has beep taken
against the officers responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The findings of the Court of
Enquiry ere under examination,

Officers of Proof and Experimental
Establishment, Balasore

5454, SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to

state:

(a) the number of Class I and Class.
II army and civilian officers of the
Proof and Experimental Establishment,
Balasore against whom eitner depart-
mental enquiry or enquiry by the
C.B.I have been completed or are ip
progress for the period 1st January,
1966 to 1st March 1968,

(b) the number, names and desig-
nations of such officials;

(c) how many of them have been
transferred from Balasore after such
enquiry and the names of such officers;

and

(d) whether after transfer the cases
have been dropped or are gtill conti-
nuingy

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (d).
C.B.L has started investigation against
certain officers. Departmental enquiry
is also in progress against certain
others. It is considereq that it will
not be desirable to disclose the details
on the floor of the House before the-
investigations are completed.
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Proof and Experimental Department,
Balasore

5455. SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to
state:

‘(a) whether a 52-seater Bus to be
-used for the conveyance of the em-
ployees of the Proof and Experi-
‘mental Department -wag sanctioned
‘by Government two years ago;

(b) if so, whether a new bus has
-since been purchased: and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) Two 52-seater buses
were sanctioned by the Government
in November, 1965.

(b) and (¢). Althoug a contract
was concluded by the Director Gene-
ral of Supplies and Disposals on 31st
October, 1966 for the construction of
passenger bus bodies, the release of
vehicle chasis to the body-building
-contractors was held up until adequate
safeguards were gbtained for the secu-
rity of chasis. ‘After obtaining Inde-
mnity Bonds, the two chassis wera
‘released on 19th Febuary, 1968. The
buses are expected to be ready hy
July-August 1968.

Madras Atomic Power Project Office

5456. SHRI C. CHITTYBABU: Will
‘the PRIME MINISTER be pleased to
-state:

(a) whether it is a fact that Tth
November, 1987 was not declared a
holiday in the Office of the Madas
.Atomic Power Project for the South
Madras Constituency Lok Sabha
seat bye-election, though the Madras
Government had declared the day as
-a holiday under the Negotiable Instru-
‘ment Act; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
«OF ATOMIC ENERGY, MINISTER
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OF PLANNING AND *MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). All
members of the staff were permitted
to attend office late in the morning
and leave early in the afternoon. It
may be added that more than 50 per
cent-of the staff had no franchise in
this constituency.

Allotment of Funds to Madras Atomic
Power Project during 1967-68 and
Strength of Staff

5457. SHRI C. CHITTYBABU: WwWill
the PRIME MINISTER be pleased to
state: '

(a) the total allotment of funds for
Madras Atomic Power Project in
1967-68;

(b) the number of officers, staff in
the Accounts Branch and others of the
project;

(¢) ther salary and allowances in-
cluding T.A.; and

(d) the ratio of expenses on salary
and allowances including T.A. to the
total allotment?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Rs. 1.5 crores.

(b) Officers 38.
Staff in the Accounts Branch 19
others 176.

(c) About Rs, 105 lakhs.

(d) About 7 per cent,

Madras Atomic Power Project Office im
Shastri Bhavan

5458. SHR1 C. CHITTYBABU: Will
the PRIME MINISTER be pleased to
state: :

(a) the total area taken by the
Madras Atomic Power Project Office
in Shastri Bhavan, Madras;

(b) the present number of staff;
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(e) the area per licad; and

(d) the area per head in other offi-
ces in the same building?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) 10,440 sq. ft.

(b) 116.

(e) and (d). “Shastri Bhavan” is a
multi-storeyed building in which more
than 40 Central] Government offices
are located, The Madras Atomic
Power Project is the only project
organisation in the building. Its
needs are somewhat special and can-
not be compared with those of g nor-
mal office. The requirements of office
accommodation generally vary from
office to officc and is related to their
organisational pattern, the nature of
work performed and the extent to
which they have dealings with the
public. In the case of this multi-
crore Project, allowance has to be
made for the Purchase and Stores
Section, the Architectural and Design
Wings and also for conferences and
meetings with officers and representa-
tives of other organisations and parti-
cularly of the various constituent
units of the Department.

Madras Atomic Power Project

5459. SHRI C, CHITTYBABU: Will
the PRIME MINISTER be pleased to
stale:

(a) the total amount of stores pur-
chased by the Madras Atomic Power
Project at Kalpakkam during the year
so far; and

(b) the amount of pay and allow-
ances incurred on the staff for the
Stores and Purchase Division?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) About Rs. 50
lakhs worth of stores were purchased
or are on order.

(b) About Rs. 98,000.
3154 Ai LSD =}
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Fire Incident in Atomic Energy
Establishment, Kota

94

5460. SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that fire
broke out recently in the Atomic
Energy Establishment at Kota;

(b) if so, the causes thereof and the
estimated loss suffered; and

(c) whether as a result of the above,
there will be delay in the completion
of the project?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) A wminor fire
accident occurred on March 7, 1968 in
the outdoor sub-station put up by the
Rajasthan State Electricity Board.
The fire was put out within a few
minutes,

(b) No damage has been caused to
Project property. The State Electricity
Board authorities are investigating
the cause of the fire,

(e) No, Sir.

Setting up of Atomic Power Station
with Indigenous Machinery

5461. SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleased to
state: h

(a) whether it is a fact that the
atomic power plant now being set up
in Kota is being built by Indian engi-
neers with indigenously fabricated
machinery;

(b) whether efforts have been made
to produce heavy water required for
this plant in India; and

(c) if so, the total saving effected
in foreign exchange for this profect?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The first unit
(200 MWe) of the Rajasthan Atomic
Power Station is being set up by
Indian engineers with the assistance of
Canadian Consultants with a foreign
exchange component of 60 per cent.
The foreign exchange component of
the second unit is only about 40 per
cent,

(b) It has been decided to produce
the 100 tonnes of heavy water per
year which are required for the second
unit of Rajasthan and future atomic
power stations.

{¢) The foreign exchange content
of the proposed heavy water plant,
which will annually produce enough
heavy water for a 100 MWe power
reactor, is about Rs. 5 crores. The
imported vslue of heavy water re-
quired by each 100 MWe power re-
actor is approximately Rs. 3.5 crores.

Powerfu] Transmitter in Manipur
Vllle.‘r

5462, SHRI M. MEGHACHANDRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the guestion of setting
up the powerful transmitter in the
valley of Manipur has been tempora-
rily shelved; and

(b) if so, the reasons therefor?
THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir,

(b) Does not arise.

Expenditure on N.C.C, in Manipur

5463. SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be.
pleased to state:

(a) the expenditure incurred by the
Centre and the Government of Mani-
pur on M.C.C. during 1966-67 and 1987-
68; and
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(b) the present strtngth on the roll-

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA): (a) The expenditure
incurred by Government of Manipur
on N.C.C, during 1986-67 and 1867-68
has been of the order of Rs. 3.71 iakhs
and 3.13 lakhs respectively. At the
Centre the expenditure is not booked
separately. However, the estimated
expenditure borne by the Central
Government during the two years has
been Rs. 4.61 lakhs and Rs, 3.05 lakhs
respectively.

(b) The present strength of N.C.C,
cadets in Manipur is 6724.

Border Roads in Manipur

5464. SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of border roads be-
ing constructed in the Union Territory
of Manipur and details of these roads;

(b) the amount paid to the Govern-
ment of Manipur so far for the cons-
truction of these roads and the dates
when these payments were made; and

(c) the progress so far achieved?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The
following two roads falling within
Manipur State are included in the
programme of Border Roads Develop-
ment Board—

(i) Jiribam-Imphal sector
prox. 150 miles) of
Imphal road,

(ii) Tupaimukh-Imphal sector
(approx. 85 miles) of Aijal-
Tupaimukh-Imphal road.

(ap-
Silchar

(b) No expenditure has been incur.
red out of Border Roads Development
Board budget on the construction of
any of the two roads mentioned in
(a) above. A sum of Rs. 44,000 has,
however. been spent on survey of
Jiribam-Imphal road. A total sum of
HRs. 2.47 crore has been spent by Mani-
pur Government on Jiribam-Imphal
road up to the end of January 1968.
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(c) Works ate in progress on Jiri-
bam-Imphal road. The {following
achievement has been reported so far:-

Formation cut (16 ft.)
(including 10 miles
already existing)
Soling and metalling

131 miles.
21 miles.

Expenditure on N.C.C. in Madhya
Pradesh

5465. SHRI G. C. DIXIT: Will the
Minister of DEFENCE be pleased to
state:

(a) the expenditure being, incurred
by the Centre and the State Govern-
ment of Madhya Pradesh on N.C.C;
and

(b) the reaction of Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b).
During the years 1866-87 and 1967-
68, the Government of Madhya Pra-
desh  budgeted expenditure of
Rs. 71.89 lakhs and 73.90 lakhs respec-
tively for N.C.C. During these two
years the estimated expenditure of
the Central Government on N.C.C. in
Madhya Pradesh was Rs. T2.36 lakhs
and Rs, 59.35 lakhs. The question of
any reaction of the Government of
India in the matter does not arise,

Defence Based Industries in Madhya
Pradesh

5466. SHRI G. C. DIXIT: Will the
Minister of DEFENCE be pleased to
state:

(a) whether any defence based in-
dustry is proposed to be located in
Madhya Pradesh;

(b) if so, whether any survey has
been conducted to find out the suitabi-
lity of such an industry in Madhya
Pradesh; and

(e) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
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N. MISHRA): (a) Apart from the 3
factories already functioning in
Madhya Pradesh, a vehicles factory is
under establishment at Jabalpur,

(b) and (c). The location of the
factory was determined after a study
of the various relevant factors.

Indians Detained in Ceylon and other
Countries

5467. SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the number
of Indians presently detained in Cey-
lon and other countries for visa over-
stays and suspected illicit immigra-

tion?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINI-
STER OF PLANNING AND MINI-
STER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
About 60 Indians are under detention
in Burma or immigration offences and
27 Indians are under detention in Cey-
lon for visa overstays and about 180
for suspected illicit immigration.

It is reported that 8 Indians are in
jail in the UK. for overstayal and are
to be deported; no Indian is reported
to be detained for this offence in other
countries,

Death of an Information Officer

5488. SHRI D. N. PATODIA:
SHRI MAHANT DIGVIJAT
NATH:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that an In-
formation Officer accompanying a
party of Mizo tribesmen was found
dead in a Railway compartment re-
cently;



99 Written Answers

(b) whether the cause of the death
has been looked into; and

(c) if so, the findings thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, sir. Shri N.
S. Venkova Rao, an officer of the Dir-
ectorate of Field Publicity died in 2
Railway train while accompanying a
party of non-officialg to Silchar.

(b) Yes, Sir.

(c) According to the Assistant Sur-
geon, Silchar, who conducted the post-
mortem in the Civil Hospital, Silchar,
“the actual cause of death could not
be ascertained but the findings suggest
that he had coronary thrombosis”,

Chinese Diplomat in New Delhl

54690, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that on the
8th March 1068, the Chinese Diplo-
mat, when called on phone by the
Ministry of External Affairs, refused
to attend the same under one pretext
or the other; and

(b) it so,
thereto?

Government's reaction

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir. The
Chinese Charge d" Affaires came to the
Ministry of External Affairs on B8th
March. He had, however adopted an
uncooperative attitude in not accepting
the appointments suggested to him on
7th March.

(b) In not giving precedence to
business with the Government of his
accreditation, the Chinese CDA has
disregarded normal diplomatic prac-
ticee. 1t has been conveyed to the
Chinese authorities that the Govern-
ment or India take a serious view of
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the Chinese CDA's conduct. The CDA
has also been specifically warned in
the matter.

Protest Lodged by Pak. High
Commission

5470. SHR1 K, P. SINGH DEO:
SHRI JYOTIRMOY BASU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

fa) whether it is a fact that Pak-
istan High Commission in New Delhi
had protested to Government against
the behaviour of some Customs Offi-
cials at Palam Airport with some offi-
cials of the High Commission on the
5th March, 1968;

(b) if so, whether the matter has
been investigated;

(c) if so, the result thereof; and

(d) the reaction of Government in
regard thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Yes, Sir.

(e) and (d). The result of our en-
quiry shows that the Pakistan High
Commission’s charge was fabricated
and baseless as no member of vur air-
port or customs staff behaved rudely
towards Pakistani officials at the
Palam airport on 5th March 1868, or
at any other time.

Agents fo ;mmerclal Advertisements

5 HRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names of persons or firm
authorised to collect and/or book
advertisements for the commercial
service of the All India Radio and the
dates of their appointment;
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(b) the term$ and conditions under
which these appointments have been
made;

(c) the manner in which these
appoiniments were made; and

(d) whether any applications for
appointment as agents have been re-
jected; and if so, on what grounds?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) A statement con-
taining the names of persons or firms
authorised at present to book adver-
tisements for the Commercia] Broad-
casting Service alongwith the dates of
their appointment letter is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-635/68].

(b) The main terms and conditions
of appointment are:

(i) The Agency will maintain a
properly equipped office and
use its best effects to ensure
that all advertising placed by
it is legal, clean, honest and
truthful.

The remuneration of the
Agency for placing advertise-
ments shall be in the form of
standard agency commission
of 15 (fifteen) per cent.

(ii)

(iii) The Agency retain in full all
commission and remuneration
earned as an Advertising
Agency and it will at no time
pay or otherwise allow any
part of such Commission or
remuneration to any adverti-
ser or representative of any
advertiser for whom it may be
acting or has acted as an ad-
vertising Agency.

The Agency will not charge
any advertiser for any adver-
tising time more or less than
the rates prescribed by the
Commercial Broadcasting Ser-
vice.

The Agency will pay to the
Commercial Broadcasting

(iv)

(v)
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Service its billy according to
the rules framed and within
the period fixed by the Com-
mercial Broadcasting Service
in this regard and will be
liable to lose its agency if in
the Commercial Broadcasting
Service's opinion, it hag failed
to fulifi] these requirements.

(c¢) The appointment of Advertising
Agents/Agencies is sanctioned by Gov-
ernment on the recommendation of a
Special Commiltee set up for scrutinis-
ing the applications received in this
regard.

(d) One application was rejected as
the concern was not considered suit-
able for booking business with the
Commercial Broadcasting Service.
The applicant appeared to be a can-
vasser of no standing or experience in
the advertising fleld.

Purchase by the LA.F. of Hispano
/‘ Cartridges from Italy

5472, SHR] GEORGE FERNANDES:
Will the Minister of DEFENCE be
pleased to state:

(a) the names and designations of
the Air Force officials and civilians
against whom inquiry was held or who
were court martialled for cheating
Government in the purchase of the 20
MM Hispanv cartridges from Italy in
1953-54;

(b) the nature of the action taken
against these officials or civilians; and

(¢) how many of the officials in-
volved in this case are still in the
Defence Serviceg or in other Govern-
ment service?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (c).
The circumstances connected with the
purchase of 20 mm ammunition from
a firm in Switzerland and matters
associated with it were enquired into
and ultimately Government appointed
a Committee in February 1859 under
the chairmanship of the then Deputy
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Minister of Law to go into the matter.
Certain allegations against some Ser-
vice and civilian officers were also
looked into by the Committee, The
report of the Committee was examined
and it was considered that no discipli-
nary action wag necessary against any
Air Force or civillan officer in connec-
tion with this deal.

20 mm ammunition was not pur-
chased from any firm in Italy in 1953-
b4.

Bharat Electronics Ltd.

5473. DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the Bharat Electronics
Ltd. have entered intp a collaboration
agreement with Nipons of Japan for
the manufacture of television trans-
mission equipment and certain com-
ponents of television receivers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) and (b). Bharat
Electronics Litd, are negotiating with
foreign firms—M/s Nippon Electric Co,
of Japan being one of them—for colla-
boration for the manufacture of T.V.
Picture Tubes.
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Statement by Kenya President

54f5. SHRI GEORGE FERNANDES:
11 the Ministe;y of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the report of
a speech by the Kenyan President,
Jomo Kenyatta, published in the Ken-
yan newspaper “Daily Nation" in
which Mr. Kenyatta is quoted as say-
ing, “Knowing that India and Pakistan
are over populated, and that people
there are like swarms of locusts and
are faced with a shortage of food, they
(Asians in Kenya) have decided to
peck up and migrate to the United
Kingdom"; and

(b) whether any protest has been
lodged with the Kenyan Government
by the Government of India in this
behalf?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNNG AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes Sir, and
our High Commissioner asked Kenyan
Foreign Office for official version of
President Kenyatta's remarks, but was
told that a statement on “these lines”
had not been made.

(b) The question of lodging, a pro-
tust. therefore, did not arise.
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Exhibition of Film ‘Night in London’

5476. SHRI JUGAL MONDAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased {o state:

(a) whether the Film named “Night
in London" displays Cabaret Dances
and Can Can dances which are prohi-
bited in foreign countries for minors;

(b) if so, the reasons for allowing
it for universal display; and

(c) whether Government have ask-
ed the Film Censor Board (o recensor
the above film?

THE MINISTER INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The film entitled ‘Night
in London’ has some Cabaret dance
sequences, Regulations for entry to
Cabaret vary from country to country.
In some countries youth below the
age of 18 are not allowed to go to
Cabaret hulls where alcoholic drinks
are served; there is no such restric-
tion where alcoholic drinks are not
served;

{b) The film ‘Night in London' has
been certified after omitting scenes
which were found vobjectionable by
the Central Board of Film Censors in
the light ot Directions on the subject.

(¢) No, Sir.
Export and Import of Nuclear Minerals

5476-A. SHRI SAMAR GUHA: Will
the PRIME MINISTER be pleased to
state:

(a) whether India exports crude
Uranium and Thorium to foreign coun=
tries and if so, what are their amounts
in terms of weight and money value
Per Yyear;

(b) whether India imports flssion-
able Uranium, Thorium and Pluto-
nium from outside and if so, the
quantity and value of such nuclear
minerals per year;

(c) whether India hag developed
the process of purifying indigenous
Uranium and Thorium and separating
their lighter isotopes;
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(d) if so, what procesges are wutilis-
ed for the purpose; and

(e) if not, the reasons therefor?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Thorium and plutonium have
not been imported into the country.

About 80 tonnes of enriched uranium
costing about Rs. 10.8 crores and about
28 tonnes of uranium dioxide valu-
ed at about Rs. 1.06 crores have been
imported for Tarapur Atomic Power
and Rajasthan Atomic Power Projects
respectively since 1067,

(¢) to (e). India has developed
processes for purifying uranium and
thorium; these are usual solvent ex-
traction methods.

Processes for separating lighter iso-
topes of uranium and thorium have
not been developed as India's future
nuclear power programme is based
on natural uranium and not enriched
uranium,

12.06 hrs.

CALLING ATTENTION TO MATTER
OR URGENT PUBLIC IMPORT-
ANCE

DEMONSTRTION 3Y WeaT Brncan
Prmary TracHEmg

SHRI JYOTIRMOY BASU (DIA-
MOND HARBOUR): [ call the atten-
tion of the Minister of Education to
the following matter of urgent public
importance and | request that he may
make a statement thereon:—

“The demonstration by about
nine hundred West Bengsl Pri-
mary teachers in Dekhi on the
25th March, 1968."

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Sir, a depuia-
ion on behalf of the West Bangal

-
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Primary School Teachers' Association
me. me on 23rd March, 1968 and dis-
cussed with me the various points
raised jn the Memorandum which the
Association has now submitted to the
President of India, Two Members of
Parliament, Shri Bhupesh Gupta and
Shri Niren Ghosh accompanied the de-

putation and were present during the
discussion.

SHRI JYOTIRMOY BASU: You

have conveniently forgotten my pre-
sence.

MR. SPEAKER: You forget an im-
portant man here. Shri Niren Ghosh
will not create any trouble there but
he is here to create trouble,

SHRI JYOTIRMOY BASU: An im-
portant hon. Minister would not have
forgotten me.

DR. TRIGUNA SEN: Since he was
also present, I do not feel he should

have raised the Calling Atlention
notice.

SHRI JYOTIRMOY BASU: Is it
very disadvantageous to you?

MR. SPEAKER: But for that, how
could we have known he discussed
with you?

DR. TRIGUNA SEN: I have studied
the Memorandum. It raises some poli-
tical issues and a number of issues
about primary education. The first is
not the concern of the Minisiry of
Education and hence my observations
refer only to primary education

It is true that there are several defi-
ciencies in the provision of primary
education in West Benga] and that
facilities for free primary education
are limited in most urban areas and
specially in the city of Calcutta.
This is' due partly to a lower priority
being accorded to primary education
in the first three five year plans than
should have been the case and parily
to such factors as a large rate of popu-
lation increase due to the influx of

refugees, -
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This Is the criticism of the Govern-
ment,

DR. TRIGUNA SEN: Including ULF

Gpvernment. I must tel] you the
truth.

To rectify these deficiencies, a subs-
tantial increase in the recurring ex-
penditure on primary education will
be needed and this will be possible
only through a carefully planned and
phased programme spread over a few
years,

In so far as the revision of salaries
of primary teachers are concerned, the
West Bengal Government has appoint=
ed a Pay Commission whose report
will have to be awaited. The problem
of increasing Dearness Allowance has
large financial implications which are
being examined. Orderg regarding
improved retirement benefits for pri-
mary teachers have now been issued.
Steps to remedy other deficiencies are
being included in the Fourth Five
Year Plan which will begin in April,
1969 ad preparations for which have
now started.

SHRI JYOTIRMOY BASU: I have
heard the hon. Minister's statement.
His statement is evasive and there, I
find lack of sympathy and considera-
tion for primary education and for
primary school teacherg in West Ben-
gal, although the hon. Education
Minister is an  educationist and had
in Bengal for more than half of his
life.

Before 1 put the question, let me
give you an idea of what has actually
happened because what he has said is
misleading the House and is nowhere
near the correct picture,

The implementation of article 45 o1
the Constitution is the responsibility
of the Central Government, of which
Dr. Triguna Sen, the Education Mini-
ster, is a member. Now what is the
progress that has been made? In West
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Bengal, instead of going ahead, educa-
tion is going backwards. Today after
20 years of Independence, after 20
years of Congress rule, you find that
there are 15,430 villages in West Ben-
gal without any school whatsoever.
Facililies for primary education in
West DBengal are available only for
the age-group 6 to 10 years, and that
too, it iz not free for boys in urban
areas and is not compulsory either.
In Madras and Andhra Pradesh, it is
free upto Higher Secondary Standard.
In other States also, the age group,
8 to 13 or 14 years get free education.
In West Bengal only 70.57 per cent of
the children go to schools, but in
Kerala, it is near about 100 per cent.
Calcutta which has a population of 7
million, has not started a single pri-
mary school since the Congress came
to power; although the population
went up by 250 per cent....

MR. SPEAKER: The Education
Ministry's Demands for Grants are
coming, when he may make his speech.
Now he may put his question,

SHRI JYOTIRMOY BASU: Al-
though the population went up by 250
per cent, only 40 per cent of the chil-
dren get a chance to go to schools in
Calcutta, The Congress denied to
take this responsibility.

West Benga| also failed to draw up
a Primary Education Act for Calcutta;
for Calcutta it is 1919 Act and for
rural areas it is 1930 Act. After the
ineffective 1963 Urban Education Act,
only 13 out of 80 municipalities have
undertaken to implement it.

Coming to teachers....

MR. SPEAKER: What is his ques-
tion? He will put his question,

SHRI JYOTIRMOY BASU: Com-
ing to teachers, only 38 per cent of
the teachers are trained. The annual
intake is 4,500 and there is a backlog
of 62,000 untrained teachers. The
salary that the teacher gets ig far iess
than that of the Police Constable; the
dearness allowance for a school
teacher is Rs. 28 vnly whereas a class
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IV employee is getting Rs. 67 and the
other Central Government employees
are getting Rs. 80 to 110. Teachers
have committed suicide because of
pecuniary troubles. One of those
teachers who came all the way from
West Bengal to Delhi fainted and had
to be taken to the Willingdon Hospital
where he was suspected to be a heart
patient and was later on found to be
a T.B. palient....(Interruptions)
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MR. SPEAKER: This is all very
good information that he is giving.
They want the hon. Member’'s gpeech
to be laid on the Table of the House.
That can be done or he can make his
speech on the Education Ministry's
Demands. Now he will put his ques-
tion; otherwise, I will call somebody
else,

SHRI JYOTIRMOY BASU: Under
the circumstances, may 1 know what
are the achievements of the Central
Government and the Congress Gov-
ernment of West Benga] during the
last 20 years? Rather, what are the
failures that they have achieved dur-
ing these 20 years of Congress rule
in West Bengal. How are they giving
a fair deal to all those people who are
giving the highest amount to the Cen-
tral exchequer? I want a specific re-
ply to these questions.

DR. TRIGUNA SEN: I am sorry he
has accused me of lack of sympathy
towards teachers and to the teachers’
cause. We discussed for two hours
and he knows it very well. He has
accused me that I did not refer to all
the points that were raised in the
Memorandum. As I said in the beg-
inning, most of them are political
issues and I did not reply to them.
(Interruptions) For instance, it was
said, *“The present Governor of West
Bengal, by hig unconstitutiona] act of
the dismissal of the United YFront
Government which enjoyed the maxi-
mum popular support, has forfeited
the confildence of the people and we
demand his immediate recall....” etc.,
etc. I said that, as an Education Mini-
ster, I could not reply to all these, and

#0, I limited my reply only to primary



111 West Bengal

[Shri Triguna Sen]

education. As I have stated, the con-
dition in West Benga] so far as pri-
mary education is concerned, has been
repeated so many times and is well
known. In my eagerness—though I
do not represent Bengal, I am a Ben-
gali—] had been to Calcutta several
times to discuss with the Education
Minister of the United Front Govern-
ment and advised different ways and
means to do it, o have it in the prio-
rity plan for implementation, because
it is really, after s0 many Years, S0
bad in Bengal, But, Sir, you will un-
derstand that Education is a State
subject; we can only advise and assist
them provided they want our assist-
ance, Now we are preparing the
Fourth Five-Year Plan with the Edu-
cation Secretaries and we have given
the priority for primary education and
we will see that it is implemented as
goon as possible.

SHRI NAMBIAR (Tiruchirapalli):
In 20 years they could not do . What
could we do in nine months?

SHRI SAMAR GUHA (Contai):
Teachers are said to be the makers of
a nation. The primary teachers and
primary education are said to be the
cradle of our future generation. It
is a pity that this teachers’ community
is the most neglected; particularly the
primary teachers who are lakhs in
number are the most ncglected com-
munity in our country today. Their
condition is worse than that of coolies,
ordinary peons, chaprasis and class IV
employees of the Government.

Our Education Minister has raised a |

question that there had been certain
political demands. Today another
primary teachers' organisation, repre-
sentatives of Desakalong Primary Tea-
chers’ Organisation, are going to meet
the Education Minister and the Pre-
sident., There are four primary schoo]
teachers’' organisations in West Bengal,
namely, Primary Teachers’' Organisa-
tion, the All Bengal Primary Teachers'
Association, West Bengal Desakalong
Primary Teachers' Association and
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West Bengal Prathmic Teachers' Asso-
ciation, I can assure you that the
overwhelming majority of the primary
teachers do not bother about the ex-
ternal or extraneous politics; their
main concern is to improve their lot
and the standard of education there.

I would congratulate the Education
Minister if he can implement his own
suggestions. The first suggestion that
he recently made was that primary
education should be made a concurrent
subject, ie, for both the Centre and
the State, Secondly, as one of the
members of the Education Commis-
sion, he hag suggested the formation
of a National Education Board to
tackle the problems of primary edu-
cation. 1 would congratulate him if
he can work out these iwo sugges-
tions, which he himself has sponsored.

MR, SPEAKER: He will ask his
question,

SHRI SAMAR GUHA: Now I am
coming to the point. In view of the
above observations, I want to know
(a) whether the Government will
exert pressure upon the State Gov-
ernment, and they themselveg also
take up the issue, to abolish the dis-
tinction of A, B and C Grades among
primary teachers and introduce a uni-
form scale of basic pay of Rs. 160, only
Rs. 150 for each primary teacher along
with dearness allowance on a sliding
scale ag enjoyed by the class IV em-
ployees of the Government; (b) whe-
ther primary education would be
made a concurrent subject, for the
State and the Centre; (c) whether,
according to the recommendations of
the Kothari Commission on Education,
a National Board of Education in line
with the University Grants Commis-
sion would be set up to take up pri-
mary education; (d) whether the
primary teachers' children would be
given facilities for free education or
at least subsidise education; and (e)
whether the services of primary tea-
chers would be utilised for adult edu-
cation and also as Gram Sewaks, Palli



113 West Bengal
Teachers’ Demonstration (C.A.)

Sewaks, etc., in the scheme for exten-
tion of natiomal service, particularly
in the rura] areas.

DR. TRIGUNA SEN: 1 was listen-
ing with interest to Shri Samar
Guha, and I thought that he was just
repeating what I had been saying
elsewhere. I have been impressing on
the respective State Governments to
implement those very points which
he had raised. I read in the papers
that when the UFL Government came
into power in Bengal, they were very
progressive-minded. I myself had
several times jinsisted on those very
points and suggested ways and means
to implement them,

SHRI UMANATH (Pudukkottai):
Did he reinforce it with money and
grants? It was no use merely mak-
ing suggestions,

DR. TRIGUNA SEN: It is known
to the veteran Member that the State
Government first make the schemes
and plans and assess the flnancial im-
plications, and then we consider
them. But they had no time,

About the implementation of free
primary education, I know that it is
a constitutional directive, But know-
ing that education is a State subject,
we cannot order any State; we can
only work in collaboration and in
co-operation with the respective
States. Most of the States have done
it except the unfortunate State of
West Bengsl, Bihar, Orissa and some
parts of Assam, and also Uttar Pra-
desh, It depends on the outlook of
the State Government and the eager-
ness of the State Government to im-
plement the recommendations. We
from our side are trying our best to
do so.
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12.27 hrs.

PAPERS LAID ON THE TABLE

Bubcer EsSTIMATES oOF DaMODAR
VALLEY CORPORATION FOR 1968-89

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): I beg to lay on the Table
a copy of the Budget Estimates of the
Damodar Valley Corporation for the
year 1068-69 under sub-section (3) of
section 44 of the Damodar Valley Cor-
poration Act, 1948. [Placed in Lib-
rary. See No, LT-627-/68].

12.224 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya gabha:—

(i) 'In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1

" am directed to return here-
with Haryana Appropriation
(Vote on Account) Bill, 1068,
whieh was passed by the
Lok Sabha at its sitting held
on the 20th March, 1968, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BilL"

“In accordance with the pro-
visions of sub-rule (8) of

(§1)]
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Jiii)

(iv)

rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Haryana Appropria-
tion Bill, 1968, which was
passed by the Lok Sabha &
its sitting held on the 20th
March, 1968, and transmitted
to the Rajya Sabha for its
recommendations and to state
that this House has no re-
commendations to make to
the Lok Sabha in regard to
the said Bill."

“In accordance with the pro-
visions of sub-rule (6) of
rule 188 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the West Bengal Appro-
priation (Vote on Account)
Bill, 1968, which was passed
by the Lok Sabha at its sit-
ting held on the 22nd March,
1968, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the said
Bill.”

“In accordance with the pro-
visions of sub-rule .(6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the West Bengal Appro-
priation Bill, 1968, which was
passed by the Lok Sabha at
its sitting held on the 22nd
March, 1968, and transmitted
to the Rajya Sabha for its
recommendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.”

MARCH 27, 1968
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12.23 hrs
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIFTH REPORT

Ml graEta qama (9T fRedt)
s & FeaErd aae & faaasl
91 d¥cqi wvay wfafa &1 254t
gfaga w&qd ##W@T § |
12.231 hrs.

*DEMANDS FOR GRANTS,
MinisTity oF HOME AFFAIRS

MR. SPEAKER: The House will
now take up discussion and voting on
Demand Nos. 38 to 52, 117 and 118
relating to the Ministry of Home
Affairs for which 8 hours have been
allottea.

1968-69

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the
serial numbers of the cut motions
they would like to move,

Demanp No. 38—Mivistry oF Homx
AFFAIRS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 1,24,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31s* day of March, 1869, in
respect of ‘Ministry of Home
Affairs’ "

Demanp No. 39—CABINET

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 535.86,000 be granted to {he

*Moved with the recommendation of the President.
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President to cdmplete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1989, in
respect of ‘Cabinet’.”

DeEmaND No. 40—ADMINISTRATION OF

JusTic
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 211,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1969, in
respect of ‘Administration of

(R3]

‘Justice'.

Demanp No. 41—PoLice

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 37,04,22,000 be granted tothe
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1909, in
respect of ‘Police’.”

Demannp No, 42—Census

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,00,58,000 be granted to the
President to complete the 3uin
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, i088, in
respect of ‘Census’.’

DemAnp No. 43—SrtaTISTICS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 2,94,82,000 be granted tc the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year onding
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the 31st day of March, 1969, in
respect of ‘Statistics’.”

DemAND No. 44—Prrvy PURSES AND
ALLOWANCES OF INDIAN RuLERs

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 131,000 be granted to tlie
President to complete the suimn
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 18689, in
respect of ‘Privy Purses and Al-

"

lowances of Indian Rulers’.

Demanp No.
PoLITICAL PENSIONS

MR. SPEAKER: Motion moved:;

“That a sum not exceeding
Rs. 15,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Territorial and Politi-
~al Pensions’."

Demanp No, 46—DruHy

MR. SPEAKER: Motion méved:

“That a sum not exceeding
Rs. 31,12,89,000 be granted io ine
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1868, in
respect of ‘Delhi'.”

DEMAND No. 47—CHANDIGARE
MR. SPEAKER: Motion moved:

“That a sum mnot exceeding
Rs. 4,98,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the yeur ending
the 31st day of March, 1989, in
respect of 'Chandigarh'.”

45—TERRITORIAL AND
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DemAND No, 48—ANDAMAN AND
NICOBAR ISLANDS

Demanp No. 52—O«HER RIvENue Ex-
PENDITURE OF THE MINIsTRY or HoME

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 5,06,87,000 be granted lo the
President to complete the sum
necessary to defray the charges
which will come in course wof
payment during the year ending
the 31st day of March, 1949, in
respect of ‘Andaman and Nicobar
Islands'.”

DemanD No. 40—TrisaL AREAS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs., 20,56,51,000 be granted to tlhe
President to complete the sum
necessary to defray the chaiges
which will come in course cof
payment during the year ending
the 31st day of March, 1869, in
respect of ‘Tribal Areas'.”

Demanp No. 50—Dapra  anND  NaGAR

HAVELT AREA

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 46,893,000 be granted to ihe
President to complete the sum
necessary to defray the chargcs
which will come in course of
payment during the year ending
the 31st day of March, 1988, in
respect of ‘Dadra and Nagar

AFFAIRS

MR. SPEAKER: Motion moved:

“That a sum not exceeding

"Rs. 8,95,40,000 be granted io the

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, 1n
respect of ‘Other Revenue Expen-
diture of the Ministry of Home
Affairs""”

DeMAND No. 117—CAPITAL OQUTLAY IN
Union TERRITORIES AND TRIBAL AREAS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 19,72,95,000 be granted Lo the
President to complete the =um
necessary to defray the charges
which will come in coursc ol
payment during the ycar ending
the 31st day of March, 1969, in
respect of ‘Capital Outlay in
Union Territories and Tribal

o

Areas'.

DemMAND No. 118—OtHER CAPITAL
OuTLAY OF THE MIN‘!ST!’Y oF HDMI
AFFAIRS

Haveli Area.”

Demanp No. 51—LaAccapive, Mmnicoy

AND AMINDIVI ISLANDS
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 89,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Laccadive. Minicoy
and Amindivi Islands'.”

MR. SPEAKER: Motion mcved:

“That a sum not exceeding
Rs., 62,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Other Capital Outlay
of the Ministry of Home Affairs’.”
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This morning 'l saw at 10.3) A
a number of calling-attention-notices
and other notices. Most of them are
covered by these Demands. Hon.
Members could discuss thase things
on these Demands. Many of the cal-
ling-attention-notices which are con-
nected with the Home Ministry need
not take precedence over these De-
mands. Now is the time-to discuss
them. 8 hours have been allolted for
these Demands, and hon, Members
could discuss all those matters now.
Some Members came and discussed
with me. I need not mention the
names. They are present here and
they can kindly take the opportunity
of discussing those matters pertain-
ing to the Home Ministry now.

SHRI HEM BARUA (Mangalore):
But you have disallowed all of them.

MR. SPEAKER: Certainly not all
of them. I shall consider Lhem; I can
admit only one. For the others, 1
am suggesting this. I am only giving
an indicalion that here are the Home
Ministry’s Demands, and hon, Mem-
bers can discuss all those points
which have been incorporated as the
subjest-matter of the calling-atten-
tion-notices.

Now, Shri Piloo Mody.

SHRI PILOO MODY (Godhra)
rose—

SHRI MANUBHAI PATEL (Da-
bhoi): The hon. Member does not

stay in a tribal area but he has come
in a tribal dress. But the garment
which he is wearing is a lady's gar-
ment,

SHRI HEM BARUA: Would you
please ask Shri Piloo Medy not to
lean heavily against the desk because
the leaders of groups are sitting on
the front bench?

SHRI S. M. BANERJEE (Kanpur):
May I bring to your kind nitice the
fact that calling-attention-notices had
been tabled about the reported news
in the press about the CIA activities?
You may kindly ask the Home Min-
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- ister to give us the document, because

if the report is there it can be dis-
cussed.

MR, SPEAKER: Order, order, He
cannot raise it in this manner now.

SHRI S. M. BANERJEE: Hec has
made a statement in the other House
already.

SHRI PILOO MODY: I know
where Shri S. M. Banerjee is, but i
do not know where the Home Min-
ister is.

MR. SPEAKER: The Minister in
the Home Ministry is there.

SHRI PILOO MODY: I cannot
understand how he can ask for money
without being present,

The Home Ministry particularly in
today's context is the fulerum of life
in India, Therefore, it pains me all
the more that I have to cencure ,t for
all its acts and failures, acts of omis-
sion and commission,

The budget of the Home Ministry
has gone up. But in reading through
the Demands I could not find any
valid reason why the Home Minister
needs more money. For giving Shri
Y. V. Chavan more money, has he
assured us in return greater unity or
has he promised us wiser legislation?
No. Instead, he has promised us grea-
ter inefficiency and slower des-
patch by increasing his courtiers by
one secretary, one additional secre-
tary, 10 joint secretaries and 22 de-
puty secretaries. The whola country
is screaming for a reduction in ad-
ministrative expenditure. Experts
have said that we do not staud a dog's
chance unless we can reduce our
bureaucratic expenditure. Even an
Administrative Reforms Commission
has been appointed, but the Home
Minister who generally considers
himself above the law, both statutory
and natural, is indulging himself, and
to hell with Parkinson,

I am very glad to see that the Home
Minister has finally come to accept
money personally. Last year, unfor-
tunately the Prime Ministe- has not
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done any better. Her secretariat has
come to cost something like Rs. 18 to
19 lakhs and during the last year
alone she has appointed four more
Ministers, Last year, while initiating
the debate on the provisional Finance
Bill I had stated that 52 Ministers
were really quite enough. However,
I suspected at the time that the Prime
Minister was going to appoin: more
Ministers, I had said that ‘he dock
of cards was complete and that the
country was breathlessly awaiting
the appointment of the joker. She
surpassed our expectation, Now the
Prime Minister's deck of cards con-
tains four jokers, if you please, if at
all, it is a very cruel joke on the
country. Let me tender lher a peice
of advice. More Ministers mean
more, not less, factions. And in any
case it is wholly unconscionable to
use Ministerships to appease party-
men, and if some Opposition Govern-
ments have been doing the same
thing elsewhere in this country it
does not make it right I would,
therefore, like to suggest that there
should be a statutory limit on Min-
isters. This is one conirol, 1 am
sure, I and my party, will accept
without any hesitation,

More Ministers also mean more ex-
penditure, more inefficiency, more
taxes, more deficit financing, more
inflation and finally mors oppression.

SHRI S. M. BANERJEE: More
confusion.
SHRI PILOO MODY: The Home

Minister has demanded about Rs, §5.53
crores, Even a casual glance at the
newspapers of the day will really
make one wonder whether & Home
Ministry does in fact exist. Riots,
student unrest, mob attacks, burning,
looting, strikes, walk-outs, gheraos,
amuggling, and blackmarketing, spies,
enemy agents, pickpocketing, robbing
and even raping, all these activities
have now /become part of the com-
mon acene along with fllth, poverty
and squalor.
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Not one of these activities has been
checked curbed or controiled, In
fact, they are increasing. Has any-
one been brought to book? Occasion-
ally we hear of someone being con-
victed, some small fry, but the big

fishes continue to swim in protected
wafers.

We are constantly told that law and
order is a State subject. If so, it
rnust lead to the obvious proposition:
Do we really need a Home Mimister
at the Centre and that too at an ex-
pense of Rs. 55.5 crores? Or would
it be better to send the Home Minis-
ter back to Maharashtra, although I
am sure we all would miss him very
much over here?

In fact, the predicament of the
Home Minister reminds me of a story
1 recently read, about :he ‘'lexas
Police. Acting on information abnut
a narcotics gang, the Texas police
raided a primary school only to find
tme little boy confess that he had
been emptying out vitamin capsules,
filling them with powdered sugar and
selling them as pep pills for 25 cents
a piece,

What has been the record of the
Home Minister this year? It started
with Rajasthan, where, with consti-
tutional piety, the Home Minister
maintained that it was entirely right
for a majority to be deprived of form-
ing a Government, till what time a
minority had had the time to purchase
i majority.

Next came Haryana, where, in spite
of purchase and re-purchase, the
Chief Minister kept outsmarting the
(Congress till the Home Minister's
patience were thin, and the Govern-
ment was dismissed on the grounds
of instability.

In Bengal, instead of dismissing the
{Tovernment and declaring Fresident's
Rule, for a number of legitimate rea-
sons like law and order, Naxalbari,
cheraos, citizens' rights and security,
and accepting the odium and braving
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the political consequences of iiis ac-
tion, the Home Minister contrived a
constitutional crisis for the simple
reason that the Congress was not in
a position to face the electorate. Well,
it backfired, but that was not part of
their calculations. '

In the past, Article 356 of the Con-
stitution has been used more than a
dozen times. The one singular pecu-
liarity about proclaiming and revok-
ing President’s rule in all these years
has peen that the Congress has bene-
tited as a result of it every time. For
gome strange reason, Article 356
seems to be tailor-made to the re-
quirements of the Congress party.

All this, Sir, I beg to submit, arises
out of a cult of power, We have
‘heard a great deal about the concen-
tration of power, but here facing us.
Sir, is the largest accumulation of
power in the world. This country
mnay be called a democracy, with a
democratic constitution, but in fact,
for various reasons which 1 have no
time to go into, it has functioned from
the very beginning, as an oilgarchy.

For twenty long years and disastr-
cus years, I have seen this country_go
lown the political drain, developing
.1 wne process strong currents of in-
-atigble power, greed and megalome
'ia, resulting in unbridled corruntion.
tlatant nepotism and crash opptriun-
im.

It is all very well to condemn to-
day the disgraceful spectacle of Aya
Rems end Gaya Rams—political le-
pers—who like diseased flies jump
from one sweetmeat to the other.
But who is responsible? Without any
question of doubt, and with all the
moral authority that I can muster, I
nccuse this Congress party for having
started this plague, What a fall it
has been for this party?

Sir, we may conjure the memories
of Dadabhoy Naoroji, Lokmanya
Tilak, Chittaranjan Dass, Lala Lajpat
Rai, Rabindranath Tagore, Motilal
Nehru and culminating in the glory

3858 (Ai) LSD-5.
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that was Mohandas Karamchand
Gandhi, called Bapu.
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SHRI SAMAR GUHA (Contai):
Have you forgotten other names like
Netaji?

SHRI PILOO MODY: I am glad
to be reminded. The name of Mohan-
das Karamchand Gandhi, Bapu, as he
was affectionately called, was the
inspiration of an age and the aspira-
tion of billions of human beings. This
was all done without authority or
power. This was all done with love
and they left behind a rich heritage
which gave us a purpose, a mean-
ing to our lives. And in twenty
years it has come to this! The Con-
gress party has confused the grati-
tude of the people for dynastic rights,
and they have abused the trust and
the faith that the people have placed
on them. They are exploiting their
ignorance and sharpening their com-
muna] feelings. They have replaced
love with hate and freedom with
fear. The intoxication of power has
led to contempt for the people. Not
satisfled with the omnipotent political
power that they enjoyed by wvirtue
of the brute majority that the people
gave them they have started nibbling
away at judicial power as well as
judicial independence through poli-
tical rewards for conforming judges.
But their lust was not fulfilled till
they had acquired economic power.
So, under the guise of socialism and
in the name of the people and by
creating exaggerated fears about the
concentration of power in a few
hands, they launched us into the
monumental tragedies which were
the Five Year Plans, based on a
pernicious system of permits, licences
and quotas. But they did not stop
at that, and they do not intend to
stop at that. Now, the Congress
party is determined, with the help
of my hon, friend Shri Nath Pai, to
swallow our only remaining safe-
guard, the balance of our Fnudamen-
tal Rights. Not twenty Birlas, nor
ten Tatas can match the power en-
joyed by one Chavan.
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I, Sir, started life venerating the
Congress although I was never a
member. I was an ardent admirer
and fervent supporter. But every
succeeding act of the Congress baffl-
ed me a little more.

SHRI HEM BARUA: How does
Shrj Nath Pai come in here?

MR. SPEAKER: There is the

Constitution Amendment Bill. Shri
Nath Pai comes in there,
SHRI PILOO MODY: 1 do mnot

know whether Shri Nath Pai fully
informs his party about what he is
intending to do.

With every succeeding act of the
Congress I was baffled more and more
and as my amazement grew, rumour
had it that a lot of people were mak-
ing money, till it reached a stage
when I ran out of apology, and I de-
cided that nothing would make
sense—I would never resume my
sanity again—until I started ascrib-
ing motives, It was only then that
the picture became clear. It was
power, money and patronage that the
Congress was seeking, and the laws,
rules and regulations of the land for
the last ten years confirm my belief.
1 would say that if all the money
made by Congressmen and their
families in the last twenty years were
to be surrendered to the nationa] ex-
chequer, we could pay off our foreign
loans, reduce the national debt and
launch a Fourth Five-Year Plan with
three Bokaro Steel Plants.

The whirligig of time has brought
in its revenges, The fabric of our
society is torn and the double evil of
inflation and unemployment has re-
leased the frustration of our people
into violence, no doubt, fanned by
political opportunists without respon-
sibility, threatening our democracy
and in fact our Parliamentary system
itself. In this very House, everything
has been reduced to “teri-our-meri”
yours and mine.
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We are constantly saying that we
must find typically Indian golutions
for all our problems. Why not start
right here and now? I have a sug-
gestion to make. I have often heard
Members speaking against a particular
motion and then ultimately voting
for it, hardly an edifying picture for
Parliamentarians to present to the
country. And, therefore, I would like
to suggest, why don't we all but
eliminate the whip. Why is it neces-
sary that every Act has to have a
whip behind it? Let the Congress
Party bring forward legislation and
if they found that 60 or 70 members
of the Congress Party do not agree
with any particular measure, let the
Prime Minister and her Council of
Ministers then approach 60 or 70
members of the Opposition and see if
they are willing to support a parti-
cular Bill. This is not difficult to do,
particularly, in a House constituted
as we are, This will bring about a
dialogue, a healthy dialogue and com-
munijcation between the Government
and the Opposition.

SHRI SHEO NARAIN (Basti): Good
harmony!

SHRI PILOO MODY: And if I may
continue without the hon. Member's
in punctuation, any legislation which
will then emerge will truly represent
at the national consensus. And, if by
chance or miscalculation, the Govern-
ment loses a vote, it should not be
replaced unless a proper motion of
censure or re-confidence is brought in
the House and the whip can then be
applied and fhe Party can close its
ranks and vote the Government back
into power. It is a very reasonable,
rational suggestion that I am making.
Although I cannot get the Home Min-
ister to crack a smile, I think his col-
league at the back, the Minister of
Parliamentary Affairs, is having a
great guffaw at this suggestion.

Another example is the language
issue, Why don't you create a com-
mon script first? I have already sug-
gested Romanagri, but it could be
anything, as a first step towards a
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common language and postpone the
language problem for wiser genera-
tions to solve.

Similarly, there are other aspects of
our national life which, with purpose-
ful thinking and a constructive atti-
tude, can be resolved in a reasoned
fashion, if only the ruling Party co-
operates with the Opposition, such as
it is. Instead the Home Minister, in
my opinion, has been boxing at
shadows like a political pugilist.

Last year he has fiddled with our
Fundamental Rights, played pussy
with Privy Purses and princely pri-
vileges, laboured with the language
issue, contrived constitutional crisis,
dithered with drought, invelved our-
selves with the Israeli-Arab war, and
now we have been crushed by the
Kutch award. This is the perform-
ance for which we have been asked
to sanction Rs. 554 crores. (Inter-
ruptions).

Sir, no country in the world could
have started on a better wicket. When
the British left this country we had
enormous sterling balances abroad,
to-day we have a debt of something
like Rs. 6000 crores. We had a first
class administrative service, to-day
with the proliferation of political
blocks within the services and its
endless multiplication, bribery, cor-
ruption and inaptitude is its hallmark.

We had good communications and
transport, to-day it has been shot to
Pieces.

We had a superlative army which
made British Generals with cast-iron
insides weep at the idea of leaving the
Indian Army. Thanks to Mr, Krishna
Menon, that Army has been turned
into petty officers reporting directly
to the Defence Minister behind their
superiors, backs and it has consi-
derably shrunk its sprit the esprit de
corps that it had.

Many argue like Shri Morarji
Desai, ‘Let not anybody say that we
have made no progress.” “We have

made considerable progress” he said;

just the other day.

CHAITRA 7, 1890 (SAKA)

(Min. of
Home Affairs)

AN HON, MEMBER: That is a facl.
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SHRI PILOO MODY: It was inevi-
table. If you spend Rs. 4000 crores a
year, something must come up. But
the acid test of progress it: when diffi-
culty comes your way, disaster comes
your way, drought and aggression
come your way, how do you withstand
it? That is the true measure of your
progress. I do not say that there
has been no progress. I merely say
that it has been unwise, not worthy
of a pat on the back.

To-day we stand alone in the
world. Our international prestige is
t its nadir. Our economy is in
recession. Our currency worthless and
our morality the most degradable and
every little country has started nib-
bling at our borders, How long I ask
you, can we go on in this fashion?
This Government may survive, for
various reasons not connected with
its intrinsic strength, but there is a
country to think about. It is the
people who suffer—suffering in which
the so-called socialistis egalitarian
ministers do not participate.

Sir, we cannot have a Government
without a will to govern. We cannot
have a Government which makeas laws
which it will not enforce, and that
1 find. generally, because the laws are
ill-conceived, illegical and politically
motivated. We just cannot have a
government with prevaricates.

Law and order is the principal
function of this Home Minister—not
the service of the Congress Party.
At no time in the history of this
country, has the law and order situ-
ation been as bad as it is today. Are
we to conclude from this that our
Home Mmister is not doing his job?
Hardly, I can hardly believe that
Our Home Minister has the reputa-
tion of being a tough guy. I just
cannot understand why he is taking a
soft line,

SHRI HEM BARUA: He is an ami-
auble man also.
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SHRI PILOO MODY: Again I have
to start attributting motives. Our con-
tention is that the Home Minister is
mianipulating  politically for Party
benefits, appearing this group here
and pandering to that group there. In
anything that they do there are
always political considerations. Even
in not enforcing law and order there
are political considerations. Even in
not enforcing a particular law politi-
cal considerations come, in considera-
tions for which this country is
being allowed to go to pot,

I warn you, Sir, we are fast ap-
proaching the precipice. 'When pro-
duction stops, money has shrunk and
trains do not run function and the
ports close down, even food will not
grow in this country. Then it will be
time for most of us to meet our tryst
with destiny—only it will be at the
barricades.

I hope at least the Home Minister
will remember this day and ery in
anguish—if only I had listened and
read the writing on the wall

In these words I reject the Home
Minister's demands. This is not a
democratic government of decent men,,

it is a kakistocracy—a government of

bad men. Therefore, I recommend
that we do not give them a single
penny,

Thank you, Sir.

MR, SPEAKER: You said the Home
Minister should be present to
receive the money.

SHRI PILOO MODY: Then give him
half,

SHRI BRAHM PRAKASH (Outer
Delhi): Mr. Speaker, Sir, last year has
been very difficult year and there
were a spate of problems. As Mr.
Mody himself has pointed out, how
difficult, how complex was the whole
year and the whole period.

I must give credit to the Home
Minister, I am not in the habit of
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giving just false credit. But I must
give him credit that whatever the
problems, whatever the difficulties,
whatever the conflicts, he has brought
his understanding and imagination to
solve them. He has also shown tact
find solutions, At
least, in any matter here in the House
or outside, he has not done anything
which could add to the fire; rather he
has tried to bring a sort of fire extin-
guisher even by his silence on certain
very complicated matters, when actu-
ally tempers were wvery high. His
job will continue in the coming year
to be a difficult one and the same
understanding, tact and imagination
will be required.

Here I would like to pinpoint some
vf the outstanding problems and urge
upon him to give his attention and
understanding to them and solve them.
[ know that by himself he will not
be able to do so; rather he would
require the understanding and friend-
ship of many sections of people in-
cluding Opposition parties. One pre-
dominent question is the language
question. No doubt, we have tried to
solve some aspects of it, but we have
yet to go a long way towards the
complete solution so as to keep the
integrity of the country intact. I
would like him to tackle it much
more vigorously. In this matter, 1
would beg of the Hindi protagonists,
who have a great stake and s great
responsibility to this country, who no
doubt rightly claim a certain heritage
and a certain culture, to be tolerant
and giving and help solve this prob-
lem in such a manner that the non-
Hindi-speaking people, those particu-
larly who have opposed to Hindi, are
entirely satisfied with the solution, I
know the Home Minister's mind is
working on these lines, but great sup-
port and help is necessary from this
House and outside, particularly from
the enlightened sections of the Hindi
protagonists.

SHRI M. L. SONDHI (New Delhi):
Is Shri Kamraj helping him?
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SHRI BRAHM PRAKASH: The sec-
ond very big problem is that of Assam
and Nagaland. In these two issues
also, sometimes very contradictory
and harmful sentiments are expressed
by extremists on both sides. There can
never be a military solution to this.
and such like problems; there ecan
never be a forced solution, forced on
one group or the other. These com-
plex problems, particularly when they
arise in an area which is a border
area, have to be solved on the same
basis as the language problem. To
this end als0, extremists on both sides
have to be both more understanding
and more helpful; particularly we
should try to see that the people liv-
ing in the hill areas, people living in
the tribal areas have really the satis-
faction, the consolation that the whole
country is behind them and their
development and progress, because
these people unfortunately had been
pushed back for thousands of years
into a life which is really intolerable.

The other important question—I
really feel ashamed to talk about it;
all the same I cannot help talking
about it is that of minorities in this
country. No doubt we are proud that
we in the Congress Party as a whole
and many other enlightened and pro-
gressive parties in this House have
looked at this question with faith and
understanding and have done a lot to
safeguard the interests of minorities,
their language and their culture. But
there are sections, parties and papers
in India who have a certain idea in
their mind that culture is something
which perhaps we had two thousand
or three thousand years ago. Culture
and civilisation are not built that way,
So in this matter, I would like the
Home Minister to be very strict and
strong. If any person belonging to
any party, if any party or group or
any section or paper takes a stand or
step in a manner which goes against
the interests of minorities, their lan-
guage and their culture, he should
come upon them with a strong hand;
he should mince neither words nor
action, because that is a very basic
democratic value which we have to
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cannot uphold our democracy.

The other question, I am sorry 1
have to point out, is about Delhi. For
many reasons, I cannot avoid it
because, fortunately or unfortunately,
I happen to live in Delhi

SHRI HEM BARUA: Delhi is the
capital of India.

SHRI BRAHM PRAKASH: Delhi is
also the capital of India.

I would say with all responsibility
Delhi is administered neither demo-
cratically, nor bureaucratically nor
autocratically; it is administered by
chaocs, conflict and confusion,

SHRI BAL RAJ MADHOK (South
Delhi): Trisanku.

SHRI BRAHM PRAKASH: I say
this not only because the Jan Sangh
administration is there today; when
the Congress was in power here, then
also I had been saying it. Perhaps all
the Home Ministers who have come
to administer in Delhi, whoever they
may be, except with one exception,
that of, Shri Gopalaswami Ayyangar,
have never relished the idea when
the people talked of the Delhi admi-
nistration and the reforms needed
here. 1 know the present Home
Minister is not responsible for the
past legacy. He has inherited it, but
a man of his understanding, wvision
and courage should be able to look at
jt in a different way.

MR. SPEAKER: He may resume
after lunch recess.

13 hrs.

The Lok Sabha adjourned for lunch

till fourteen of the clock.

—_—

The Lok Sabha reassembled after
Lunch at five minutes past four-
teen of the Clock.

[SERIMATT LAKSHMIRANTHAMMA in the
Chair]
MR. CHAIRMAN: Shri Brahm Pra-
kash may continue his speech.

SHRI BRAHM PRAKASH: When
the House adjourned for lunch, I was
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mentioning about the affairs in Delhi.
_Delhi is suffering from a long-stand-
Ing malady. It requires a political
solution, Since 1912, when Delhi was
made the capital of India, a]] the
administrators had been tinkering
with the problem of Delhi, thus avoid-
ing a correct and satisfactory solution,
I shall no doubt suggest certain lines
of action which in my opinion would
Pave the way for a solution of the
problem of Delhi, Before doing so,
I should point out how the Delhi Ad-
ministration is functioning, During
the last fifteen years we had thrashed
out some good policies with great
difficulty. They are now being set at
naught. The Jan Sangh which is in
charge of the Delhi Administration
cannot shirk their responsibility for
doing this. They cannot run away by
saying that it is the Congress which
runs the Centre, Once I had myself
to face these problems—jhuggi and
jhompri, slum clearance, law and order
and land acquisition. I know the
mind of the officers of the Govern-
ment of India and the bureaucracy in
Delhi. Even at that time they wanted
to remove all the so-called bad spots
by one stroke of the pen though it
affected lakhs of people. They want-
ed to clear all the refugees, jhuggis
and jhompris from those areas to
some far off areas. I cannot describe
now what struggle we had to put up,
sometimes with the bureaucracy, and
sometimes with our leaders also. We
had laid down a policy of slum
clearance but it had been put to
naught. Certain policy had been laid
down for land acquisition sometime
before the Jan Sangh administration
took over und it was decided that
certain agricultural lands would not
be acquired. Now that decision was
scrapped and thousands of acres of
land were acquired—the best pieces
of agricultural land in the Delhi area.
Thousands of people are being remov-
ed without being provided proper
amenities.

ol gew WX wgAly: (IA)
ATAW  FWTRA AN WTAT 47 Ay o
I F) FETAT 74T 4T
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SHRI BRAHM PRAKASH: That
was under a regulnted policy. I have
no objection if according to that policy
People are removed. They are being
removed against this policy. I was
sitting in a meeting where the Home
Minister was presiding. I pointed out
that only that land should be acquir-
ed which was required for a public
purpose, The Chief Executive Coun-
cillor who was sitting in that meeting
opposed that idea. I was stunned to
hear it from a person who claims tn
speak in the name of the people of
Delhi. He opposed the decision which
was arrived at earlier, Too much
politics had come to play in the
matter of teachers. Such matters
came earlier also and we tried to
solve these problems. We did not act
on the plea that this particular depart-
ment or that particular area does not
belong to us, We always tried to
emphasise on the Government of India
the problems of the people and tc
find out a solution.

1 gFW WI wYNMI: AT F
T oA "HTE

oY AP WFT: VA F AE AR
AT F AR AT AT FT OTEE
I know that regarding some of the
steps which I, as Chief Minister and
a responsible man of Delhi, suggest-
ed to the Government of India, they
hesitated for some time and they did
not agree. But the matter went up
to the Prime Minister Jawaharlal
Nehru. Whether it is acquisition of
agricultural land or slum clearance
or other important issues. the Jan
Sangh administration in Delhj cannot
just say that they are not mpmsibl_e
and only the Central Government is
responsible. I sey that the Jan Sangh
administration is responsible and they
should try to act in the intergsts of
the millions of people in Delhi.

SHRI BAL RAJ MADHOK: The
hon. member knows what is under tl'fe
purview of the Centre and what is
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under our purview. I would have ad-
mired if you had resigned when the
eolutions you suggested were not
accepted. ‘ T 4!

SHRI BRAHM PRAKASH: [ can say
that the solutions in regard to jhuggi-
jhompri and land acquisition were
arrived at on my initiative. But when
your Chief Executive Councillor
stands up and talks against these
policies . . .

137

SHRI BAL RAJ MADHOK: Tell me
the areas which have been acquired
for something which is not a public
purpose.

SHRI BRAHM PRAKASH: Only
those areas were acquired which voted
against you, (Interruptions).

SHRI BAL RAJ MADHOK: General
talk would not do. Tell us the parti-
cular areas. Was not Kelagodam re-
quired by the railways?

=t waT /14w (foeeh www)
qAYT meEq A war war & fF oo
difen gf v 3w & WA wzET A
qE ' wT g Afear F A #
Io% faes oo &Y 411 A sT @
st wrgar g f5 o ag 9w ® g
gifeT ¥ W 737 ag +r &g gt ¥
fr g qam faar ar e g wr
oF wifeds faemenm =rfed fom &
gfrw #1 wfgs fer aw s ag
FTHT TR qT 457 ari #1 firegare
T gl § |

SHRI BRAHM PRAKASH: These
very suggestions which are being car-
ried out now by the Delhi Administ-
ration under the guidance of the Chief
Executive Councillor were given to me
since 1952 onwards upto 19067 by the
bureaucracy and I always resisted
them. It is not a secret that on one
or two occasions even in 1852 and
onwards, when I was Chief Minister,
I had to tell the Government of India
that if they continued with that atti-
tude, I am not going to remain as
Chief Minister,
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SHRI KANWAR LAL GUPTA: But
you never resigned. You continued to
remain in office,

SHRI BRAHM PRAKASH: I can say
with all the facts at my command
that whether it is land acquisition or
thuggi-jhompri or teachers, it is not
the Government of India which s
responsible, but the executive Coun-
villors sitting_there who are respon-
rible. If you are honest, you should
resign on this issue,

wY W Ho @4 (o)
fommi ®1 3RF Aot § 77 w
¥ oFT oW AT w9 g
AT #
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Y waT |TL qew: A AT
T &1 g1 @ § e W gEt o @
grar @ g gE & wwer =X
oWl WA A § W AR &7 oAar
#fq aa AT a@w
SHRI BRAHM PRAKASH: @ ®T§
s@ry 7§ g@ar § You come imme-
diately to the personal level. That is

the meanest part of your party poli-
cies. You come to the dirty things.

GTAT W qQ W1 &1 wqa7 e
w7 9 F SfAy

W gEN W FEATT: TH AT
TR AT F Ay oft A & 7

=) g 9wy d@ TS Wi
6T CFHAA FTH |

off WaT ATrqar ;. def | wpre
Wy wg a7

ot ag qEta : wg !
MR. CHAIRMAN: Let there be
some order. You cannot fight

amongst yourselves. Please address
the Chair,

SHRI P. VENKATASUBBAIAH
(Nandyal): Now that you have start-

ed speaking in English, you have
broken your pledge. (Interruptions).
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awrafe wa : & @6 & A
e § | 0F axem # dfama @
¥4 ag foig foar ar) & wa @@t
Jacia Y gfema w @S gd g

SHRI BRAHM PRAKASH: I have a
few suggestions. The Government of
India and the Home Ministry should
take steps to end this administrative
and political chaos. They may keep
New Delhi with them, if they like, as
the seat of the capital, but for the
rest of Delhi, they should give a full-
fledged State. Without this political
solution, -this conflict between one
authority and another authority will
continue,

I would like to make two suggestions
about the police, Sometime back there
was some trouble in the police, Some
cases are going on against some police-
men, Now that the difficulty is over,
I would request the Home Minister Lo
consider giving a genmeral amnesty to
the policemen.

My second point is about recruit-
ment to the police service. We are
told that recruitment from the sur-
rounding area has been stopped. This
information has been given by very
responsible persons, If this is so, it
is a very bad policy and it will be
very unjust to the people of the area
around Delhi, because they would
like to join the police.

W gty fama (99 fee) ¢
AR g\ fau =T @ge w @
g T wifgq )

SHRI BRAHM PRAKASH: Seo, I

would request them to consider this
also.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): May
I give a piece of information? It is
not true that recruitment to the police
services from the surrounding area
has been stopped. Only, recruitment
all over India has started.

SHRI BAL RAJ MADHOK: But an
impression has gone round that ree-
ruitment from surrounding areas has
been stopped.

27, 1868 Ministry of
Home Affairs

SHR] KANWAR LAL GUPTA:
People from surrounding areas, parti-
cularly Haryana, are discouraged.
So, please make enquiries.

SHRI Y, B. CHAVAN: I have made
enquiries. It is not true that recruit-
ment from surrounding area has been
discouraged. But, naturally, the area
of recruitment has been widened be-
cause Delhi police should have people
from all other States.

140

SHRI BRAHM PRAKASH: I have
no objection to extending the area;
only, there should be no ban on re-
cruitment of people coming from
nearby areas. That is my only re-
quest,

So far as Himachal Pradesh is con-
cerned, it should no longer remain a
Union Territory. It should be dec-
lared a full-fledged State. In fact,
it is long overdue.

Lastly, regarding privy purse I
would urge upon the Home Minister
to toke energetic and strong steps for
ending privy purse and other privi-
leges attached to the princes.

In the end, ag I have said earlier,
perhaps I may have a different opinion
from that of the Home Minister in
regard to certain things in Delhi—1
hope he wil] excuse me for that—but
1 do not agree with Shri Piloo Mody
that the Home Ministry has deterio-
rated or has become ineffective. I
could say that even when the opposi-
tion parties have been in power the
Home Minister has handled all the
issues with gerat dignity and great
liberalism. I concede that point.
Because, a person in power should not
be vindictive, as some of the oppo-
sition parties in the States have be-
come politically vindictive. Irrespec-
tive of whichever party has been in
power, he has acted always with
liberalism towards the opposition
parties. Perhaps some people may
accuse him of being too liberal, I
will say that he has been liberal. It
has been very good for Congress and
for democracy.
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AN HON. MEMBER: Very good for
Congress?

SHRI BRAHM PRAKASH: Yes,
very good for Congress. I am proud
of him and I am proud of Congress,
because Congress has more liberal
values than many of the opposition
parties.

MR. CHAIRMAN: Hon. Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Home Affairs, subject to
-their being otherwise admissible.

SHRI RAMAVATAR SHASTR]
(Patna): 1 beg to move: ’

“That the Demand under the
Head Ministry of Home Affairs
be reduced to Re. 1.

[Failure to lay down the policy of
udministrative reforms as a policy
based on public well-being. (31)].

“That the Demand under the
Head Ministry of Home Affairs
Lbe reduced to Re. 1.”

[Fiuilure of Delhi Flood Co-ordination
Committee to prepare a successful
flood control scheme. (32)].

“That the Demand under the
Head Ministry of Home Affairs
be reduced to Re. 1.”

[Failure to reduce the number of high
officials.  (33)].

“That the Demand under the
Head Ministry of Home Affairs
be reduced to Re. 1"

[Failure to limit the pay of officers
to ¢ marimum of Rs 1000 per
month. (34)].

“That the Demand wunder the
Head Ministry of Home Affairs be
reduced to Re 1.”

[Failure to put an end to top heavy
administration. (35)1].

*That the Demand wunder  the
Head Cabinet be reduced to Re. 1”.

CHAITRA 7, 1880 (SAKA)

Ministry of 142
Home Affairs
[Failure to reduce the expenditure

being incurred on the Cabinet.

(40)1. .

“That the Demand under the

Head Administration of Justice be

reduced to Re. 1.".

‘[Failure to provide cheap and readily

available justice. (43)].

“That the Demand under the
Head Police be reduced by
Rs. 100.”,

[Making use of Police in repressing
agitations launched by farmers,
labour, middle class employees and
general public. (52)].

“That the Demand wunder the
Head Police be reduced by
Rs. 100",

[Making use of the police in protec-
ting capitalists and landlords
(53) 1.

“That the Demand under.the
Head Police be reduced by
Rs. 100.”,

[Failure to prevent the use of Central
Reserve Police in repressing popu-
lar agitations. (54)].

“That the Demand under the
Head Police be reduced by
Rs. 100.,

[Giving freedom to the Cenrtral Re-
serve Police to cruelly suppress the
public in West Bengal. (55)).

“That the Demand under the
Head Police be reduced by
Rs. 100.”

[Making use of Central Reserve Police
in suppressing popular agitations in
West Bengal. (56)].

“That the Demand under the
Head Police be reduced by
Rs. 100",

[Failure to prevent
Police. (57)1.

“That the Demand under the
Head Police be Treduced by
Rs. 100", -

repression by
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[Unsatisfactory work of C.I.D.

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Failure of C.I.D. to catch or detect
grain hoarders and  profiteers.
(58)1.

“That the Demand under the
Head Police be redured by
Rs. 100.",

[Shadowing of political workers, es-
pecially those of progressive opposi-

tion parties by C.I.D. Police. (80)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Forcing of the railway staff at Rail-
way Stations by 'C.1.D. to tell them
about the coming and going of
Members of Parliament belonging
to the Opposition. (61)].

“That the Demand under the
Head Police be reduced by
Rs. 100.”,

[Failure to make the activities of
C.B.l. more effective. (62)].

“That the Demand under the

Head Police be reduced by
Rs. 100.”,

[Unsatisfactory working of CB.L
(83)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Need to reduce the salaries of Police
Officers. (64)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

|Failure to make policemen the ser-
vanty of the public. (85)].

“That the Demand under the
Head Police be reduced by
Rs. 100"

MARCH 27, 1968

(58)].

Ministry of 144
Home Affairs

[F-'Eilure to regulate absolute powers
of police. (€6)].

“That the Demand wunder the
Head Police be reduced by
Rs. 100."

[Failure to amend the Police Code.
(6M)1.

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Failure to remove the difficulties of
policemen. (68)],

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Failure to remove the causes of dis-
content among Delhi Police person-
nel by accepting their justified de-
mands. (60)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Failure to change the policy of re-
pression of Delhi Police. (70)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Need to raise the living standards of
policemen, (71)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Need to change the bureaucratic atti-
tude of police officials. (72)].

“That the Demand under the
Head Police be reduced by
Rs. 100.",

[Failure to make use of the Police in
taking action against grain hoarders,
blackmarketeers, profiteers, anti-
social elements, dacoits, corrupt
Ministers and officials. (73)].

“That the Demand under the
Head Police be reduced by
Rs. 100.”.
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a

[Failure to preuer;t the Police in re-
pressing popular agitations. (74)].
SHRI K. M. ABRAHAM (Kotta-

yam):I beg to move:

“That the demand under the
Head Ministry of Home Affairs
be reduced to Re, 1.

[Growing links between C.LA. offi-
cialy and certain C.B.I, officials.
(T 1.

“That the demand under the
Head Ministry of Home Affairs
be reduced to Re 1.”

[Failure to stop sale of smuggled
goods and liguor with the help of
CD cars by some Embassy officials.
(78) 1. _

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”

| Failure to tackle language agitation
dispassionately by granting equality
to all Indian languages. (86)].
“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”

[Failure to take strong action against
communal elements resuiting in
widespread communal riots in diffe-
rent parts of the country. (87)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100."

[Toppling non-Congress Governments
in various States. (88)].
“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100"

[Award by Mahajan Commission on
Kerala-Mysore and Maharashtra-
Mysore border dispute. (88)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”

[Gross interference in internal affairs
of Kerala. (90)].
“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100

CHAITRA 7. 1890 (SAKA)

Ministry of 116
Home Affairs
[Deteriorating Centre-State relations

consequent to the vindictive policy

of the Home Ministry towards non-

Congress State Governments,

o],

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”

[Failure to consult Members of Par-
liament from Kerala on the matters
connected with Keralg State. (92)].

“That the clemancl. under the
Heag Ministry of Home Affairs
be reduced by Rs. 100."

[Need to stop the practice of tapping
telephones of Members of Parlia-
ment and censuring their letters.
(83)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100."

[Failure to gbsorb large number of
employees of former River Steam
Navigation Company in vaorious
public sector undertakings in spite
of earlier assurances. (94)).

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100."

|Failure to grant separate Hill State
for Assam. (95)].

“That the demand wunder the
Head Ministry of Home Affairs
be reduced by Rs. 100.".

[Failure to settle the problem of Naga
and Mizo people in a peaceful
manner. (88)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.".

[Failure to check activities of foreign
secret ggents in Hrishikesh. (97].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”
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[Arrest of trade union workers in
Kashmir under the Preventive De-
tention Act in spite of the assur-
ances of the Home Minister. (98)].

“That the demand under the
Head Cabinet pe reduced to Re. 1.”

[Failure to check corruption et the
Cabinet level. (99)].
“That the demand under the
Head Police be reduced by Rs.
100."

[Growing corruption
officials. (117)].

“That the demand under the
Head Delhi be reduced to Re. 1.”

amongst high

[Non-implementation of the recom-
mendation of Khosla Commission on
the conditions of Delhi Police.
(118)].

“That the demand under the
Head Delhi be reduced by
Rs. 100"

[Police excesses in Trade Union agi-

tations, (119)1.

“That the demand under the
Head Delhi be reduced by
Rs. 100"

[Reckless use of section 144 of Cr, P.C.
against genuine trade wunion and
democratic movements. (120)].

“That the demand under the
Heaq Delhi be reduced by
M 10“."

[Failure to prevent rise im rent of
wooden takhta and chabutaros in
front of shops in Chandni Chowk by
400 per cent. (121)].

“That the demand under the
Head Delhi be reduced by
Rs. 100."

[Failure to censure introduction of
first point sales tax system result-
ing in loss of crores of rupces of
revenue, (122)).

“That the demend under the
Head Delhi. be reduced by
Ra. 100.”

MARCH 27, 1968

Ministry of 148
Home Affairs

[Failure to prevent unauthorised col-
lection of tax on shop keepers for
displaying signboards in the pre-
miges. (123)].

“That the demand under the
Head Delhi be reduced by
Rs. 100.”

[Failure to take action on the memo-
randum submitted by Delhi General
Merchants Association. (124)].

“That the demand under the
Headq Delhi be reduced by
Rs. 100.”

[Corruption of the shop inspectors
who encourage the shopowners to
violate Shop and Establishment Act.
(125)1.

“That the demand under the
Heagd Delhi be reduced by
Rs. 100."

|Serious cases ‘of corruption preuqil-
ing in the machinery for t:olle.c:mn
of sales tax in Delhi territory.
(126) 1.

“Ihat the demand under the
Heag Delhi be reduced by
Rs. 100."

ion in the industrial lousing

[C::;;:;:: Naojafgarh Road. (12M].

“That the demand under the

Heaq Delhi be reduced by
Rs. 100."

[Growing car and scooter thefts in
Delhi. (128)].

“That the demand under the
Heag Delhi be reduced by
Rs. 100.”

[Increase in terminal-tax by the Delhi
Administration, (120)].
“That the demand under the
Head Delhi be reduced Dby
Rs. 100,

[Need to improve the conditions in
Tihar Jail. (130)].
“That .the demlu{ under the
Head Delhi be reduced by
Rs. 100." ’
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[Failure to recognise Association of
Policemen. (131)].
“That the demand under the
Head Chandigarh be reduced to
Re. 1.”

[Delay in taking decision on the sta-
tus of Chandigarh. (132)].
“That the demand under the
Head Andaman Nicobar Islands
be reduced by Rs. 100.”.

[Favouritism in Chief Commissioner’s
office. (133)].
“That the demand under the
Head Andaman Nicobar Islands
be reduced by Rs. 100.".

[Suppression of civi] liberties in the
Islands., (134)].
“That the demand under the
Head Andaman Nicobar Islands
be reduced by Rs. 100.".

[Police interference in industrial dis-
putes in favour of employers.
(135) 1.

“That the demand under the
Head Tribal Areas be reduced by
Rs. 100.”

[Failure to stop immigration of non-
tribals to the tribal areas in Tripura
despite earlier assurances. (136)].

“That the demand under the
Head “Tribal Areas” be reduced
by Rs, 100.”,

[Use of funds meant for tribal people
for non-tribal persons. (137)].
“That the demand under the
Head Dadra and Nagar Haveli
Area be reduced by Rs. 100.”

[Failure to develop industries in Dadra
and Nagar Haveli Area. (138)].

“That the demand under the
Head Dadra and Nagar Haveli
Area be reduced by Rs. 100"

[Failure to introduce land reforms in
Dadra and Nagar Haveli Area.
(139)].

“That the demand under the
Head Dadra and Nagar Haveli
Area be reduced by Rs. 100.”.

~CHAITRA T 1899~ (SAKA)

(Min. of ‘150
Home Affairg)
[Failure to distribute land to landless

labourers and poor peasants.

(140) 1.

“That the demand under the
Head Dadra and Nagar Haveli
Area be reduced by Rs. 100.”

[Failure to provide adequate cgricul-
tural credit to poor peasants.
(141)].

SHRI SURENDRANATH DWIVE-
DY (Kendrapara): I beg to move:

“That the demand under the
Head Ministry of Home Affairs
be reduced to Re. 1".

[Maintenance of communal harmony.
(157) 1.

“That the demand under the
Head Ministry of Home Affairs
be reduced to Re. 1",

[Increase in lawlessness in the coun-
try. (158)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100."

[Ineffectiveness of the Central Bureau
of Investigation in detecting serious
ecrimes. (163)].

“That the demand under the
Head Ministry of Home AfXairs
be reduced by Rs. 100.”

[Failure to strengthen the Border
Security Force to effectively check
infiltration ang subversive activities,
(164)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”

[Failure of the police to check the
ginister activities of the espionage
agents of foreign power blocks.
(185)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”
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[Failure of the police to check import
and manufacture of arms by anti-
socia] elements. (166)].

“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100."

[Unsatisfactory conditions of service
of the ordinary police. (16T)].

“That the demand under the
Head Cabinet be reduced to Re.
l-DP

[Unnecessary appointment of more
Deputy Ministers. (168)].

“That the demand under the
Head Police be reduced by Rs.
100."

[Shrotcomings in the training of
detectives in the Central Detective
Training School. (175)1].

“That the d d under the
Head Territorial and Political
Pensions be reduced to Re. 1.”

[Continuance of grants made by the
British Rulers. (190)1].

“That the demand under the
Head Delhi be reduced by
Rs 100.".

[Failure of the Delhi Police to check
the spate of crimes in Delhi.
(205)1.

“That the demand under the
Head Delhi be reduced by
Rs, 100"

[Uncalled for interference by Police
with the freedom of the public.
(208) 1.

“That the demand under the
Head Delhi be reduced by
Rs, 100."

[Failure to secure fair treatment for
the labourers in Dethi. (207)].

“That the demand under the
Head Delhi be reduced by
Rs 100.”
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[Failure to provide for education and
hostel facilities for the disabled
children. (208)1.

“That the demand under the
Head Delhi be reduced by
Rs. 100"

[Failure to keep the buildings in good
repair. (209)].

“That the demand under the
Head Delhi be reduced by
Rs 100"

[Serious erosion of the soil in Delhi.
(2103 7.

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Slow rate at which the development
of Andaman and Nicobar Islands is
proceeding. (223)].

“That the demand under the
Head Tribal Areas be reduced by
Rs. 100.”

[Neglect shown to the tribal areas in
matters of eduaction, communica-
tion and industry. (224)].

“That the demand under the
Head Dadra and Nagar Haveli
Area be reduced by Rs. 100.”

[Failure of the administartion during
the last mear faming situation in
Dadra and Nagar Haveli. (225)].

“That the demand under the
Head Laccadive, Minicoy and
Aminidivi Islands be reduced by
Rs. 100.”

[Failure to improve the lot of the
people in Laccadive group of Is-
lands. (226)1].

“That the demand under the
Head Laccadive, Minicoy and
Aminidivi Islands be reduced by
Rs. 100.”

[Delay in developing communication
among the Islands in the Laccedive,
(227)1.

“That the demand under the
Heaq Laccadive, Minicoy and
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Aminidivi Islands be reduced by
Rs. 100.”

[Neglect in developing the fishing
industry in the Laccadive group of
Islands. (228) .

SHRI FRANK ANTHONY: I beg to
move:
“That the demand under the
Head Ministry of Home Affairs
be reduced by Rs. 100.”

[Recession of the secular objective and
the increasing insecurity to the life
and property of minority communi-
ties. (229)].

SHRI VISWANATHA MENON

(Ernakulam): I beg to move:

“That the demand under the

Head Chandigarh be reduced by
Rs. 100."

[Failure to introduce Rent Control AclL
resulting in higher rent and large
scale eviction notices to tenants,
(230) ].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100."

[Police interference in industrial dis-
putes. (231)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100.”

[Police intereference in the peaceful
struggle of university employees and
their organisations. (232)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100."

[Excessive use of section 506 of Cri-
minal Procedure Code against trade

union workers working in public
and private sectors and against
Government employees. (233)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100.”

[Excessive expenditure on Police Ad-
ministration. (234)].
“That the demand under the
Head Chandigarh be reduced by
Rs. 100"

-CHAITRA 7, 1800 (SAKA)

(Min. of 144
Home Affairs)
[Misuse of public money on rose gar-

dens while neglecting elementary

publie conveniences. (285)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100."

[Demolition of Nehru Market, Janta
Market and Randhawa Market ywith
the help of bulldozers, uprooting
more than 500 shopkeepers without
any alterantdive arrangement or
payment of cympensation to them.
(288) ).

“That the demand under the
Head Chandigarh be reduced by
Rs. 100.”

[Perpetual impostion of section 144
of Cr. P, C. throughout the city.
(237)1.

“That the demand under the
Head Chandigarh be reduced by
Ras. 100."

[Activities of police officials to serve
the interests of certain officers of
LIC, Chandigarh in suppressing
trade uniom rights of employees.
(238)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100."

[Failure to revive compensatory al-
lowance to Central Government em-
ployees which was withdrawn in
1962, (239)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100.”

[Inadequate provision of staff quarters
to Cenetral Government employees.
(240)].

“That the demand under the
Head Chandigarh be reduced by
Rs. 100"

[Failure to provide either Municipality
or Corporation to Chandigarh town-
ship. (241)].

SHRI C. K. CHAKRAPANI] (Pon-
nani): I beg to move:
“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced to Re. 1.".
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[Non-intervention of Chief Commis-
sioner, Andaman and Nicobar Is-
lands in favour of workers during
the dispute between M/s. Andaman
Timber Industries Ltd., and their

_workmen, (242)].

“That the demand under the
Heag Andaman and Nicobar Is-
lands be reduced to Re, 1.”

[Non-intervention of Chief Commis-
sioner, Andaman ang Nicobar Is-
lands in the dispute of State Trans-
port workers with the authorities
regarding their demands. (243)].

SHRI VISWANATHA MENON: I
beg to move:
“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced to Re. 1.”

[Policy regarding forcible collection of
loans granted to refugees from East
Pakistan gettled after 1952, (244)].

“That the demand under the
. Head Andaman and Nicobar Is-
lands be reduced to Re, 1.”

[Lack of provision r::! drinking water
facilities to the refugees settled in
Borneol, Middle Andamans. (245)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced to Re. 1.”

[Allotment of land to refugees set-
tlers at Panchawati village which
was unfit for paddy -cultivation.
(248)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced to Re. 1.”

[Non-distribution of land to Moplas
despite availability of land for dis-
tribution and paddy cultivation.
(247) 1.

SHRI C. K. CHAKRAPANI: 1 beg
to move:
“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100"
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[Need to construct a three mile route
from Uttara Jetty to the main zet-
tlement area of Kadamatala in
Middle Andamans, (248)],

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to construct a link roig con-
necting the Dharmapuram village
with the trunk road (Rangat-
Mayabunder) at C. F. Nallah in
Betapur area of Middle Andam:ns,
(249)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100."

[Discrimination in recovery of [oans
from the refugee settlers. [250)].
“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Plight of refugee settlers at Borneol
and Panchawati in Middle Andn-
mans, (251)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to establish communicativn by
constructing @ small pridge et the
old abandoned Betapur Jetty point.
(252)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100."

[Exploitation by mahajans who grab
harvest of poor peasants by advanc-
ing paltry sums in times of diffi-
culty. (253)].

SHRI VISWANATHA MENON;: 1
beg to move:

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.".

[Imposition of Hindi on the multi-
lingual people of Andaman and
Nicobar Islands without the wishes
of the people. (254)1.

“That the demand under the
Head Andaman and Nicobar le-
lands be reduced by Rs. 100.".
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{Failure to solve the language issue
in Andaman and Nicobar Islands on
the basis of Memorandum submitted
by President Andaman Nagarik
Samaj, Port Blair. (256)].

‘“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Failure to reopen supply stores in
all parts of Nicobar group of Is-
lands. (256)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Failure 10 stop the wmalpractices in-
dulged in by Akoojis by using the
State machinery for their purpose.
(257)1.

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100"

{Role of Government officials in per-
mitting Akoojis to conduct business
under the label of Nicobar Com-
mercial Co., and Nancowry Trading
Co., ufter not remewing licence in
August, 1967. (258)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to remove restrictions on entry
of Indian citizens into Nicobar group
of Islands. (259)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100."”

{Failure to take action on the Memo-
randum submitted by Andaman and
Nicobar Kisan Sabha on 6th Nov-
ember, 1967. (260)].

“That the demand under the
Head Andaman and Nicobar Is-
Jands be reduced by Rs. 100.”

{Need to repeal Andaman and Nicobar
Land Tenure Regulations, 19286.
(261)].

“That she demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

3856 (Ai) LSD—s.

CHAITRA 17, 1880 (SAKA)

(Min. of 158
Home Affairs) 5
[Red-tapism and delay in payment of

taccavi loans. (262)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to develop road comnections in
the settlement area to ‘facilitate the
economic activities in  [slands.
(263)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to fence the reserve forest to
protect the paddy fields from the
damages by deers and wild animals,
(264)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100."

[Need to take measures to feed the
stray elephants and to protect pro-
perty of people from damages caus-
ed by them. (265)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100."

[Need to develop social relations bet-
ween tribals and non-tribals in the
Islands. (266)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

develop industiregy in
Islands,

[Failure to
Andaman and Nicobar
(267)).

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Hs. 100."

[Absence of well planned settlement
programme to settle refugees from
East Pakistan. (268)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs, 100."

[Failure to set up a democratic set
up for the people in the Islands.
(269) ].

“That the demand under the
Head Andaman and Nicobar 1s-
lands be reduced by Rs. 100.”
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[Use of police against trade union and
democratic movement in the Islands,
(270) 1.

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Misuse of power by the Chief Com~
missioner against the interests of
the people. (271)].

“That the demand under the
‘Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to allot alternative land to
people having land which is useless
for paddy cultivation. (272)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100."

[Need to provide ration cards to pea-
sants not having land fit for paddy
cultivation (273)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to allot land to offshoots of the
main families brought to Islands as
settlers. (274)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to provide alterantive avenues
of occupation to peasants and agri-
cultural workers during offseason
period. (275)].

“That the demand under the
Head Andamen and Nicobar Is-
lands be reduced by Rs. 100.”

[Need to upgrade the middle schoo] at
Wimberlygunj (South Andamans)
a higher gecondary school during
the ensuing academic vear. (276)],

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.".

[Need to establish a full-fledged hos-
pital with sufficient number of beds
at Wimberlygunj (South Anda-
mans). (2771
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SHRI C. K. CHAKRAPANI: I beg
to move: .

“That the demand under the
Head Andaman and Nicobar Is=
lands be reduced by Rs. 100.”.

[Need to construct a four-mile route
from Wrightmyo to Shoalbay in
South Andamans. (278)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs, 100.”.

| Need to construct a three mile route
from Kishori Nagar Jetty to the
interior settlement area in South
Andamans. (279)].
“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.".

[Need to construct a five mile route
from Kalighat Jetty to Ramnagar in
North Andamans. (280)],

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.".

[Need to construct a three mile route
from Kalighat to Kerala village in
North Andamans. (281),

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”,

[Need to construct a three mile route
at Havelock Islands from Jetty to
the interior villages. (282)].

“That the demand under the
Head Andaman and Nicobar Is-
lands be reduced by Rs. 100.".

[Need to construct a ten-mile route
from Tugapur to Bajota in North
Andamans. (283)].

MR. CHAIRMAN: The cut motions
are also before the House,

Y wew fagrer arod oy (arawge)
NI HEIEAT, 10 BEA T TT A
WIET wEs § ar dfeq e
IIEAT FT WA WOEEIA @A
¥ qrE WA AT ¥ o OgWT 9w
TT AT W 27 AR £ | B ERY &
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ofgw gag fig gar Sfew ot o
T F AW I 9T g @E T &
o1 TGl &1 ®Wo Fro wrfo T A
@ ¢ Afer Iw W v A afw
o AW g )

g I8 @A 31 7% oY fF 99 Ay
1 el Wwgdew § gf ok g
TACACFEY & ag WY F§ AW
AUFTd g gHEAT # a@ 9T AW
2w 9w far v wew W agwfe
ufes && gg § wa1 a1 5 o
gfefeafaat § wg g@r T 9w ¥
ga=AT FY A av favare AE dan)
a1 FvEr 2 5 eem O ¥ A 9w
& wF agi @ faur mar 9w g
dar grar 2 fF 77 7o fem 7 & ol
fF vl & @)

wa oF 7% AR fafva a@ &
mErafF s A A FTEAT R
TR ¥ I Y gear &7 a7 | A fAaew
¢ f it &= sty & i afvorey faarr
2 1T fam 7 I w7 qEwtE
femFafasm i 2 @ F a9 ®
TEHAT FEET T OF THdd AT A0 |
FEEN SO A zm A g fw
Faw wear ¥ qu far e

g a7 ot wr2d & i 27 o gfezior
¥ T A # 99 gEr Tfew
fgmam afer sgmagn § &
frggn & wa T T AT I &
waT 9T fam TE & frome =@ @
§ €@ T # AR §Fa & § 5 ag
S w1 ww oTEr @ afew g9 g
¥ 919 39 A aes § o w1 sww
H oamr A g Tg WAt WERW
e w0 7 o ofdefm &
Iyrema ot F1 faww ger 9w ¥ AR
W A FIA FAE | AT F FIAFAA
S gwgFT ®1 WrEATH T A qF
qOHAT ¥ wRTy s e g1 W

CHAITRA 7, 1880 (SAKA)

(Min. of 162
_ Home Affairs)
&5 T T T FT FiF ¥ qfoormt /7

st &< 1§ § 1 e g 9 W
gt fr g8 wiw & 9 a7 &1 g
t o 3 Y g &1 waga feum,
I & oaud A femr omdEw 1 ey
gt & T TR Y S Y R
e F1E W s AT T B |

qH oWt T mar @ R dte
ﬁoﬂo%ﬂfﬂ"ﬂ'& ﬁ"k_'ﬁﬂ
Ty wiw #t qw-w ¥ fo g qu
¥ 37 & ®rf A w2 fmr g
Tg #dr wgeW qg e w0 fE
gL o fF
AR F T AT F FH OF qE
Tl & FAT e wE AR
# wrEAd @ & arg oqd gt &
T AL H o qo wie foard & ww
T g el &1 wEw 76 g

frs go Wl # W ¥ waw
writ # avwrefaw & gw € ¥ &
AT & AT 9T agT F § 1 ¥ &
fazwi # gd SwEw ¥ fawg @
g1 AW A a owar ¥ oW
F T 3T WY &1 AT &
| @ A A ofea & famir
FATad o AWM A T A F &
i g € 77 9 T & fase
FLAT ENIT |

# g T = FT [T AR
g fF gw 2w ¥ arerafas < &6 S
g1 g7 3w ¥ avwafas mia o7
WTE-STO a9 T@AT 9T § 1 HIK
IS 77 F § 1 WL I W 9T ¥H
aCH FOT Y ary § AT Ay
ToAfas FToit & S g s
sy &1 gw feeY o Frouw oriw
& fag dax & WO s W
W@ ymfrs # & g swega €0

AT &t @Y § W@ T AW
forar w¥z F® g0 WUT W WY
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(=t wew Fagrdy anerga)
el = Tw T &1 @ aw W@
TRAE § rar v & o &,
T F@r g ? wft FHw ¥ T
@ & 5 weawegst w1 woawr Fremr
afgg | & gt ara & wgwA E 1 wew-
wors 6T w1R 7 worgdt &f a1 wrardy,
I wferr<i #1 g T g feg )
e wad w19 & ag o fg =g
f orgr sreqmersl & wfasrd £
e Wiy, T wewew W @
W Fufr o saisT A gl aw &
o FT Aifge 1 wfEwte WK
Foo AT OF &Y faed & QY vgq &
S FHHT 7 B F wiwwr A a7
wré favie wd @ T |

AR, Y AT & gY & W I
M AN AR g a g a@
¥ gt w7 wwar ¢ fr oA &
g Tgr w7 aE P oW wYE R
FT wwar ¢ fo WA amgl 9T
w1 stow gEfaq gwr s we-
F wEE & F9 At ¥ 64
& W Ffgwar & s TE oy | ol
ot Flwarr oY wear g5 | g WA
AgrEq w8 FC WA E 178 Hw
fe arx & weawww FT qHEH qGA
T | T A ¥ Fead o ot g
or 6T § | e & e FEi ¥ g ?
FOwirer &Y gzay ag & % agi oF qwar
F 7T B AT F WA FEA® g
AT @ AT | IH 9 gHem fpar mr
W TR G AT | A T TF HEARA
w1 o, feedt frg F s @t dreie
g AFT W FAT AT F A o7 @
fordr < wy W ffer T TP @
fammdr BeY | ata S @ fY | Afww
TEA WOE Y § forar | d@AT O }
fs ag wTow #% gf ? W wWe
£ wC FC ggar & fv o
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% am oqw gwr w@ o ¥ frdw #
frerd T e o< g fear mar ?
w1 a8 we 7g) ¢ fe o % e zgr@
QF SAET F FTAFAT $1 7, Ty 747 7
ot it 3 & S S =t o ?
W oA FEl ord, IS fawrE F1
we feam o, g% g7 76T T

W weger #14 T9 a® Al
&t & i st gx g Fr HE faEmy
FT oL 72 TE BT | A@ F gATR TAET
¥ FrdFal A7 T WX TTH g aNE
& ff fF Jew #T I F A S AL
feamr 913 =rfgd 1| 3fF fox o &
femm i 1 7 et w2 P 4 § 7
ot st g WA wEET wErUez F AR
AT ¥ | TAHI g WE IAET |,
HYFT AATAATLY IA N, AT GHFATLY
T A F1 we frary, AT w7
g g ...

| FATA WS X : 8 997
&t fradfy @ 2 W@

Wt wzq fagrdt atadar : diw g
W Heger W FF WMET F q¥r
FY AT I AT &Y A1 F e I
Tt 3 ¥ fog @ g

aez § i o wie faamr wr§ ot
g & | T SRMAHTICET T A gur
qq T € AT | WA FrA wE faar
9T AT @i ger wifge ! oww
wege oF frarawes sfed & 7 9%
foreft wretrerr % o ey st sfeg ?
IFE WL & AEAATAT & AqT ® w7 F
W FA T A WGy gy ?
og¥ ag WeiHT T F oArg AR By
QFTFIT F &, a0 I A &qI
fordrrr 1 7Y @Y ;g e ot 7T sfiy
w0Y 7 QAT 9 TS & fadrg F =¥y
aY Tz IEHT WEA LT FTW



Ty Y weft mgrae v
x Y Uy I I § oY w1 Ag
AT §, AR WEATTIC g, €9 8
oty § 1+ W Frewar &, 9w 9T T
o A1 § | wFT greft ¥ roeroman g,
G § 1 Arfere sored ¥ 1499
wt v i gwr ? g@ feg wfed G
& ¥ aTE graTT § S0 T o ot
ff | 37 92 dierw 9 7, 3T SW
Y wifier 1 7 | 9 A T I AEFY |
g W Fnr Y el FT oawy &)
HfET g TF FFNET FY, gTOF G B,
o G wEEAT ERT | 9 gwi
@t g S FEEO FT AW
o F fordr dare § aw qwr & g w1
o wW A g wifgr @ o
T T FAGTCHY, Y gL TG
EHTL ATRE1 ¥ T@A 29 F7 FHEen ag1d |
T el WEYT, T AT A A
AT & &M &7 @a< qrfeew &

W ¥ o a3 & qATA H By wwrra -

gé ? wfi swEtae & &7 #Y @a}
|1 gl ® ot 781 et 41 fr ofe
Hemt Ageai F A § & & o fs
EENETETE &1 F 1G4t & aTHT 200 THA-
FRIFT AW q€ gE ¥ | e gATErER
felt & o qw ghwfe & @t
qIffaT F1 @A AT & | T T 2w Y
graT T &1 ag fedft qow 1 oW
TE & | MEIEAT, WD FT OF SIS
T AT &1 o g & e & R
T ara & gt A wifgg {6 ag faoiw
ferg avrar &7 faia & 1 qEeEm™T #Y
iiF g1 5 ;g offew § o
¥gee w® T s fem@w 1 "
W HEEHTH qgl 99 ¢ FEIA
e ®e qadr | afew &g
WO d ¥@ AT OC AT GAT  SEd
EFwa g g e §
FET Y Ao R AR AS G E |
Tg ZHT Gl T WS | TAAW &

CHAITRA 7, 1800 (SAKA)

(Min. of 166
Home Affairs)
v & o o & 703 e g wed §
T v OF § | if & Ant feer @Y
Fd § T I TF T & | AT Hw
At & WY Al @ 9T o wwar g,
IRAATX KT JE AWK § ) gATQ
wfgegar & & avit amit & wgr ®) sT=r
FE A AT daTd F § FpeC |
w1 faat frear & 1 T g e
wTod 98 41 ¢ 5 Tow o fa
T wifg@ | FwER @ FT Aqae §
aH-Fre Y 7€ FAT TR | a6 oF
TYF ez § | 99 & F1E frdw A §
TFAT | FRAC FT NG § THL-Fraew L
3W { wAw Aq AT § | g fgg
U & WAw IUEAT ogfoai & 1 wq &
sfaFT 7AW 1 T1fgq | q9 B a9
qfaard famer arfe@ | AT & @@ qz
W & ot amfont & A @y ww
arfed | forar § samare &, 39 gui ¥,
ATEEA # fFET a3 F1 WIWrT q45 AT
TfEq [ AT /T 4T AAGE & WTHTC
9T WEWIE T & aY g% JEw faars
g 1gmae it fasmad adfY § v s
frasor gmr aifeq | afe aoeT &
TTETT T TETITT FT W a0g 78} foar
T gFar | e B e gafad e
T darr g v ag frg i g dvag
T § | At feET @1 gEfae A
o fFoarw g &} oam
W e & ) W A W R
Ao § FD FTAT & %€ WY NI Far
¥ qT T 4 78 FgA ¥ o fr wawamy
%1 gF fafres gque & afedw
¥ foy oA ey | wEEAT, AwtEy
HT AT JqaT 3™ FT AT AT AT
THT qoga 3@ F17 Tz g fr Avwfaay
# gygar €@ SEAT | W S ang
HEAWTT  FHEAAT A14T § AT @ T
£ | afew w1 waaw geifeg o foar
g 5 ag qaeae § s aea g
wifed wemwTfas oo &1 wrew
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[=fr weer fagry Trwrddy]
WY W@ ®C gX wgt  whwerdl
W oaw ¥ R Ay wd &
qfoetad 9 WY S AT =fgm
AT welt wErey faare st | oAt
¥ WIT TOW FTH F Ha4 ¥ gArq
WEGHAT ¥ § T gHFAAT & | migw
fa ¥ fermgn e srasy € 1a0
e oL faorm T wFd § | waEmA ¥
T areht gfa 1 sty & 31 W
7 aql § gu qTAr ¥ AT w1 33
TR FLEF T EATQ AT A ITHAY
st ag g @Y 2 5 gurd afdfenfs
o4t & fr g frawr gy s ) gt ag At
woat =ifge f& wrew & arat amEt #
T w7 i ¥ )y R &, faaar
¥ E ] E AT grwmtas & 0F
we 2t & ot fead & f5 g0 w4t a7
TR wEor A g W g frgarH
feat &1 ag fear Wy wrar F A7 9%
wFe grav &, FH RTwrT F A7 9T AR
AT qET & ATH 9T HA AT ¥ |
gafae ardafas sftaq & fgar =t
afgs1T AT o | ITeATA A F
wYAT A, § 97T ag gAra faar ar fF
adt gl A1 faer £, §3 FT 77 a1 9T
faarz Fo wrfey ff fre a<g v 7o
ardafas st & & fgar 71 frere
&\ wreda ¥ AT q4qq | witage
AT ¥ FIT WY ATE AT | HAT FIE
WY fg|T &1 wtgq 7Y 7T, 7 a@ Y
oF ST "fgar a1 T1fgw 1 77 =1
w1 forer w39 g Afgar & s A1
IEF T FH T 1L A7 7170

T T FAF F g g gad
wied @ @ § ? Wl welt el A
SETU AT G & | gF Ty ey ety §
SUTET woT W@ § | ¥ ST wrewAr
THE FFaT g WK gk faal wy fargar
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T ATy 1 @ gw s < §
AT EAR TR g WY g A e
wft fare oy E A F g E
T TUHT X 917 § I 9T @ D
o & forg dare gar wifgy  wfpa &
g1 STEAT § WL g Wt wERT @ray
7 ®adY 7Y &, 98 wrAw ¥ afos aan
it o3 3fer & wrex & wr Fararat
¥ ITFT T Fq1T § W WA JTHAT FF
IAF FIT AT ot Farvarfea e
TFAT R, & BT A7 § Togr A2,
& §ET A A9 Aty fove a0 & wraLor
7 TR & F77 feseft 27 A Vg oz wifaar
¥ a1 faeeft & FTTORXAT F wigw a0
ot gAY avg A oArAor v @ § 7
7 faedt & siady ot & g eeq
Fa0fY 2 1 AT270 FoaT FT famaTd |
J5IN 1T F 720 0F 757 3§ 4, Forard
ag favwa gt ar f& A &
AIAS F AFACTE qarer F4F FA147
FAAT | FT gH ALIAT TE FL AFY
¥ ! ¥ faedt & w7 ¥ foai § a7
argn g f& wadifr gardr awarT w1
a &, afz ag uF a7% I aFd § )
Al aT% WY I aFAT & | wqow e
swad & faars ae=draq g 75T &,
at ¥z ¥ 43 go Fide waa F faas
W AT G AFAT N L L .

% HIAATY AT © I W19 L §

wit v fagret arwds | G-I
Data @y v gaT foeclt #
285 TP Y, FAT A wRAT
w%, AW fowtag aff §, waifs 2eai
F X F g A w4, gt
frdg  aff faar mar 9r, Faw
goi-gicdt dax ¥ fadg foar
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SCU I U i
areT 3§ foy fegr mor f sw
WRIT ¥ TWNIEE WEAT ¥,
feeelt # qaTEIaTE WX FART ARG
&7 gl—% g a1 W7 qOAT [0ga
T da & g fagrar o @ o,
WX Jq« fawan fzar amar, af wfvy
wzag gt asdt € | oY J9 IO0F
§—=7 1 w77 o170 f5 ag foeelt &
KT & AT &, Tg FAXATAL H1 IATY
@}, a1 Ioww any fgey o &, gw W
ITY Fg aF & (7 Fvx F FaT w7 arg
¢ ¥ fogal w1 a1y @ -ug
vxAfa srwfearwacy L L L

WY Qo ATo XTEWTA (FMANT) :
#fga, aTaddt oY, w19 7 37 %1 99 quy
IATEr, ¥ qaf I T A, Zow qF
Y ot

ot weet farg vt avongdt : et o,
4% gu for awd grofam fafez @
qaTe 99T 47 fF ¥74 ¥ F7 AT F
IATEA FT FTH T g 41fgy, 41
w1 38 9¢ fa=re w0 7 SR
FET——Tgl, Tar faarT For ga fay
9T AEN & | WX 5", AoAIfae qarg
¥ o7 FT % I TX FIH IBTH AT
ot 2, fore® fameft & gocroqersr & fgy
WY 9 9T JAT AT qfewar § a3
W gl 9T ar qoguTy vk F 43
BT FUw & Aamai F qurd O FH T
@ § wfey & Toguw &% § W
feeelt & IuareguTe ¥ 4fs AT S
& FEFaiE & TR 0T 99T ¥ I
F fear g wafad o7 s19g T T T @A
qfews amT o1 @ & | W AR
W = wifew w1 sERT sARY
I W wqeor faur g—Iw F IEW

CHAITRA 7, 1880 (SAKA)

(Min. of 170
Home Affairs)
frfia wroor & wer w7 e @Y et &

5 7z ¥ wfem W @ 1 g S
wgeg ax § 5 faedt F wr ww
W ¢ | wT W T |mat & fad
wuraa ¥ geray fear s, for g
» Fraifag s ¥ fay W darcd—
¥ aft o vt ¥ wTOT WY g
@ ar fwc ®1§ wrerc g@fgar, s
ey yoa fay ey w0 % fad
W TaTH § ag A€ s ART WA
Forer dar a7 @ dar F1m fine 2w
% whesg ¥ qrw faeare g & adf AT
T |

wgrT, ¥z qf W v T H
T w4 6 &w & 3T T w T
TELTATT FT JIAAT KT @ §— W
Fororee g HoATad T § 1 www Wy
feafr o dFeraw & 1 ¥7 ama A
ara#T 2 fF waw ¥ faddy wzga awa
& ST7 SR gAY OFAr 9% g d 91T
¥ | ¥ e & e ed gm wee
FHATE FC RA—TF FTHATET A
ag gt wifd Fs it Fadent firerrdr agt
QU FTEHRT & TTET AT FT 19 T @
& 7 e Fawmafiat & @gr g e &
draradt fat & R 7 qww ¥ @-
oot w3l ¥ g7 g | qTT F @A Ay
£aré wo¥ & &7 AT HOH F N §
I WA & FT AT FA T 0 gfaw
et wifgd afe fadeit firerardr gt
ar#< 2w ¥ ez dar &F xw aw@ A
ATy g & o1 wwat )

T I N arw g gl s
Mgt & It #F waqr firdy faw &
daT W § | wEw 9 A o gfie g,
waw ¥ qrfww et afes §-ag
TTQATC G AT [T | 6 7w
& oY Ry T AT § s sl ¥ s
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[sfr wreer fagrdy aardd)

g7 W1 AT § AW A wA@w F ga®
T w7 7 fFam | @@ Ay # -
w@T & oy @ gy | o fadei awi
Sra-arET T oy 43 8, § wmag ok
feafirat & wr<or wrar w2 F—wrw
HTETT W HEW TR FY I 07 F
T AN FT qOH T AMET | W
WRETARE R A Fga T
agr T @A T X E

7 & aft 919 7 § fF dw g@)
TEY WO GWeTHi W g A ¥
T F gyt fawr qanz, foamr a= @ 0
13 F@A 1 97 3w A & fad o
@ qT—NGF HA! qgaar & o690 &
qmisT & qIT §  qAT qeaed fear o
foFet e qalT #Y 7d) AT wfey av)
AT F T F1 whrenr 7@ gow, ag
¥ T F7 awar | ¥ Afq fauns
THTSY AT F gy famr o @ 7 A
N7 IV FFRT F W AR F5AE H
WAL ], IW F FCT AAA F FATL
39 fual 1 AYwr frer @ & & g
I |9 F7F fF a0 a9 q99 &
TG g o {7 waer  fF owa
9T 7 91g, Fitw W 1 fam =@ &
wfe ar s g far a7 T
A= A § 1 wEH FT L A TAT g AT
frezw Y qard, O aifsemm S dw &
HAGAT FT I FI—HEH F qrE 7
a7t far amar =1fgd | g R
W WY ¥ g3aT F A9 FEAT FAT
g

wEEE  &W-F R aar -
famar # amq FOAT A/ AR F owe
wegeen # afafafuat 7@ & fawr &
e Ay At w1 S F fordy s e
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F gow & fodr it frgg§ &1 wweT
A wogeT A &, T anf A AWy
&, aFET gt A2 ¥ 43 gU A §—
¥ wifear & Frme %3 3 ggar & amy o
FI—T I AT WTAVGEHAT § | FATY
oFaT At § §, gATL Awaitas I
¥ o WY g%z 421 ) @ d, T A%
¥ g gaw g F1 HrEavaEar @ o8,
& T wRraT & famre w7 97 faom
A AN wrAEFEATR

ZH AT FQ 1€ & o wra & gA 2@
w2z i Tifer ol s el T8 w6
# T { FH J FW 919 A § gAZD
Re@rafg . .

sft 7y femdt (9iY) : =fear e
Lol

o waw fagrdt arodat : 27, wfew
frew &Y | gu ¥ wrnh @t afear e
Fr & grft | A feeelt ¥ &5 T Ton-
qreil & qFf FT FEEET—ag AwAS ¥
AT FIX FT qOFT Y 1 P W
& T @ F @l w1 @A ¥ e
wfram & wagear—ag W AF a7
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A EE TEIURT WA AR T T
7@ & 1 AR wnvad § fF siaw @l
wuroe 7 bawr fear § f fer s
F1 gy 41 | ST KT qdarfaw
TERWT & wETaT Gore & AT ¥ g

A o W g AT gt 7 Pl Tt X

et ot 1zavEw fear g, w oF fe
=fe &1 awdw A fear S faem
wwr # gfem qaTHT WA agud 1AW
TOAT ATEAT § | FTAG F AT CF I
ol & a%d §—Fre arafeat &
AT ¥ AT, WA T FAC-ATT FA
¥ qurg, Afew gwEw @ A G
wiww AT i gwe $1 aady I
¥ 7 forr &< g & 1 e R
IO H 9 A 7% fr www gw Afawan
¥ ®r fola 7gf Jm, @ w@d AT
Fc fasiardt w1 o @7 )

quTIfa AGIEAT, WA W FIATIAH |

g { T qrEf & | FUG FH TH g H
@, a9 % SIRad T TA GF F4M,
fea faOeY &= o oy & Awaa 0T
FIAE A% FT T—F 1 A9 &
faa et 72 & A1 2w & fadr «fr g=ar
@

UF A4 qEqT FT S F w6
g AT AT § | S AEA # g aga
¥9 2@T Y, G & | ¥ qg WA & o
dare 7@ g fv 2 afada & waEET
gy | ofadw swfa =1 faw g
afcd v, 2w W @gAr SR R,
I FrE OF A8 a%ar & Afew afcdq
THUET §Y, §F 919 F @O gH
@ gt WX wE fad, s =
T § I STOW FH §T g99
W T § 1 6 R 99 T W g
g g i ager wie 7 e A Wi
wT fOey o Teet w% A EwET g

CHAITRA 17, 1880 (SAKA)

(Hs'n.of 174
Home Affairs)

ot O | w7 Wl faw W do

ﬁ'ﬂﬂtﬂfﬁ'ﬁﬂ'@iﬁlhﬁ

W fag, awda & foq @ @@t

!’ftt@t T FA ¥ T
ar

wgvn, @ fmwar f xgraw § fw
q g gdaw ¥ 9 ol § iy
farreit &=t w7 aguT fefe vt &0
¥, W & FATE 9T @ Al WY A
g, 7y ol agt @2 §, g faawe
g et off ® Yo, Ie-waw wefr S
¥, SET et w Vv s e avg e
fawr q& @ ¥ qg w=i v & Afewr
99 §¥9 @ 9491 7 & & favig g 2@
g | ==l & A wwt TR w7 ag faoi
#%e du1 #T @1 ¥ | TR @9 3
W &, 39 fATeT § | teeifa ®
ST WTUT T W T AT a7 | Y gy
@ oM 3% s ¥ w9,
g §F TG AET | T OF an g
e AR €, OF AT @ wfae ad §
0 G| F1% W Ag w0 e 2w Y
THAT @A W I¥ | WIST Y qHET w7
T &1 §%aT § T "TaT 9 fF S skl
¥ TR FAT F1ES § I w6l ¥ W
A #Y G2 &) AR A g F w1 v
Y FUATT AT FT IF § AT \HaT @A
¢ o2 wfvada: i & s & faan
AT | T AT TR AR &Y AwAT |
afeT gad for avit Twi &Y dzw Y
aifgd | 9gF aF AL T W gAA §,
T f@l 1 ' § @ §7 I
frofa o o= & o Rt R
gH T AN §, 57 v wY du § )
W7 @ wida wyy = F7 T T 6
AW 431 § AW B 3, W qW & Wiy
T WUA W w1 qrEA e | Afew
mﬁﬂﬂ:mﬁ.ﬂﬁtﬁmj
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[ we= fagrdy amordd)
Fordndt =it oY arr Wt @, T Farera
# Wt a § WK @ frerw ® TR
¥ fog wd g " oft ®) waer s
.qi-m-|

TF 19 $g FT A GEI FT G |
| ¥ 1T B A HE § e garar
AT STRIOERAT & I FA ST FT QAT
%%, qg WAWF § | adufas AT i
WA 7 99, OAr AqEOr a9
g | A FaT & ETwATg Tw-
Ay e wE e @)
Hgh g1 o @ & | a1 ar genafagi &
TET T @E L IAN 6 Wiy
&aT 5w g w § fF fRe ¥ o
®TEY | X9 GWENT &1 g A1 TAT HY
faer®e dzar q@m | e " Ok
whw Ol f6 TR ¥ A wE ?
g W A wey @ T # R e
Y foFrag 1 IR FT T & Jiw
e dYo wWrio &1 & | T7 WHIW Fq
2y 7 g well IF A 7 e @i
gauisET AT & | A fRAwmdfe
fEeft @iy 71 & s 1 frgar
fa2eit g7 F At # qEAAE v
g T & FIE MY 1 @Yo do wro
mﬁﬂmmﬂﬁemal
qg T & TG Y AT TG F q;AT |
i sufer faRw & o 3 § 9 IR
qx @2 famn ST ey, S Ot
Wy A AfgY, S A oEr &
T ST AT AR | Wy gw
g s A ATFR R

S T §FAN AT [WET OF T
ot e § | aTeRTE S Y S &
fy TP AT O T 3 I
T kA § § wfew T wg wTE_T )
v § Wik oF fefeaas § ) o7 ok
¥ ew gfeww A & I whw
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AT ST @ R Afew wiw e
TAF &« o § 399 @ forwraa §
wHter 3 e fear § e o #AR 3
gt | avwfeE I A ww ay
&), T AT TR g it T T w6
dfer form @ & SR TwTEE
T § I9% 0F W & fF T oA
¥ 91 I a1 wre OF wy A
A & o o fqar 1) A wo
fireraa & 1 v &Y sy a3 Y WY
g, &t ¥ A F ot 7 A
AR A T 1 wefre F amry gafege
€9 &1 W7 € 1 g7 A T i
T@-sgaRre fFar @t s 3wy R
f& = ot ofesfae 2 e, 2 f,
AT X AT TATL TGN, WY FHAT &
A T BT AR § | fee fafadt B
*ﬁma’a’rmma,waﬁwaﬁl
TR A FTTATEF 2 ? i Oy
gt wfge A1 At GiET | favar dan
FLHE | WA g Hefl 50 Fvaey
¥ 70 FoTIT AV QY AT gY wwAT § AN
Tl H1 5% T WK A feht gatwg
HFT T T |

o Mfara TR (FFAYT) ;W
STt A AFTASAT T AT Aoy Aga
# T 9T IAR qurs 4 &, F
T FEAT FGHT § | ToFr AR A
ot R faadr sawr ¥ fear g
vad fay Faurd & @ &1 F N
wew fagrdy ataddt st & WY ®gna
g frge ami 1 fdfw o i &
FICIFT LT gfez & FTAT gnm )
taw foad =i &9 T@ER T O
faar T I w0 5 st g
feeret @&t #1 am@ I¥ gEAr §
§ oAy @ aw ¥ wgww g f
§ gt ¥ WWaE W wgA Wy
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f§ aw & 7afaafr & ddq & w%
oy g i & d99 F § T+l
&1 fqet FTFH FE@T &1 ICHFSF
Y ggata &1 A9 fgar qrar ¢ fw
T FAT SEATE & wug § faony
Tt ® «1q qradr g oA & frod
=@ ) WY g ara & oy g AT
wrgat g ¥ 97wt A F3-faafor
F Fray A G THIT FIAT § =390
¥ FTEIT F FE gzgwm A3 frar
FFIT FT IA A4T W FrE g TG
2, ag A wgw Adf ¥ Afer faddr
gHga ® o gU & g 1T Y 54
of gAY | AW 7z aTw7 § iy gw gdw
# factar =0 FT, ATRIT FToAIWT
afas 217 &1 afz g gare T a13-
FEA NEd FTTFA w0 waeq fgar
SATAT AT WA FW A AT HALAT A
gt | 39 qfrardry g gAr & o
a3 wrfore gzaral ¥ wroor gfar Hadr
gf &fgs 3 a@r aqfqadr «1F
g fyaoTed sTia T I8 &)
# g ary ¥ AT FZT W E AR
faz vgzrar g s #aw wifas gfez
¥ ¥ AW AT AREATHT T A @A
Tt Y & 1 ¥ AW AT @Iy aEr
fadigar g7 3w #1 smen-fead @
21 RSk AT 91 @ & ;gT T
a6 W« T4 § | 97 g9 T F
Iq qHT WY EATX WA & wigfas qar,
a1 & wigda wgrges wgrent ardy
7 gH 9w @ & s fewmar av
ITH WA F qX gAY A AIq
faaaw faeqa &< 411 dfw, =
gaadfr g T 1 I SaaEia
At % gw A Y Y wewrfers
TR fra oy ¥ wasy § @
g qeedt feare )y fear mam
fag-qfeers &t &f, wrht ot o,
®rf ot & gl 07 ¥ Freraaw oW

CHAITRA 7, 1890 (SAKA)

(Min. of 178
Home Affairs)

ot ' g 97 aw gAk e
¥ weaten WY Af Wy 1 wroAad
® §ar ¥ ag fadear o § At
& 39 drcws ¥ gy saA fewrn
qMEaT g

15 Hgs.

fE&T, a1, uw a1¥ § g & awt
ey «1f wrAar g 3T & w4
F o AT FZ @IE AT wOH iR
FAT AZAT § | TF WIQT T q7 7L
Troar sl g9 &) o sgrew Efe
&3 wrarFY A AT Fr #91 frarar
g7 5T O AT F wiom X osaT
waa & ? afer & sam g g
fe g7 40 At A taw & Faaar
g & 3741 fedr o gud <
7 Agt g mAw gw qfee &1 qdAcs
gt gafan § fF frad & o safe
wrAT wt & § 77 Feer AT AT @
aff 1 g | gafog forg swre & wrar
AT AT § WG WNE T g
FrAar | AT F WAl AT § wiww
ATAT T HAF TEAT § W AT F GA
Rfeass w1 grd § | gAX  Alersw
&7 fawra faeat woor & gror A @
awar 9g fgedr sl wrew wrarst ©
TT GG g )
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=Y qREATIE TN : T 0
gty W e ®1 wew A w
g’

Mo wifer e : & F wd =
F fa¥r adf ver @ ) &7 = Aot
Wi wast & fr owgr @ &
wE § g @ g & dk -
dra wrasi w1 gaR Afesws &
w19 Hag § W ATET FT gATL WAC
¥ A9 q49 &1 W WG AR
wiqrai #71 fawra AE Y awar ar
feedt &1 fawma facds & W @M
e Tifgd | frdt 7wy A wr-
dra s &1 fawra wrg Arg AT

SHRI AMRIT NAHATA (Barmer):

this question of language in the Sup-

done it would it be proper on his
pert to ra ise it here?

!T:ﬁfﬂm:ﬁmﬁi
¥ oY ware JEET & 48 weT £
agi ¥ faaga wewr § 1 g qarey
1 gim #1E § wf §Aw A T
gt Wt IIMAT 9T HEAT § W E@
W1 T T FwAr ¥ aifE a@mr

CHAITRA 7, 1890 (SAKA)

Since he hag himself

(Min. of 182
Home Affairs)
ARG AR AT AR WT(AEE g
ot feq s T3 § @1 feT aae
A FY MAFT A TAGT AL E
WA ) S W R wTEeT e
s a7 grEEE wWife & I} gEr
¢ @ ag X wadfem @ amar § WK
I F Tt ¥ grem ¥ feewwa sT
R 3w # dfeg o A SfEE
T & 1 % T§ 9T FWfa WERT
WY FT =qEEqT ATGATF |

¥o Miwr a8 : & & giw HF
¥ o 9w IIrAT & Ag WA war
#7 4G IoraT 1 ¥ 7 A O AT WA
T Az a2 2 5 19670 o fdiaw
wiga fear o g Efaem & fasz
g\ # fagaw ® waw JevaT R
WIAT T 9T AG IIAT 1 wg
s faqga wam ¢ AR 43 g
F N T g @E 3¢ 39 ¥ fegw e
21 ST OF qEL ¥ wAT FATH

w1 9% ATERT : T ¥ EAA
TreAT |IT WIST &7 999 a7 9T

wwrafe aftad : w Tz o
arET T ¢ 1

o M 77 : & Fg aTT %
qr f& forg av7 ez @RE W@

qT7 ¥ Iu ARy 7 sEgrev
g fra # dqe s ¥ faw
frdaesr RE? TRt W @
I @ At 7 gm A [
fe fedy &7 o @07 g gumy
w s ot @ weara 1 s
T g gAY wgA W §
W weary ¥ M wfg=fr wrar ey
IeT g f W@ ¥ W

g:é

1247

vy WY
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[ﬂeﬂfﬂm]
@ YETT ¥ 9% T FYT g §) qwar

g ? AU W Wy ag v g |

st ®o ATe fawrdr (&fww)
wETaEr g ar qwamrd ?

3o Mifeeg are : 3w 337 § &fFA
A X g9 Y %7 N AT AT |

wwrfaagaar  : 3w oY a3 §
wTeRE WY 23 g )

1o Miax ata : § @ A A
& qTA OF SEE @A aga g w
afe 7 fgt wifedi &) s w7
w1 g w0 a1 wfgt Wy |

wge g T

R wfgst Wt wifegt ®)
T w A B WG N e
WTAT WAt 6 AE I | AT AT
300, 400 IT 500 FTFTH FYFFAT
T &\ W gaEAwE w7 g )
fedt =1 ©w 3w & TsgwmT At W
wrar AEfat & fq3 A8 a=mar
TS TR AN T F FHT AGTAT Ty
¥ er aw T e 9 e & e )
TIWTYT ST TS WTST AFTIT 74T 47|
afz wrer AFET FT e 51 @ E A
F AT WTANEY F SAT A AT A
wTaTd & wgaTe g od F fed wewra
At F1 Fver wm w7 fear 9@ )
|17 ArgAE F a8 s A e
w3 32T ot IwT o " 97 AR
qIT g qATH AT | G e wT
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freror oF TRy AP T g, AR A
e 1g § fr fow www & et
wraTdt § Iad wETe IAEr AvsraEt
T FE ¥ ¥ qE FA qW )
W IRy Wes ¥ afw cAw @
ot WY WE wrEr A @

W A § N & e §
W1 g wrgat g fow @ & o
¥ oF wEr e far Rl A R,
g FHE o W § | TIHT gAY =TT
AT @Y | AFET I A F e A
arfeat ) @ & frw e e gt
O & & vag A ¥ ® A Tgl T
a1, 3 w@am T fag & & for el
ot & & @ 3w A wepl Maw 7 A
B "t 1§ o AeTE FAT STEar
o a@m e gu & wiaw @ &
ooET g9 wHer ar fond & o W)
& o feem & fawg g, it off & aoit
F #7 g et o 1 & W
2w & fFET avg § ATET AT AW
fgar @t wfed, T & AT faqur
g\ ¥few & ag s A g fiw S
dAfgwg e F AT E Fwmamw A
My ¥ &Y ¥ avg A, HAT ATHY
Tos fad 9g Far =q1E § fF 98 Maw
fom aF1T a2 g1 |%ar ¢ @) 9 ford
gara %, 7 fF g@ am o< fa=nT 5%
f& Maw a= &) wwar & a1 AT 1 W
w4 &1 @ fond grit, =T ag
FRIGTAE A gh, o) HA TW AT &
W § f s ¥ afuw ol qF & afesw
aF T W gTR\NF 3397, W a8
HRRI\GT T6 THTC & AT | ware
F WIR\TT WAL AWA TE TEN
FHI A @ &

TG 9T Wi WA gHT 94T, WIGET
aeE g 5 A few e w qr g
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wafgmghag agn 70 T gf,
dfer mroR oft wRET qEET w R
Tq T WO W W A ¥ o wndw
& wTfed e 9& w4 &7 ow
s ¢ o wEife agag @ fe
dq Mewast w7 & fod fEe-

fog aml T F FT wTaEwar

g T A 5 Ewad @1 wFwar &
ar 7@Y T X fawrT FL | TH AW
¥ oo Fr IW FAI & FEAT Tfgw,
o @ g4y & F1§ favw swa &
o arfey 7

v St ara & wg F gEAT
weat § a we & f% fadwir ow aet
QU T FTgw A A gmfa Taw #3
W) EE T agd & AT W &
gmy wrf § 1 oamar F odw ¥ oy
W ¥ ww §, g ¥ oS T
gUIA ¥ daq ¥ HgT ¥ g wer A
w1 fe grar F9 gATd FAT & weUA
# w1 fr AT & W0 & WA /A3
T IRIETE AT | A WA
¥ 7€ 72 fagmi 7 o wmTdraw
g a1d w41 | " ey & faems
T & wfEA gFa & S g gat
¢ agargT & @i 7 wrae fwar
TF YHTT W g0t & o 98§
argdt zsw @, angd g7 § AT AR
g7 WL 57 gFe #1 qfcfeqfaat
g AT IAW FTRE | T e
fagrdt araradt & ga wag § mEwa g w6
¥ g W/ agd ey N A1fRY
fo wfare ATl wwaT wEr iy wrar €
o feg frg e & feg weeasd dar
2 Fom wwI & g vy &9 F S99
¥ mravgs ¢, o WEIyww & i
¥ gy ¥ Wl graws g oA gEd
argi & fagg & oY wraww §

CHAITRA 7, 1880 (SAKA)

Madam Chairman, the

(Min. of 186
Home Affairs)

WS WIS T Y FT A
At =gy § fF fret ot Uit
T &1 garal & fay war A oS
afe ghier 0% & wwaw A gz
1w F N & FOT amx & o
¥ ot qrglt & waT R AgFE A
wtaT g ot few LIC U A o
9T SUIET & SUTLT 6ATH AT WIGUAF

g

o ¥ F T oft segror &) 39wy
I F e wwmer ¥ g
AT 7eTé 3T § | 90 W F ey
% g wgT wgw gy go afmfx
ard qfr @ o7 9r w1 Fremw ¥
FLAN@ & faare #T & wurd
& §19 ITFT g AINAT GIAT | CH wTH
7w & oW oS g faeht e
§ 7 ¥ wedm & owifgd Wk
fatndt =i #t Y wor oAy
#1 OF ATH T@ FLIH A@HF AT
4 A1 § I K AT @eEr7 F
wgar & wfgd g

SHRI S. KANDAPPAN

(Mettur) :
job of the
Home Minister is onerous and he is
shouldering a heavy responsibility. Of
course, at times, it looks like an im-
possible task of making this couniry
a unified nation.

Madam Chairman, it is to the credit
of the British that they have united
India at least politically. They did not
attempt to integrate India other-
wise—socially or culturally or on
other panes. Probably, had they at-
tempted that, they would have left
India earlier than they did.

After two decades of Independence,
I think, a practical map like our Home
Minister, Mr. Chavan, would appre-
clate the trends and the emerging for-
ces and the pull for federalism in this
country. Unfortunately, the Constitu-
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tion—makers in a festive mood did
not appreciate the realities of this
nation and they have made a constitu-
ticn which, I should say, Madam, is
more unitary than federal. I am not
a constitutionad pundit. Some people
call it a federal constitution. Some
say, it is quasi-federal. Any way, the
fact remming that it js more wumnitary
and it gives sweeping powers to the
Centre, Even at the time of one-party
era before the Fourth General Elec-
tions, there were quite a number of
conflicts ang confrontationg between
the Chief Minisiers or States and the
Centre here in Delhi. It was actually
bacause of that kind of a confrenta-
tion, on the National Development
Council was constituted and then the
Zonal Councils were evolved. I need
nol dilate on these things. 1 am sire
Mr. Chavan who was himself nnce a
‘Chief Minister would appreciate the
real difficulties. I think the present
Administrative Reforms Commussion
has set up a Study Team which is go-
ing into the problem and I hooe they
would make u real appraisal of the
whole matter and make the Govern-
ment come forward to overhaul the
whole Centre-State relations,

Madam, I wag astonished to hear
people still demanding a sort of uni-
tary constitution for this country.
After all, all the ills and the malady
that we are facing to-day are due to
over-centralisation. It is not the divi-
sive forces, the centrifugal tendencies
but I should rether say they are an
association of various homogeneous
vnits, wellknit culturally d.veloped
units in this country which are crying
for freedom of action, 'which are cry-
ing for development. We need not
«decry these tendencies. Actually we
should see how to channelise the
-emerging forces and only that kind of
attitude cam really make a stronger
India.

I find in this Repart that jn 1960 or
1861 #hey have decided to introduce
some more Central Departments llke
“Forestry, Agriculture, Education, En-
gineering, Medicine, Health, ete.
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I think the time has come to reduce
the departments and not to proliferate
and go on adding more departménts
at the Centra] level I feel that the
Home Minister should take the matter
up with the varioug States and see to
it that we do not go on increasing the
departments at the Centre 1o the Jet-
riment of the administration at the
State level. Even aes it is, the reve-
nues of th States and the powers con-
ferred on the States ar not com-
mensurate with the duties that have
been enjoined wupon them by the
Constitution.

1 would like to point out one thing
with regard to this matter. Even in
the Southern Zonal Council’'s meet-
ing this point was raised, and in fact,
there has been mention of thig ia the
report submitted by the Home Minis-
try here that there was a reference to
the question of enhancerment of dear-
ness allowance to the emplcyees of the
State. I think that almost all the
States, whether they are non-Con-
gress or Congress, have been claim-
ing for quite*some time that the dear-
ness allowance to their employees
should also be borne by ihe Centre
and there must be some sort of shar-
ing of the expenditure by the Centre
ag well, If you look at it dbjectively,
I admit that it may be difficult for
the Centre to bear it, and constiu-
tionally also the Centre is not bound
to ncrease the dearness allowance of
the State employees. I know all these
things.

If we look at the whole picture in
India, who do we find? What is the
financial position? And who has got
the purse? Ours is a controlled eco-
nomy, fulll regimented. The Centre
along with the Reserve Bank of India
fully controls ell the resources in this
country. I just looked into some figu-
res. In 19684 alone, the dearnesy al-
lowance of the Central Government
employees was increesed twice and
in 1965 it was increased thrice, Let us
bear in mind the fact that the mons-
ter of inflation is spreading its fangs
like an octopus and there is no know-



D.G.

189

ing how far it will spread. But of late
we hear that they are going w put so
stop to this. But still the employees
in the State Government are going to
the same market where the Central
Government employees are going. So,
it the whole economy is regimented
and controlled by the Centre and it
i8 the Centre's policy that has pro-
voked the price increase or whatever
happens in the economic sphere, and
it i the Centre's fiscal policies which
add to this, then is it not justifiable
on the part of the States and does it
not give them a greater right to de-
wmand that the Centre should also bear
this burden? Further, is it possible for
any State simply to increase the dear-
nests ellowance for their employees on
their own just as the Central Govern-
ment did for their employees in 1964
twice and in 1965 thrice? It would be
impossible. There are many cases
like this which need a thorough per-
usal Unless that is done, I am afraid
that the present friction will continue
and the Centre-Stata relations will
suffer.

“‘When we say that we need more au-
tonomy for the State, we need not,
therefore, be dubbed as gecessionist
and we need not be reminded of our
past history. It is a well known fact
that in the whole country, the forces
that were there before 1967 were re-
solved, because the same party was in
power at the Centre as well as in the
States, because behind the curtain
muny things were resolved and things
did not come to the open. But after
the fourth general elections, natural-
1y, the States which are ruled by the
non-Congress Governmenty are mak-
ing their claims end their proposals
quite openly and theeir demand is
somewhat more vocal

There is a very interesting passage
or comment in the Parliamentary
Studies, April issue of 1967. I would
just quote the relevant pessage for
‘the benefit of the House. This journal
does not belong to any perty but it i
a bulletin of the Parliamentary Study
Group. The passage runs as follows:

3856 (Ai) LSD1.
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“There is a growing urge for
federalism in all the States, even
those controlled by the Congress;
eye-brows need not be raissd
when the DMK emphasises the
need for federalism in practice
and a greater role for the States
in the formulation and implemen-
tation of the national plans, It
looks like it is the Centre which
will have to unlearn some of the
dead habits of the past, picked up
in the one-party era”.

I think the hon. Minister will agree
to this kind of appraisal made by this
journml.

Actually, what has happened in
Assam? There was really a cry for
more autonomy. Many people had
expressed this in different ways, So,
the fact remains that the people there
feel that they do mot enjoy their cul-
ture, they do not have a full social life
and they do not get a proper share
of their earnings and income, °

There is a very interesting evidence
given by one Assamese, who is & res-
ponsible person, and who I am told
is a nationalist He appeared before
the parliamentary committes on the
Industrial, Security Force Bill and
gave evidence before it. He is the
generul manager of the Namrup Fer-
tiliser Factory. There is a very inte-
resting piece of evidence which he
gave before that committee. It war
not very strictly relevant to the issue
under discussion there., But still in
answer to g question put by Shri Bhu-
pesh Gupta, he said:

“My feeling is that if you give
more powers to the States and
keep only Defence, External Aff-
airg ang Communications and
leave the rest to the States, then
we shall be one nation again”

This wes what was stated by Mr,
Phukun, the general manager of the
Namrup Pertiliser Factory. Then he
ndded:

“This security matter is linked
up with this. I am giving my per-
sonal opinion, I gometimwes weep
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as to what is happening that I
cannot protect my own people.

This was the opinion of Mr, Phukan,
There are many other men who feel
likewise. They may not have been
called before our committees, but
there are many men who feel alike,
but who may not have had opportuni-
ties to express their view or whose
expression may not have carried much
weight. But still the fact remains that
there is a growing tendency and there
is a growing demand, and a very
justifiable demand, for more federal-
ism. That is the only trenq that can
satisfy the various regional aspira-
tions of the people in this vast mosaic
of our country. his cry for federal-
ism is not going to impair the unity
of the country in the least; rather, 1
feel that this is the only healthy way
to strengthen the unity of this coun-
try and make this country a strong
nation,

I would come to % specific question
now with regard to the relations bet-
ween the States and the Centre after
the general elections. There are many
things which have to be considered
in this connection. Our Chief Minister
had recently said that the Centre was
very co-operative and he apgpreciated
some of the approaches to the pro-
blems by the Centre, but he had his
own reservations. I would like to
point out one or two things by way
of example,

Soon after we assumed power in
Madras, we passed & unanimous re-
solution in the Assembly naming the
State as Tamil Nadu. I ask the Home
Minister what harm is there if the
Central Government brings forward a
Bill here to that effect as soon as the
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forward a Bill, I am sure they would
have shown a gesture of good-will
towards the State.

SHRI C. DASS (Tirupathi): A Iot
of Telugu people also live in Madras.
So,. why not name the State as Telu-
€u Nadu?

SHRI V. KRISHNAMOORTHI
(Cuddalore): Let him have a resoiu-
tion passed to that effect in the
Andhra Pradesh Assembly.

SHRI S. KANDAPPAN: Then, there
is the question of Dalmiapuram, A lot
of wrong impression has been created
over this that the DMK has been agi-
tating for changing the name. Actu-
ally, it is not a question of charging
the name of the place at a!l. The place
is called Kallakudi, and we only
wanted that name to be restorej to
the railway station there. But the
people of the Congress gave a diffe-
rent colour to it; even on the floor of
the House, some time back, a Cong-
ress Member from my State said that
it was because it was named after a
North Indian capitalist that the DMK
wantej to change the name. I would
submit that that is not so at all. After
all, there is no South Indian who has
given his name to a particular place
and which place we have called after
him. This has never happened there.

Now, let me mention ancther case
Sahu Jains have got a factory mnear
Tuticorin and they have given their
name to that place. The place has
already got a mame, but they have
given the name Smhupuram to that
place,

If it is literally translated, it will,
mean ebode of death.’ Probably that
gentleman did not know Tamil and
could not apprecimte the meaning in
Tamil. So he gave that name to that
place. It is not a very healthy symp-
tom in this country for individuals
to go and start some industry some-
where and give their own names to
that place. Actually, what we wanted
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‘What was the reply from the Rail-
way Ministry? First they said there is
another place by the name Kallikudi’;
80 we cannot accept your request. This
was a request made by my State Gov-
ernment. Kallakudi and Kallikudi are
vastly different. Still I would say this,
There is a place in Maharashtra, the
State of which the Home Minister has
the honour to belong. It was called
Chanda previously. In 1862-63 when
Itravelled.inirﬁinthroughthatm,
I always used to see the place named
Chanda. It is g junction. But after
sometime, it was changed to Chandra-
pur. There is another place in Assam
called Chandrapur. I have no quar-
rel with the change of name from
Chanda to Chandrapur, Sirce there is
unother place of the same name in
Assam, what they did was that after
the name Chandrapur, they added in
brackets ‘Maharashtra’, I have no qua-
rrel with that. If the Railway Minis-
try and the Home Ministry could ac-
cept this change because there js ano-
ther station of the same name why not
accept this reasonable demand of
ours? Is not refusal to do so a case
of showing different faces to Jifferent
people like the Cuddappa® clock to-
wer? As you know, recently it appe-
ared !n the papers that there is a
clock tower in Cuddappah which
shows 4 different times at different
faces at the same time. The clock
could not be mended, but the Gov-
ernment can be. This is not the way
to treat a non-Congress Government.
The Home Minister should show a
gesture of goodwill in these small
matters at least. I do not know whe-
ther their refusal to do so is politically
motivated. What else can be the real
reason for objecting to this kind of
reasonable demand made by a
State?

There is another very important
thing, a little more serious than this.
There is a public undertaking in the
State, the State transport undertak-
ing, I was not made a public sector
undertaking by the DMK. It was there
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as a public undertaking when the

Congress was in power. They had

started plying their own buses under
the State Transport Department. But to
our regret though the private opera-
tors were earning very good profit
by running their own buses, when
Government entered the held they
incurred very heavy losses. So when
we took over, we thought that this
state of affairs must be improved,
otherwise there was no use in asking
the exchequer to pay for the follies of
the Government., We wanted {5 im-
prove matters, So on long-distance
routes, we reduced the fare, more tra-
ffic was offering and purely on the
basis of competitive functioning we
ran it with the result, you would be
astonished to know, that within ten
months the loss of Rs. 60 lakhs was re-
duced to s. 10 lakhs, and we hope to
earn a profit in the coming months.
That was the position, when we wanted
to improve things, But there was the
Motor Vehicles Act which came in the
way. That Act derives is power
from the Concurrent List. So the
State Government drafted an Ordi-
nance and wanted to obtain the con-
currence of the Central Government.
They represented the matter to the
Centre. I am sorry to say that
in spite of our State  Ministers
coming and seeing the Hcme and
other Ministers, the Centre has
not conceded this reasonable demand
for the purpose of operating their
own fleet in various sectors. They
have sa’d it is a matter of high policy.
I do not know what poliey it was.
It was not going to infringe the rights
of other States or the rights of other
people. But still they said ‘no’ unless
we amend the Motor Vehicles Act, you
cannot do it, So you wait till we do
i#t! I do not know in what good time
they are going to do it. This is a very
clear gnd very glaring example where
this Government, directly <» indirec-
tly, 1s involved in the promotion of
Congress politics in administration in
the State, Because the Congress was
mainly dependent on the bus owners’
money, So by allenating them, they
will lose ell their chance at the polls



195 DG.

MARCH
[Shri 5. Kandappan]

So this is what the so-called votaries
of socialism did. They should have
some respect for socialism mt least
by which they swear; when we stand
by the very same principle and say
that we are going to bring about effec-
tive implementation of it, what is the
harm in accepting our demand? But
they did not accept it.

These are g few things I have cit-
ed. I wanted to cite more of thum,
but I have no time and I have now
to come to this language business (In-

terruptions). It has become a very
sad business now.

I am glad that today at least the
tone and trend of the speeches were
quite mild and moderate. Shri Vaj-
payee soundej very reasonable and
other members also will, I hope, fol-
low suit

SHRI ATAL BIHARI VAJPAYEE:
Let him also be reasonable,

SHRI S. KANDAPAN: I would like
to go to the root of the problem. Whep
people say that ‘we want a language
of the people to rule this country’, I
am afraid it is a fallacious argument.
After all, the people of this country
speak various language and there is
no one language that is the people's
language all over the country. This
fact iy not et all appreciated. Then
again it is said, ‘It is the majority lan-
guage; 80 you have to accept it. The
myth of majority was blown by the
reply given by our Prime Minister
when she sa’d that ‘Hindi is a new

to us also’ I do not knmow

if it was to be taken seriously. I cha-
racterised

SHRI K. N. TIWARI: Hindl i
kmown in Madras also. People are
learning it in Madres.

m&mmm:mm
Minister herself said in the Rajya
not the language of North Indian peo-
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ple and it is a new language. I take
it very seriously. If this argument is
accepted, the whole ground for mak-
ing Hindi as the only official language
is shattered. But whatever that is, I
leave it apart,

MR. CHAIRMAN: She said that
about learning of the new languagse.

SHRI S. KANDAPPAN: FPlease do
not try to defend it. The important
thing to remember is this. Even here
we find it often repeated that when
you speak in Hindi, you are very much
applauded; but if we do not do that,
it is very strongly objected to. It hap-
pened a few hours back even today.
If it is so simple as that; if the DMK
members could learn Hindi and by
that could solve the language problem
we will never hesitate to learn Hindi.
But it is not that simple. What we
have to consider is the feeling of three
crores of Tamilians, three crores of
Telgus and how they feel, what are
the real hardships of our own people.
It is not a question of a few members
here learning Hindi and pleasing Shri
Vajpayee. If that were so, we would
do it, because they are our best fri-
ends and we would like to be friends
with them. But that is not going to
solve the problem.

The equation of English with Hindi
is a very clever propaganda offensive
cunningly launched by the pll‘otlgonl-
¢ts of Hindi. In what way, Hindi -_:nd
English can be equated? 1 am asking
this very seriously. My relation with
English is as thick or as thin as Shri
Vajpayee's relation with that lang-
uage. My language is Tamil. It is not
for anybody to say ‘I do not love my
language.’ It anybody does 50, 1 would
take it as the greatest affront. I would
even go further and say that if there
is any language in this o'onntry which
you can use to {mpart kno:;
ledge, it is Temil, and that will
the leading language of this country,
thmhtothcrkhnmofﬂmlnnm
1 am proud of my language.
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AN HON. MEMBER: What about mand the retention of our cherished
Telugur

SHRI S. KANDAPPAN: It cannot
be Telugu. Tamil is a flowery langu-
age. There is only one other language
that can compare with Tamil ‘n rich
vocabulary, and that is Sanskrit,

SHRI J. B. KRIPALANI (Guna):
Has he asked Bengalis?

SHRI RANDHIR SINGH (Rohtak):
Why not Haryanvi?

SHRI S. KANDAPPAN: It is not a
question whether we love our lan-
guage, whether we feel attached tn
that language. We fee] attached to
our language; in fact we feel more
attached to our language; in fact we
feel more attached to our language
than even the hard core of the Hindi
protagonists feel attached to their
own language. I am saying this to
emphasise the fact. When we say
taht we want English to continue, it
is for the sake of living with you, for
the sake of having a dialogue with
the northern parts of the country and
sarrying on the administration of this
country. When I plead in this House
that something should be expressed
in an wunderstandable language, in
English, we are hooted down. Is it
fair and proper? We want our own
language to flourish in our place.
But when you have to talk to other
people, in other parts why should we
object to using the language which we
had been using hitherto, namely,
English? I hope the hon. Home
Minister wil] not be 80 naive to tell
ug that it does not helon;totmsl
country. 1

SHRI D. N. TIWARY '(Gopalganj):

end without sacrificing our self-res-
Pect we have got every right to de-

ideals in this country. I am prepared
to converse in this language which
had been learnt by us. English is not
foreign, Only the language thua( you do
not know is foreign; that is how phil-
ologists define a foreign language, We
demand English only for tue specitic
purpose of linking various language
groups. In these circumstances, 1t is
for the Hindi-speaking people to
search their hearts and consider whe-
ther they are acting in the interest
of the unity of the country when they
deery the use of English even for the
minimum purpose of g dialogue bet-
ween the States, If English is not go-
ing to be retained for this purpose, I
am afraid this country can never be
united. Unless ang until some Jlan-
Euage of our own develop

into an all India lan
Hindi or

it is—an

5 and grows
guage—let it be
Tamil or Telugu or whatever
d until that stage arrives, we
must have this link language. I am
painfully aware of the provisions of
the Constitution which may be
thrown at my face, That is not going
to solve the problem. The actualities
have to be taken into account, After
the passing of the resolution in the
Madras Assembly, the Home Minister
Is sitting tight over the Madras Gov-
ernment’s appeal and some non Hindi
Governments have also passed unani-
mous resolutions in their legislatures,
Unless the resolution attacheq to the

Act is repealed or suspend-
ed or cancelled, not even the atmos-
phere for sitting round and talking
will be created. This is what the
Chief Minister of Mudrag has stated,
The Amrita Bazar Patrika in its edi-
terial of March 21, 1968 has this to
say on the language resolution:

“The resolution appended to the
Official Langusges Act has practi-
cally divided India on the basis of
language, the non-Hindi-speaking
people having been reduced to the
statug of second cluss citiens, The
Resolution goes against the letter
and the spirit of Mr. Nehru's and

Mr. Lal Bshadur's assurance which
envisageq bilingualism. Withdra-
wil of the Resolution would have
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gone a long way in assuaging fee-
lings and promoting nationa) inte-
gration.”

'n:.i.sisnotourpaper;itlsacom—
res-minded  paper. Government
should consider this suggestion. ...
(Interruptions.)

The position in Madras is very se-
rious and grave though the atmos-
phere is apparently calm, We are sit-
ting on a volcano. It may blow up at
any time. If anything happens in
Tamilnad over the language issue, I
am afraid it would not be possible for
the State or for the Centre to tackle
the situation because the feeling js so
intense in this matter. Two or three
days back there was a conference at
Trichy; it was a conference sponsor-
ed by Congress-minded students and
it was attended by none other than
Mr. Kamaraj once the guardian-angel
and now an  untouchable,... (Inter-
ruptions).

SOME HON. MEMBERS: No.

SHRI S. KANDAPPAN: He blessed
the conference and tendered some ad-
vice to the students. That conference
adopted g resolution and I shall quote
from the Hindu of 25th March, 1968:

“On the language issue, the
Conference felt that the resolution
adopted by Parliament along with
the Language Amendment Bill
was not in conformity with the
rassurance given by Mr, Jawahar-
La] Nehru and called on the Union
Government to withdraw the re-
solution which placed additional
burden on the people of non-
Hindi States and warned that
nationalist-minded students would
be forced to resort of direct action
it the just demands of non-Hindi
States were not met.’

1 do nwt know what direct waction
they are going to take, against whom?
Against the DMK Government? What-
ever it ds, it had the approval of Kam-
raj. I may add that all students in
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Tamilnad are national-minded stu-
dents. These students of Trichy cal-
led themselves ‘nationalist-minded"
only to differentiate themselves from
others and to show that they belong
ty the Congress colour, and not to
other colours. I want to place this
problem before Mr, Chavan, If there
is another trouble in Tamilnad, in
Madras, probably the  situstion would
be impossible to contro' even for the
DMK Government. It js quite possl-
ble. Probably, the Congress may be
Fappy over that situation. I am sure
that if Mr. Chavan knows anything
about Madras—he knovw's much—he
will appreciate that if the DMK Gov-
ernmont was nol there the situation
would have been uncontrollable by
now. I say it without any fear of
contradiction. You may recall what
happened in 1065. All of a sudden,
the whole thing erupted.

AN HON. MEMBER: 300 were shot
dead.

SHRI S. KANDAPPAN: Apart from
that, eight persons burnt themselves
alive. Such is the intensity of their
feeling. They were all young men,
This feeling for language has no bar-
riers of part or religion or caste, The
people there love their language and
they feel so intensely for the langu-
age. This should never be forgotten.

Reference was made to the various
elements showing their heads in va-
rious parts of the country. Some per-
song brought in Tamilnad years
ago even at the height of our demand
for separation, when we were agitat-
ing over that question, no North-
Indian settlement was affected.
Again, recently, even in 1965 langu-
age agitation not a single citizen
belonging to other parts of India was
affected.

I can categorically say that it is not
in our traddion and culture to ask
them. to go out. Let nobody have that
kind of feeling. But with regard to
the language issue, the people of
Tamilnad feel very keenly and some
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suitable measures must be taken im-
mediately,

The Home Minister controls the
central services. The Presidential
Order dated"27th April 1960 made
training in Hindj obligatory for - ajl
Central Government employees aged
less than 45 years. It must be im-
mediately scrapped, pending further
solution of the language problem, If
¥You are going to retain it, then don't
say to us that you are pot imposing
Hindi or discriminating against non-
Hindi people with regard to jobs. Shri
Seth Govind Dag said that we should
have a quota system. I do not know
Wwhat he is driving at. If this country
is one and if the recruitment to the
services is going to be on the basis of
merit, the introduction of the quota
system wil] only lead to compartmen-
talisation. People say that Madrasis
are occupying a big chunk of the
Secretariat. It is not so. If a true ap-
praisal is made, it will be found that
it has been reduced very much. I em
not saying it on that account, If you
want to say that this is one country
and merit is going to be rewarded,
there is no use bringing in other is-
sues saying they are the sons of the
soil and they must be given some pri-
vileges. Let the Home Minister take
a firm stand on this. I would plead
with him  please scrap this kind of
instructions and see that pending fur-
ther solution of the language problem.
nothing is done to hamper or dampen
the interests of the non-Hindi officials
working in wvarious Central Govern-
ment offices including P & T and Rall-
ways. |

SHRI J. B. KRIPALANI: I have
been hearing about assurances given
by Jawahrala] Nehru. Does anybody
know what those assurances are Are

they written anywhere?

SHRI S. KANDAPPAN: Tt is there
in the records of Parliament. He said,
till the non Hindi people want ft Hindi
is not going to be imposed on them.

SHRI J. B. KRIPALANT: So far as
I know, he did not talk about Hindi
‘He said, English would be retained as
long es even one State wants it to re-

CHAITRA 17, 1890 (SAKA)

(Min. of
Home Affairs)

main. That is all Is it right,
Home Ministery

Mr.

SHRI Y. B. CHAVAN: I think you

are right,

N WERT W (TTAAT) @ qEL
|ea, 1 aTH AL AT §, qE T A0F
FT T0F W &, 0 & aga 1 GeY s
oY 9gN §AE 9T TG W€ ff, q@w
gag 9T 91€ § A 9t g AR ax
wag 9¥ A1{ §—ag ¥ fecdaraar
frarara | gu faafas ¥ aroddy off &
oAt f g7 Y oge W a@ ¥ gy,
7 T ¥ g, ¥ O awdhw A aft
ST 1A, ogw waiw< g, & gh—
£ & awdiT § qOF #7 qeE T4 8,
T 4 AT wEY § o g wAw 57 Fwr
¢ ot fegeata & @} mRQ & W1F 9%
T & W xF w1 9w v = g1 A
oY W ¥ W FETIACA R | ;R O
g I AT §, A AT Aw F Ay
g€ ? | g 7 ag WY T fw o, T,
armre wie fast fgew ¥ 3o wéafe
g W dor @Y ok & g A o
ot qg A T@r fr 5w & qate W
YT a7 AT WIE gU 0 ¥ g@ OF
gatqgs E—qF w9 #1 6
T T g R ag ot vt § 1 g AT
#r gferat 1 2= &, I« gt #Y
B §, &few oAt gatd awT & NEw
gromry gl asT Fywaw qw
¥ § ot @ A E—qw T A
Tw X 37 ¥ aga a9 &9

4
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TR qH<TH 9¢ qEC X ara) &
| & wrel w1 @A §, w7t et
&t ¥ 7 o oAl | agr gefe
O § WifE faew e @y # ) qa
w7 = wi v qTEE—
g e guwt et @ A 3w faw-
fodr & 2% &t & a7 oTd Faw T
&, X 1 gy TE AT ¥

& mrowr FIofT A faemy g
g—xz1 & B w1017 & Freft graeres
g—ard faarft grawq a8 2, g
fodt ot & s wemw 2 WX
qig or feaa F—zfeear gfcima
qOE T ATAFH—FET 07 CATH—
=9 ¥ fami =& svraree & At
¥ fa% $7 @ g-tew @ara—fae,
ma caa—fam, dwa ara—,
N FT A FEl —IA A E
... (s9AIR) . . AL AAT 9g HEAT
R Fage s

T 7 QET H JEATETE

Power projects Completed I, Il and III
Plans — nil

Continuing - I and II Plans — nil

III Plan — Chenami_ Hydel Project and:
Kalaket Thermal station.

New Schemes IV Plan — Lower Jhelum:
H Project Sind Hydro-electric
prz:ld}:lﬂ, Sumbel.

waTe 7g & 5 ¥ = aga X
werk ¥ ot gf § 1 faw iyl wAfRE
" s vew TR ¥ ff 1@ W
faorelt dar v ey ¥ AfeT gl
swai|
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gart gt fenfoss &9 man a,
IEr &7 fear A1 wg s gart agt
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g w1 wran § v agt o< feameft wwen
1% sl wTE, & vy i wgl
gz wr§ fearet waer a8 &
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‘We can then stand on to Pak-

istan and if Pakistan does not ge-
cept, it will be isolated.”

T 7 W w7 &

“At the same time, nothing
should be done to weaken the
secular character of India because
Kashmir's survival depended
upon India's stability.”

fox & wgd § o fis agdr o wyr
Lac B
“Barring defence, foreign affairs

_ and communications, the Btute-
was conceded full eutonomy.”
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“People who grow accustomed
to wield power over others are
apt to forget that by so doing
they generate unseeing forces
which some day rends that power
into pleces.” (Tagore)
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‘“We can then stand on to Pak-
istan and if Pakistan does not
accept, it will be isolated.”

IS, )

“At the same time, nothing
should be done to weaken the
secular character of India be-
cause Kashmir's survival depended
upon India's stability.”

Wt dt S o I Y e
- 28
“Barring, defence, foreign affairs

and communications, the State
was conceded full autonomy.”
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“People who grow accustomed
to wield powerdrover others are
apt to forget that by so doing they
generate unseeing forces which

some day rends that power into
pieces."” (Tagore.]

DR. RANEN SEN (Barasat): Mr.
Chairman, the Home Ministry has
demanded a grant of nearly Rs. 172
crores. Before granting such a huge
amount of money to the Ministry we
should look at the record of the
Ministry. According to us, the record
of the Ministry is an unbroken re-
cord of failures, bungling, subterfuge
and appeasement of vested !nterests, 1
want to illustrate the last point first.
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[Dr, Ranen Sen].

There was g discussion here in this
House—and there was a public discus-
sion also—that the Home Ministry
Will deal with the question of privy
purses. Now for months ‘ogether
Shri Chavan is dealing with the gues-
tion of privy purses. How? By sim-
ply humouring those gentlemen, the
ex-princes, by trying to persuade
them, by cajoling them. Ultimately,
we are quite sure, the Home Ministry
will appease them and do away with
the main demand of the country to
do away with privy purses.

Then, 1 was speaking of bungling
by the Home Ministry, The way the
language question has been dealt with
by the Home Ministry is a glaring
example of such bungling. When we
were hearing the speecheg in this
House I was thinking whom the Lan-
guage Resolution and the Language
Bill—now it is an Act—have satis-
fled. Has any section of the country
been gatisfied by the Bill? Nobody is
satisfled, This is thanks to the atti-
tude taken by the Home Ministry, by
the bungling done by the Home Min-
istry and the whole country is today
facing a grave crisis which nobody
.can deny. When the Laguage Bill
was being discussed ang after the
Language Bill was passed, riots took
place throughout India, north and
south: we saw a geries of riots and
disturbanceg simply on this issue, It is
an undoubted fact that it is the Gov-
ernment’s policy which is breeding
fissiparous tendencies in India today.
Today, to speak of integration of the
-country, to speak of nationa] unity
"has become moonshine. Nobody be-
‘lieves in that.

I may refer here to the question of
communa] disturbances and the fai-
lure of secularism, What has happen-
ed to secularism? One of the first
casualties in India today ig secularism.
From the experience that we have
‘had of commumal disturbances in
‘the last one year there is no doubt
about that. In this report it is ad-
'mitted that compareg to last year
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the year 1966-67 has seen more com-
munal riots, nearly 67 per cent in-
crease in communal riots in one year.

In all these communal riots the
main blame has to be laid on  the
‘'shoulders of the administration. I
come from g State where a few days
back there was some communal dis-
turbance. We were there on the field
and we saw how the administration
was absolutely neglectful and com-
pletely callous in dealing with the
communa)l elements who meostly came
from the Hindu community,

SHRIMATI SUCHETA KRIPALANI

(Gonda): The Prime Minister went
there and the administration took
prompt action.

DR. RANEN SEN: The Prime

Minister went there anq it is also
known, if Shrimati Sucheta Kripa-
lani reads Bengali newspapers, that
most of the Congress newspapers have
written editorials denouncing her
going there. She should remembel
that. She is a Bengali and she must
be reading Bengali newspapers also.

In the Congress there is a section
of communa] elements who, in our
city and in all parts of India, are
fostering this communa] feeling =0
that the minority today has no pro-
tection, has no sense of protection at
least. Also, in Calcutta we have seen
a section of the RSS—I am born and
brought up in Calcutta and I know
some of them—also took part In
that.

SHRI ATAL BIHARI VAJPAYER:
Nonsense.

DR. RANEN SEN: It is a fact.

SHRI ATAL BIHARI VAJPAYEE:
It is not a fact.

DR. RANEN SEN: We were assaul-
ted there. No less a person than the
ex-Chiet Minister, shri Ajoy Mulker-
jee, myself, Shri Bhupesh Gupta and
other people of the United ¥Front
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went there and the Muslims pleaded
before us for protection.
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SHRI ATAL BIHARI VAJPAYEE:
May I know who stabbed the Con-
gress worker who went with Shri
A. K. Sen?

DR. RANEN SEN: I do not want to
be interrupted. I do not yield,

I would not have said that but for
the speech made here g little while
ago by shri Vajpayee that Pakistani
¢lements are coming and creating dis-
turbances. This is the sense that he
tried to convey. But we know who
are the people. I was in Calcutita.
People were assaulted before the
police—the armed police—and the
Deputy Commissioner. We pointegq out
the people and asked, “What are
you doing?" They gaid, “What can we

do, Sir?" Thig is what has {taken
place,
Therefore I say that the original

sin begins there when during these 20
years the Congress Government fail-
ed tp inculcate the spirit of non-
communalism among the people. It is
the Congress Government which has
failed,

SHRI SHFO NARAIN: You have
beaten a Member of Parliament.

DR. RANEN SEN: This is the ori-
ginal sin committed by the Congress
Party during the 20 years' rule,

Now I come to the question of
Centre-State relations. Today they
are very much estranged. I was Jis-
tening to Shri Kandappan and from
his speech one could understand the
feeling of Tamilnad and not only the
feeling of Tamilnad but others also.
In thig report on page 35 there are
two or three paragraphs relating to
Centre-State relations. The Congress,
having enjoyed the majority at the
Centre and in the States, wanted to
keep power In its own hands. When
there iz a change in the political ai-

3856 (Ai) LSD—8.
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tuation, the Congresg Party and the
Home Ministry could not adapt them-
selves tp it. Coming from West Ben-
gal I stand here to show the example
of West Bengal. I have seen that
when the Unitey Front Goveroment
was formed, the Centra] Government
and the Home Ministry tried to preak
up that ministry.
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I now come to the question of the
police. A grant of Rs. 45 crores has
been asked for the police, The Intel-
ligence Bureau and the Police De-
partment as a whole have failed to
find out the sources of adulteration of
drugs and foodgrains., They have not
been able to find out or track down
communa] elements, the goonda ele-
ments and the provincial chauvinistic
elementg in our country, Foreign es-
pionage is going on in our country
but both the Centra] Intelligence
Bureau and the Centra] Bureau of
Investigation are quite ignorant or in-
nocent about these things. On the
21st March there was a report pub-
lished in the Delhi Statesman which
said that the Intelligence Bureau's
report on Smith's charges has been
given to the Central Government and
a part of the alleged report appeared
in the newspaper. As yet neither the
Government of Indiag has denied the
report published in the Statesman nor
laid on the Table of the House any
report given by tne Intelligence
Bureau which was entrusted with the
work of investigating into C.1.A. ac-
tivities and other foreign agencies a8
revealed by Mr. John Smith.

Then, I come to other activities of
the police. The Border Security Force
and the Central Reserve Police have
been, in the main, used not for the
security of the borders but for the
gecurity of the Congress regime. In
1086, these forces were used in West
Benga] to quell down food movement
and in November, 1967, these forces
were withdrawn from the border lea-
ving the border at the mercy of the
enemy elements, These forces were
used to suppress the West Bengal peo-
ple since November, 1967. Therefore,
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[Dr. Ranen Sen]

I do not find anything to support the
Demands of the Home Ministry.

Then, two or three days back, we
found in Calcutta newspapers that the
Calcutta Tramways Co. authorities,
Mr. P. J. Grifiths, Mr. Webb and
Mr, Gaiskell have come to Calcutta
and they have started discussing with
the West Bengal Government and
want to sel] the Calcutta Tramways to
the West Bengal Government, What
is the position of the Calcutta Tram-
ways? The Calcutta Tramways Co.'s
assets are really liabilities, They are
mere junk and, for this junk, they are
trying to influence the West Bengal
Government officials so that the West
Bengal Government can purchase the
junk for Rs. 6.77 crores, to be pre-
cise. I draw the attention of the
Home Ministry to this and ask them
to immediately put a stop to this.
The Home Ministry should see that
after a responsible Government is
established, that is, after the elec-
tions omnly, such a deal can be enter-
tained by a responsible Government,
the Ministry that will be installed
after the elections, not by Shri
Dharma Vira or the Chief Secretary
who happens to be the I.C.S. man.
This is the nationa] interest; this is
not a party interest. India should not
be deprived of, cheated of, Rs. 7 crores
by purchasing the junk.

I woulg deal with one or (WO
points more. As 1 was saying, there
is the failure of the Home Ministry.
One example of the failure of the
Home Ministry is in regard to the
services for the scheduled casteg and
scheduled tribes. There js 5 quota
but, according to that quota, even the
Class III officers are not recruited
from the scheduled casteg and sche-
duled tribes. If they have mot got
that merit, it goes not to the credit
of the Home Ministry. For twenty
years what has the Government done
in regard to the upliftment of the
scheduled castes and scheduled tribes?
It is a total failure.
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Lastly, what I want to mention is
about upgrading the Union Territories.
For long, the small Union Territories
like Msunipur, Tripura, Himacha] Pra-
desh, etc., have remained the zamin-
dari of the Central Government. Now
it is time to do away with the zamin-
dari so that they also get their Stale-
hood, iheir full Assembly, their full
powers and everything.

MR. CHAIRMAN: Shri Shan-
aranand; not here. Shri P. K. Ghosh.

SHRI P. K. GHOSH (Ranchi); 1
thank you for giving me an Jppor-
tunity to speak op the Demands of
the Ministry of Hom Affairs.

Just nogy my hon. fring was men-
tioning that the Congress has done
nothing to check communal riots. 1
wish to point out that during the last
one year, mostly in non-Congre°ss
Statey, there have beepn communal
riots, gs for instance in Ranchi, In
Ranchi, it was pot the Congress Gov-
ernment responsible for that, Why
could not these people check the om-
muna] riots? Tne Minister of ™olice
himselt was in Ranchi city. In his
presence, the communal riots tock
place. He failed to check it. (Inter-
ruption) Of course, it is because of
our interference that they were com-
pelled to take steps. T was saying that
the Minister of Police was inside the
control room and the reports were
coming from places where arson was
taking place where murder was tak-
ing place. I was also sitting in the
control room. 1 requested him, *For
God sake, please give orders to open
fire.” He said, "I am not going to give
order to open fire.” The law and orier
cannot be maintained like that. 7t is
very unfortunate to see that our
brothers—they worship different gods
but they are our brothers—are being
butchered, whoever they may be and
the Police Minister sitting in the
thana, in the kotwali, doing nothing.

SOME HON. MEMBERS: Shame,
shame!
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SHRI P. K. GHOSH: In spite of our
repeated requests that whoever is
found there should be ghot, nothing
wag done. If this was done, if at the
first instance, the police had been or-
dered to open fire, the situation could
have been controlled. I have some
friends in the police. They said, “We
are helpless unless the Minister gives
orders. If he was not there, we would
have controlled the situation. But, un?
fortunately, the Minister ig sitting be-
fore us. We have to get his orders.
Unless he give orders, what can we
do?”. This is the Police Minister in
Bihar of a non-Congress Government.
He did not want to be unpopular.
He feels that it he asks the police to
open fire . . .(Interruptions).

SHRI S. M. BANERJEE: I rise on
a point of order, In this House, the
practice is that whenever any Mem-
ber referg to a particular name or
even to g particular Minister in a
State . . .(Interruption). He is men-
tioning the name of a Minister . . .(In-
terruption).

SHRI SHEO NARAIN: He has not
mentioned any name; ne says the
Minister of Police . . .(Interruptions).
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MR. CHAIRMAN: You can speak
about the administration but please
try to avoid bringing in the names.

SHRI P. K, GHOSH: 1 was men-
tioning about the administration. I
have not meant that Mr. Ramanand
Tiwary did not try to stop these
riots. But his method was wrong, He
failed in that. When they charge the
Congress Party of failures, I am, cer-
tainly, competent enough to charge
them for their failures.

Then the riots cleared up. Ulti~
mately after seven days, when lots
of persons were butchered and after
repeated requests were made to the
Chief Minister, the Chief Minister
ordered for ‘shoot at sight’. Ultima--
tely what we suggested was resorted
to. In the past, I know—I have
been in Ranchi for so many years, I
was born and brought up in Ranchi—
whenever riots broke out during the
Congress regime, they were imme-
diately controled. But thie time Ran-
chi hag seen he worst riots in the
history. ..

SHRI UMANATH '(Pudukkotai):
Congressmen were rioting.

SHRI P. K. GHOSH. It is not Con-
gressmen who are rioting; it is you
who are rioting. You failed to control.

I do not deny that they might have
had very honest intentions, they wans-
ed to stop the riots, but they failed.
But they are inefficient; this is what
I want to point out. They are not effi-
cient enough to run the administra-
tion. Every where there is faflure,
there are riots, and they cannot con-
trol. What happened in Calcutta? So
many industries have suffered during
their regime . . .(Interruptions). The
Centra] Reserve Force Bill has already
been passed by the Parliament. The



227 D.G. MARCH

[Shri P. K. Ghosh]

Central Reserve Police should be sta-
tioned in every part. We should not
depend on irresponsible people for the
maintenance of peace in this country.
The Centre should interfere in every
case; whenever we find any indication
of any riot, the Centre should send
their force and see that it is controll-
ed before anything worse happens.

The next point that I want to raise
is about corruption. These people used
to abuse us for corruption. Let me
tell you what they did . .(Interrup-
tiong). About corruption in government
nffices, our friends used to criticise the
Congress Party. In Bihar, corruption

was going on openly during these
people’'s regime. . .

]

SHRI S. M. BANERJEE: During

Mr. Mandal's regime,

SHRI P. K. GHOSH: Mr. Mandal
was there only for a few days. Du-
ring these people's regime, corruption
was rampant; openly they were ask-
ing for money in offices....

AN HON. MEMBER: Corruption is

corruption, whether it is open or se-
cret.

SHRI P. K. GHOSH: Therefore,
what I suggest to our Home Minister
is that the Central organisations which
ave responsible for checking corrup-
tion may be geared up and they
should be instructed not to spare any-
hody, whether it is a State Govern-
ment employee or a Central Govern-
ment employee. Thy should see that
the public is not harassd; due to cor-
vuption, a lot of harassment of the
public is going on . . . (Interruptions).

SHRI S. M. BANERJEE: There
should be an Inquirv Commission!

SHR] P. K. GHOSH: What can be
Inquiry Commmission do? Only deter-
vent punishment is required. There-
fore, I would suggest that the antl-
rorruption department and the vigi-
lance department under the Centre
should be geared up; they should be
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asked not to depend on the State- Gov-
ernments, because the State Govern-
ments, wherever there is no Congress
regime, have proved to be a failure in
this regard. For the maintenance of
welfare in this country, it is the res-
ponsibility of the Centre, and I would
request that these organisations
should be geared up and they should
b asked to check corruption znd
bring out the cases so that we can
stop these things.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): My Cut
Motion refers to the recession of the
secular objective and the increasing
sense of insecurity in respect of life
and property to the minority

com-
munities, As the previous speaker
has just mentioned, almost every

day we see from the Press reports of
increasing communal incidents, As
I said, the previous speakers just
referred to the unpardonable happen-
ings in Ranchi. Ranchi is not the
only place. What happened in Karim
Ganj, Meerut, more recently in Cal-
cutta and Allahabad? These are not
only unpardonable but I feel that
they are a matter of unspeakable
shame and should be, to every decent
self-respecting Indian. In my view,
a reprehensible, and indeed a sinister,
feature is the undoubted evidence of
organisation behind many of these
attacks. I would not tell you where
1 got the evidence from, but I believe
that, prima facie, in Meerut, if the
District Magistrate leading the civil
administration did not abet, at least
he connived at the murder of the
members of the Muslim community
there. What 1 am afraid of is this
that communalism today—Govern-
ment is concerned rightly—is a gdis-
ease which 1is contagious and ls
spreading throughout the country,
snd tragically it is enveloping mem-
bers of other minority communities
and not only the Muslims,

What happened in November, 19861
you may remember, there was an or-
ganized, deliberate attack op three
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churches—they were desecrated and
burnt to the ground—in Berhampur.
In February, 1867, in Srinagar, there
was the deliberate, organized destruc-
tion of two churches. What happen-
ed in both the places In Berhampur,
the police, the civil administration,
were conspicuous by their absence.
The destruction of these three church.
es took three hours and nobody turn-
ed up, In Srinagar, obviously, the
local administration— I do not say,
the Chief Minister—the local ad-
ministration connived at the destric-
tion of the two churches in Srinagar.

People talk of communalism in the
old conventional terms, but in my
respectful view, casteism is a variant
of communalism. Recently, I think,
it was the Home Minister who refer-
ed to the shameful attrocities com-
mitted against Harijans, called Sat-
namis, in the Bilaspur district of
Madhya Pradesh. I say this: let us
get to the basic causes, It is not good
banding charges and counter-charg-
es, Congress against the non-Congress
Parties, and non-Congress Parties
against the Congress. Basically what
is the reason? In my respectful view,
[ say this with all respect, petty, self-
seeking, unprincipled politicians are
increasing in number and they are
the scourage of the country. If you
analyse it, if it is analysed, these are
the people who are behind most of
these organized attacks. Let ys ask
ourselves these questions honestly and
try to answer them honestly.

Politics today is dominated not
only by parochial issues but also by
caste and communal considerations.
1 am not here to apportion the blame;
all the Parties, not the non Congress
parties, not the Congress Party, but
all the parties have competed in
selecting candidates brazenly on caste
and communal considerations. With
a predominantly illite-ate electorate,
you have the unashamed explcitation
of caste and communal differences,
with what result? The Legislatures
everywhere—] would not say Parlia-
ment—the Legislatures everywhere
are being filled increasingly by petty,
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unprincipled politicians. They have
a vested interest in communalism;
they not only perpetuate it but also
fan it. That is the tragedy of the
indian politics today. Politics is in-
stitutionalising—because all parties
ure party to it—casteism and com-
munalism in India. Let us ask our-
selves that ‘question and answer it
honestly. I know the Home Minister
wants to answer it honestly, because,
these petty, unprincipled easily pur-
chasable poMticians—and their num-
ber is increasing—not only domi-
nate, but also contaminate every as-
pect of public life in this country.
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SRI JAGANNATH RAO JOSHI
(Bhopal): Hold free election for the
‘Anglo-Indian community.

SHRI FRANK ANTHONY: I may
tell my hon. friend that he has to
live many incarnations before he rep-
resents his constituency as I do, my
community.

I say this, because, we have this
contamination by the politicians, this
contagion is spreading to the Services,
My hon, friend has just told us what
happened at Ranchi. What happened?
Everywhere we get evidence of this,
It the district officials, the civil ser-
vants and the police are present, they
look the other way, Usually they
drag their feet and they come after
all the damage has been done. Who
will punish the erring officials? Will
the Home Minister do it? He will
probably say, ‘How can I' I um
helpless in the matter; it is a State
subject’. Let us realise this too.
Here, I am not pointing a finger at
any party, but we know that there
are certain parties, brazenly com-
munal, avowedly committed +o com-
munalism, Sometimes I read the
publicity organs, and because I
happen to know a little Hindi, I read
the Vernacular papers, They drip
communal poison and hatred Who
is to be blamed in this regard? The
Home Minister will say that he i
helpless, gs it is a State subject. We
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find that some of the State Govern-
ment are dominated by these brazen-
ly communal parties who approbate
communal killings, I say this regret-
fully that the press also is being con-
taminated by this contagion of
communalism and casteism, There
are certain honourable exceptions but
¥you will find that the majority of the
newspapers in India, some of the
leading English-medium newspapers
deliberately mute facts or suppress
them. 1 speak 1o certain Editor
friends of mine, and they say: The
Central Government compels us to
suppress facts because they do not
want this ghoulishness to be exposed
in all its nakedness, We seem 10
forget this. In my own way, 1 have
been a student of anthropology., India
is a country of minorities, The
majority of the people in this country
fall into one minority or another,
either ethnic, linguistic or religious.
And, if this disease of communalism is
allowed to spread in this way to the
Services, the inevitable consequence
will be not only instability, but the
inevitable consequence will be the
disintegration of the country.

I know the remedy is not easy. But
I appeal to the parties, and even to
the communists. I do not agree with
them on many occasions, but at least
in this maéter, they are one with me
in regard to their attitude against
communalism, At least let those
parties that are committed to demo-
cratic decenclies in public life stop
giving tickets to people on brazenly
communal and caste lines. And I
would ask the Hon. Home Minister to
do this. What is the difficulty of
setting up a convention, at least?
Whatever there is an attack on a
minority community—not only in res-
pect of members of the Muslim com-
munity or the Harijan community—
wherever such an attack is there on
the life and property of any of the
minority communities, there should
be a judicial probe. And, I do not
say in overy case, but generally, in
order to collect necessary evidence, if
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it appears that the local officials and
the police would interfere with the
collection of that evidence, they should
be transferred. I know, Madam,
there is a certain reluctance to call
out the Army. We still act on the
assumption that our Civil adminis-
tration is adequate. In some cases
they prove broken reeds. The mili-
tary is not called out when they
should be called out. In the mean
time the life and property of the
minority community is not only in
jeopardy, but all the damage has been
done. And I say this to the Home
Minister, as I expect a great deal
from him in this matter, If this sys-
tem is not attacked at the base, this
system of giving tickets by the vari-
ous parties to unprincipled and com-
munal mindeq politicians and, de-
generation of the civil administration,
what is going to happen in this
country? I am glad that we conti-
nue to profess this objective of secu-
larism, but let me say this to
the hon. Home Minister, that more
and more there is this sense of fear,
this sense of insecurity affecting all
the minorities in this country. For
them today, in the face of this spread-
ing communalism, this profession of
secularism is an empty mocking pro-
fession.

I will now come to another issue,
I am glad the hon. Home Minister is
present here, I read in the news-
papers a report of a consensus by the
Congress Working Committee ¢hat
the three-language formula would be
introduced in the recruitment to the
Central Services. I do not know
which js the body and which is the
tail. But the Congress Working Com-
mittee's decisions usually become the
decisions of the Central Government,
and there was the decision of having
the three-language formula for rec-
ruitment to the Central Services.
Now, my only objection is this, that
these vital decisions are taken as snap
decisions, superficial decisions, on the
most crucial issues, You, Madam
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Chairman, mgy fot agree with me;
because of certain gtatements, contra-
dictory statements and irresponsible
statements made by Dr. Triguna Sen,
the Education Minister, the Hindi
States were encouraged to bury the
three-language formula, The Hindi
Herren volk the new ruling race,
arrogated to themselves the privilege
of having a single language—Hindi.
What were the reactions in the wvari-
ous provinces? What has happened?
Tamil Nad had its own response.
They were provoked, they were pro-
voked by this type of organised cam-
paign o! terror, intimidation, inspired
language riots in the Hindi States.
When I speak to the people in
Tamil Nad, I could gather that they
were provoked also by the fact that
the Central Government in this
House surrendered to the Hindi lobby
in respect of the Official Languages
(Amondmrent) RBill pnd the Resolu-
tion. S0, Tomil Nad made Its cwn
response.  This three-language for-
muly already dead and buried by the
Hindi States, Tamil Nad has raised a
tomb-stone on it. Hindi has been
banished from Tamil Nad.

Now, some members of the Cong-
ress Working Committee think that
they can keep alive the ghost of the
threc-language formulg by imposing
it at the level of the Central Ser-
vices. I think Shri Chavan will re-
call this—I do not know whether he
has studied the subject as closely as
1 have done—that the three-language
formula imposed at the stage of rec-
ruitment will be a brazen violation of
the Nehru Assurance, It was on my
Resolution in this House that on the
Tth of August, 1959, Shri Jawaharlal
Nehru announced this formula, with
regard to the non-Hindi speaking
people. On the 4th September, on
the discussion of the Parliamentary
Language Committee's Report, of
which I wag a member, Shri Jawahar
Lal Nehru went further. He re-
afirmed the Nehru formula. Shri
Chavan may remember that the Par-
liamentary Committee had recom-
mended at para 34 that there should
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be a compulsory test in Hindi for
entry into the Central Services. Shri
Jawaharlal Nehru said, No. He said:
‘I give this assurance categorically to
the non-Hindi speaking people that
at the stage of recruitment to the
Central Services, superior or sub-
ordinate, there will be no compulsory
test in Hindi’ And now, perhaps
because they do not know the back-
ground, they are brazenly violating
the Nehru Assurance. Then Madam,
what are the educational implications?
Mr. Chavan certainly should have
some idea,—though he is npt an edu-
cationist, as to what will be the edu-
cational implications? Will any per-
son who has even remotely any
association with education endorse a
formula like this? What gre we sup-
posed to do? At the universities
what are the Graduates and Post-
graduate students supposed to do?
They are supposed to pursue their
studies in depth. They are supposed
to specialise either in the Humanities,
the exact Sciences or the Social
Sciences. Now we gre going to make
them learn three languages at the
University stage, and the students tell
me, ‘Now we are going to be com-
mitted to becoming a compound of
ignorance and semi-ignorance. (In-
terruptions). May I reply, Madam?
My time is running out.

As 1 said, the three-language for-
mula at the recruitment gtage will
mean this—the students tell me, pro-
fessors tell me—semi-illiteracy....

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): You are also confused.

SHRI FRANK ANTHONY: Not con-
fused, semi-illiteracy in three langu-
ages and semi-ignorance in gcience or
the Humanities. Madam, I will finish
in two minutes,

1 just wanted to refer to the sug-
gestion which, I think, a emerged
from the Home Minister, of having a
multiplicity of media for the combin-
ed competitive examinations. 1 can-
not see any responsible Member of
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the Onion Public Service Commission
endorsing a suggestion like this. It
is an utter impossibility, I have
something to do with the examina-
tions, It is an utter impossibility—
co-ordinating the standardg and
marking answer papers in I4 or 15
languages completely disparate in
their content and development—an
utter impossibility. This should be
evident to the meanest intelligence,
Then may I ask Mr. Chavan? This
was a matter which was posed before
the Parliamentary Language Commit-
tee. What will be the language at
the training institutions? Will you
have two languages? Nobody will
have it, not in my life-time, pot in
Mr. Chavan's will people accept Hindi
as the sole language in the training
institutions. Long before that the
country will disintegrate, Then you
will have 14 streams of trainess or
two streams of trainees, If you take
the two streams, you will divide
India into Hindi-India and English-
India. You will have conflicting
streams, you will have two hostile
sets of trainees, duplications of ex-
penditure and confusion, confusion
worse than at present.

DG.

AN HON. MEMBER: What i= your
suggestion?

SHRI FRAWK ANTHONY: Madam,
you were not then in the House, I
was in the House. ] stood alome,
Even in those days I sat in the front
benches, I stood almost glone in this
House when 1 opposed Jawaharlal
Nehru—he did not like it—that it
was a tragic blunder, it was an egreg-
jous blunder, the re-organisation of
States on a linguistic basis, I hope I
won't be alone to-day, Madam, in
opposing this, to my mind, this is not
only egregious, but even more agreg-
fous blunder—this formula of having
three languages for recruitment to
the Central Services and 15 langu-
ages as media for the combined com-
petitive examinations.

SHRI J. N. HAZARIKA (Dibru-
garh): Madam, Chairman, I thank
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you for giving me an opportunity to
speak on the Demands for Grants of
the Ministry of Home Affairs, 1 find
that the Home Ministry has done very
well during this year. The country
had to face many problems. You take
Assam, Bengal, Bihar, Kerala, Madras,
Maharashtra, Punjab and all the
States, there were a lot of difficulties
in the country in the past year. I
am proud that our Home Minister,
Mr, Chavan, has very squarely
managed them all to his credit I
wish he should be successful in all
the outstanding problems. I want to
suggest, therefore, that he will put
his best efforts to solve the pioblem
of Assam too.

At present Assam is facing a tre-
mendous problem about which the
whole country is concerned and peo-
ple of Assam are to a great extent
perturbed as to know what wuwuld be
the future of that State. There are
plains people, there are hili people
who are at present politically divid-
ed and they want to go on in their
own way. A very strenuous effort
has no doubt been made by the
Home Ministry and also by the Prime
Minister who took personal interest
in the matter, Yet the problem has
not been solved,

Here, Madam, we must see that in-
solving this problem we must mnot
disappoint the people of the Hills.
Also at the same time we must not
divide the country in such a way that
it createg a bad precedence. The Hill
people want a federation. The Gov-
ernment jn gll its goodness want to
give them federation, Then this
federation proposal was more or less
accepted by the Hill people, but the
plains people would not accept it.
And then the Home Minister was kind
enough to invite them all. They came
here and discussed the matter. They
could not come to any agreement.
Thereafter, the Ashoka Mehta Com-
mittee was appointed to go into this
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matter, It made certain recommen-
dations. Madam, if I go into all those
details, I will only be taking the
time of the House, go I will not go
into them. But I want to point out
that in this federal proposal, imme-
diately Assam will be divided into
two or more units, both are equal:
On the one side there ia the 11 mil-
lion population in the plains and on
the other side about 3/4 million people
in the hills, It was very difficult for
the plains people to be equated this
way and ultimately power is divided
in such a way that it will lead to
separation. )
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After all, what is the Asoka Mehta
formula? Asoka Mehta formula has
also basically accepted the principle
of federation, not in the name of
federation, but pot now, In a fede-
ration it is said that immediately you
have 2 or 3 units equal to each other
and Asoka Mehta formula says that
in course of time if two or more Dis-
trict Legislatures as envisaged in the
Asoka Mehta plan, come together by
two-thirds majority in each legisla-
ture, then they can also come 1o-
gether. So ultimately it may be that
under the Ascka Mehta formula also
the hill people may get what they
are wanting i.e. the federal formula.
Therefore, in my opinion, the differ-
erence is on the time. If the people
of Assam can pull together, I meen,
the plains people of Assam can pull
togtether with the Hill people under
the Asoka Mehta formula, then it may
be that one day they will all be
friends as they are now and they will
pull together in the common adminis-
tration. Well, I want that the pre-
sent administrative structure of
Assam should not be disturbed be-
cause after all what was the inten-
tion of the Constitution-makers? They
wanted that the level of administra-
tion of the Hill Areas should be
brought to the level of the general
administration. That was the aim
and object of the Sixth Schedule
under which District Councils have
been formed, Therefore, if the
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matter goes just the reverse, then it
is for this House where it should con-
trol it. It is not always a question
of aspirations only. People may
aspire anything and everything. But
this House must consider whether
any aspiration should go against the
interests of the nation as 3 whole. I
do not immediately say that the Hill
people want to go against the pational
interest or against the country, But,
at the same time, we must see that
the Hill people get a better adminis-
tration than is given under the Sixth
Schedule under the existing structure.

17 hrs,

If you go through the Pataskar
Comission's report you will find that
there are a lot of lapses on the part
of the district councils; their estab-
lishment expenditure is very high and
they have not come to a perfection in
respect of the district councils ad-
ministration. I gm just pointing these
out by the way in order to emphasise
that all these things have to be con-
sidered in solving the whole problem.
After all, who are the Assamese peo-
ple? The hill people must not thunk
that the Assamese people are against
them; they are always friends and
brothers to them. They never think
in terms of exploitation of the hills
people. You can go to Shillong and
you will find that there are just about
50,000 non-tribal people; you can go
to the district council headquarters
of the Garo Hills and you will find
how many Assamese are there. It
will be a travesty of facts to say that
the plains people go to the hills for
exploitation. That is not at all true.
Again, anybody can easily see how
many industries are held by the peo-
ple of Assam or the Assamese people,
It you go into the economic structure
of the State you will find out for
yourself who dominates the economy
of Assam and who exploits whom. If
you go to Shillong or any other place
you will find that there is not a single
shop which is held by the so-called
Assamese people. After all, who are
the Assamese people? They are
Hindus, they are Muslims, they are
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Christians, they are Buddhists and
the like; among the Hindus there sre
a lot of Scheduled Tribes whose
number is more than about g million;
then there are tea garden tribes who
will be about two million. Then,
there are backward classes whose
proportion is more than 60 per cent.
There are even Begalis there. All
the plains people will be constituted
of a large mass of Indian people. In
what way are they exploiting the
hills?

I cannot agree when many people
say that the plains people are ex-
ploifing the hills, If you go through
the Pataskar Commission's report
paragraph by paragraph you will find
that every charge that has been level-
led against the people of Assam by
the hills people js not correct. It
may be true to some extent, because
as Shri Pataskar has said, ‘in spite
of all efforts, the Assame Govern-
ment have not been able to do to the
extent which is required’.  There-
fore, the decision of the Government
of India in respect of the solution of
the Assam problem must not be
guided by these allegations and they
should always see the necessity of
the present times for development.

After all, what is the basic problem
of the hills? The basic problem of
the hills is the problem of economic
development. And how can the basic
problem of development of economy
change with the time? Does it at all
change? Prime Minister Jawarharlal
Nehru took a lot of time and he gave
much of his valuable time to see that
the hills problem were resolved. He
gave certain suggestions and the wug-
gestons were considered by the hill
leaders, Then, they agreed to a cer-
tain form. Then, Prime Minister
Nehru said ‘All right, let it be decided
by an impartial commisgion which is
not biassed and whose decisions would
not be influenced by political in-
trigues’.

The Pataskar Commission has not
given any kind of wider autonomy be-
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yond what now the distfict councils
are enjoying. But, Tor economic
development, the commission has sug-
gested that there should be different
kinds of arrangement so that the hills
could be improved in good time,

Therefore, I should like to request
the Home Minister that the decisions
of the Pataskar Commission should
guide the Home Ministry in getting
the problems of Assam solved, In
page 30, para 71 of the report, the
commission on the hill areas of Assam
has stated:

“The State Government have
treated the hill districts fairly in
respect of development within the
resources available to them.”.

Then, at page 126 the
has observed:

commission

“There is no evidence of any
deliberate neglect of the hill areas
in the matter of development.”.

This is the verdict of the impartial
commission. At another place, the
commission says that ‘there has been
no failure or the part of the State
Government to take cognizance of the
difficulties of the hill districts’. At
vet another place, the commission has
said that ‘the basic problem of the
hills areas is that of economic deve-
lopment, for which the two regions of
Assam, the hill areas and the plain
areas are interdependent’.

Likewise, there are many other
observations and recommendations
which have not been influenced by
any political cosideration. I am in
the Congress and I may be ifluenced
by political considerations; another
person may belong to another party
and he may be influenced by other
considerations. But when an impar-
tial commission like this makes such
observations they should be accepted
as basically true.

Then, we have to see whether by
creating certain divisions in Assam
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there will be an end of the problem.
Ag I have said earlier, there are other
tribes and other elements, whom I do
not mention here, who are also like-
ly to raise similar demands. In fact,
they are raising such demands and
they will raise such demands if the
proposal for federation is finally ge-
cepted by this House. The people
who are known as Ahoms who ruled
Assam once say that if the federation
idea is accepted, then we shall have
to give them also g unit.
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Then, there is g memorandum pre-
sented by the Muttocks who consti-
tute an indigenous tribe in Assam,
and they want separation from Assam
and in their memorandum, they have
stated that:

“The humble memorialist most
respectfully begs to submit that
in consonance with public opinion
resounding in Upper Assam, a
separate State carving the entire
Dibrugarh subdivision along with
North Lakhimpur sub-division to
the south of Duphla Mountain

(93°) and a part of Sibsagar
sub--division up to Disang river be
created a8 soon as possible.”,

This i= one of the demands which
they have made in the memorundum
which they submitted to the President
some time back.

Then, there are people in Goalpara
and Kamrup district, who have said
that they had a kingdom earlier
known as Kamatapur and if the hills
are given a gseparate unit then they
would also like to have a separate
unit,

Then, there are plains tribals who
also have made similar demands.
There are the Bode and the Miri
tribes who are living in the sub-
mountainous areas, and they have
created some organisations and they
have said that if a federation is cre-
ated giving the hills one unit, then
that should be applicable to them
equally. Therefore, all these demands
and troubles will crop up if a fede-
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ration is created. Therefore, I would
request the Home Minister to look
into all these Jifficulties, Otherwise
it will be very difficult for Govern-
ment to control the situation. We
have already received threats in this
regard and, thereforeé, we must be
cautious now. If on account of poli-
tical pressure or on account of the
aspirations of a parflcular section of
the population we give certain
concessions whicn are not commen-
surate with the provisions of the Con-
stitution, then we must consider that
there are others also who can create
equally difficult problems in this
country.

One word more. If in spite of these
things, Government want to go in
for a federation, then it should be
open to the whole country. If in diffe-
rent parts of the country, people are
not satisfied, make India a confedera-
tion. Give every State a federal form.
Then it will be easy to have regional
federation for each of them., I am
talking this in the wider context of
uniformity of political arrangements.
J1 you create only in one region this
Find of federation, there will be no
end of trouble in the wnole country.

Therefore, while supporting the De- -
mands of the Home Ministry, I want
nur Government to go very cautious-
Jr. We will give our full co-operation
in the Minister’'s efforts so that the
hill regions are not neglected, at the
same time the majority of the pecple
of Assam are also satisfled. If such
a happy solution i{s found by the
Fome Minister, not only the people
of Assam but the whole country will
be gratetul to him.

sfy foer ferg (weYelt): avmaf
mEa & a7 sATew & qiny w7 -
A ¥ faraeran £ g o
TF =T IO & AT 97 afaw ¥
FY gt w0 w7 dtfaer ¥ e
7t wmar ) T war & fiw afx
stitw ™ ¥ o aEaw w@v A 1
dfeat # ger W wfEE w9 a
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FAT T AT &1 TF ¢ gAAT, W
fomd a7 wThRT FF T §1 G
AT AT AT wEY WX A fH gAAe
it FY gam ¥ A ¥ & g9 94T qM
&I | §A @9 a9 & g dwar
fe qe-wet woAT yeErfoem fAwmd
# ®THqTT AEF W@ §, ¥ f@w Awn
WA ST AT wTiEgd

T WY & A7 H ¢ /i &7
fardrw wzar g

SHRI RANE (Buldana): I rise to
support the demands of the Home
Ministry. The Home Ministry does
not deal only with the law and order
situation but there are several mat-
ters which are under its jurisdiction.
I take this opportunity to congratu-
late the Home Minister and the Home
Ministry on the last year's creditable
performance. Several speakers from
the Opposition benches accused the
Home Minister of failure to maintain
law and order in the country. I think
they are forgetting two factors firstly,
law and order is a State gubject, ac-
cording to our Constitution, and as
such Home Minister's responsibility is
a limited one. Secondly, they also
forget that several non-Congress Gov-
ernments came into being after the
last general election and some of the
ministers in those State cabinets in-
cited the people to lawlessness and
they themselves took part in illegal
and unconstitutional activities. Some
of the Chief Ministers had also played
their part in all these things. With all
this, they are now blaming the Home
Minister. It is they who must take
the responsibility upon themselves. If
anybody is responsible for thig kind
of a situation, it is the non-Congress
Governments and their min’sters, This
is happening even today. In Kerala
the State Government itself was res-
ponsible for gharaoing a rayon factory
and about 400 families were unable
to get the necessaries of life. Even
the Governor of Kerala could not de
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i for three days and after
three days he became successfu] and
the gherao was lifted. How can you
blame the Home Minister for this?
The Opposition Members must have
some self-introspection and view
things in the proper perspective, in
a charitable way.

Then, 1 wish to make 5 few obser-
vations on the Mahajan Commission
report. I was against the principle of
formation of linguistic States; I am not
a fanatic on this point. The Home
Mmnister should not accept the
Mahajan Commission's report as it in
It should accept or modify it after
taking the consensus of the Lok
Sabha and the Rajya Sabha. If Parlia-
ment decides that it gshould be accept-
ed, the Home Ministry or the Gov-
ernment should accept it and if Parlia-
ment suggests any modifications, the
Government should accept it with
those modifications. 1 appeal to the
people of Mysore and Maharashtra to
accept the decision of Parliament
gracefully.

Last year I made some points about
Frohibition. I have 4 grievance
ggainst the Home Minister and his
Ministry as they had been indifferent
to the enforcement of Prohibition.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
That subject is now being dealt with
in the Department of Socia] Welfare.

SHRI RANE: You can convey it 10
them.

The first speaker today was Mr.
Piloo Mody; his speech was g tirade
against the Home Ministry, the Home
Minister, the Congress Party and the
Congressmen. He makes allegations;
but gives no facts or figures. In a
casual way he makes gweeping state-
ments. He went to the Jength of say-
ing that the property of the Congress-
men was worth ap amount equivalent
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to reply the foreign loans; 6,000
crores, or so. I shall be grate-
ful if he could give us details.
Shri Vajpayee, Anthony and Ranen
Sen referred to communal troubles.

It is a sorry state of affairs to
have communal trouble  every
year. Last there were 133. It is

more than 200 this year; in 1964 the
number was over 1000. Though the
number has been decreasing, it is
stil] there and it is not a healthy
sign. I agree with Mr. Vajpayee that
it is shameful for us. Of course there
are causes; sometimeg flimsy and
minor causes; yet these troubles erupt
in a big way. Ags my friend Mr. Ghose
said the trouble this year hag been in
States governed by non-Congress
Governments. Hence, it is they who
must accept responsibllity for them.
Since other Members may refer to
other problems, I do not want to deal
with all of them. Shri Kandappan,
Anthony and others said that the Gov-
ernment had bungled on the langu-
age question. I think they have not
read or completely understood the
implications of the Language Act. If
any State wants English to conti-
nue, it can do so. It gives them
What is the harm?
They have complained about the
resolution, about the three language
formula. I feel that the three langu-
age formula should be ‘mplemented
by the Government; there is no other
way.

17.28 hrm,
[Surr Bar Ras Mabuok in the Chair]

SHRI SHEO NARAIN: Only two
language formula.

SHRI RANE: I do not agree with
Mr. Sheo Narain, Maharashtra and
Gujarat are States which are non-
Hindi speaking. I read a news item
that they had written to the Go‘verut
ments of Rajasthan and other Hindi
speaking States that they would cor-
respond with them in Hindi I think



249 bG. '
some hon. Members have got a pre-
judice against Hindi. I am glad that
Mr. Kandappan said that he was pre-
pared to accept Hindi after it deve-
loped scientific terminology, ete. 1
am glad to know it.

SHRI S. KANDAPPAN: You are
putting your feeling in my mouth.
You should retain English; that is
what I pleaded for.

SHRI RANE: I have already stated
that the Bill itself gives you the
liberty to continue English as long as
you like.

SHRI S. KANDAPPAN: I am sorry
the Bill does pot give that Mberty. In
the central services, they are being
compelled to learn Hindi.

SHRI RANE: Read the Act. I am not
speaking about the resolution.

SHRI S. KANDAPPAN: I have read
every word of it,

SHRI LOBO PRABHU (Udipi):
Let us stick to the Act and give up
the resolution.

SHRI RANE: Shri Vajpayee defined
secularism a8 gryz7 78 But the

interpretation put by Vinobaji is
SRS S i.e. equality of
all religions. I think that will be 2

very healthy definition and we must
understand it in that sense.

With these words, I support the
demands and congratulate the Home
Minister for his creditable perform-
ance during the last year,

SHRI VISWANATHA  MENON
(Ernakulam); Sir, I was trying......
a7 GERTC AT AT (FeT) o
wamafy AR, @37 ® v g ¥
MR. CHAIRMAN: We have already
decided about t. The hon, member
may continue.
WY Wfsrc Ary dTar /@
frolg feqT a1 8, @ 9 O & a1
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MR. CHAIRMAN: The bell may be
rung. Now, there js quorum, He may
continue,

SHRI VISWANATHA MENON: gir,
I was trying my level best to fnd
out a single point at least on whir , I
could congratulate the Home Minister
for his work during last year. But I
could not find a single point. At least
about privy purses, 1 expected he
would do somehing. Although as a
revolutionary, our Home Minister in-
dulged in tall talk saying: “We are
going to stop these privy purses”,
he has not done anything in that mat-
ter. He is running after the princes
to appease them,

On the question of State-Centre re-
altionship, the attitude taken by the
Home Ministry is undemocratic and
against all principleg of democracy.
After the 1987 elections when non-
Congress Governments came into
power in several States, the first at-
tack was on Rajasthan. The Home
Minister played the game and man-
aged to have a Congress ministry
there. 1 charge him personally that
on behalf of the Congress Party, he
played the game to save the prestige
of the Congress and wherever the
Congress had lost the majority, some-
how or other the Home Ministry is
trying to recapture them one after
the other. Everybody knows the game
they played in Bengal. The Central
Government was trying to influence
the legislators and purchase the de-
fectors; somehow they tried to {nstal
the puppet government of Dr. Ghosh
there, but unfortunately, Mr Chavan
could not succeed in the final rum.
Dr. Ghosh and his puppets could
not rule the country. Mr.
Chavan had to eat the humble pie
and come before the House with the
presidential  proclamation. - The
same thing happened in other States
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also. I do not want to repeat all
these things. We know the Mandal
drama. In Bihar, Bengal, Rajasthan
and other States where non-Congress
governments were in power, Mr.
Chavan dubiously tried to intervene
and smart the non-Congress govern-
ments. Now they are trying against
my State of Kerala. That is why the
former gspeaker from the Congress
bencheg said that the Chief Minister
was responsible for some gherao in
some factory in Kerala. Such kinds
of false stories are being created to
create an atmosphere so that the
Kerala Government also may be top-
pled. On the question of language,
they want to topple the DMK Gov-

ernment in Madras. In this way,
Congress wants to come to power
through the backdoor. Because of

your ‘achievements’ during the last 20
years, the people have thrown you
out and voted into power the opposi-
tion parties in almost all important
States, Without facing the challenge
of the electorate, you try to come
back to power through the backdoor.
In Bengal you tried it, but because
of the Speaker, you could not do it
and you came before this House with
the presidential proclamation. Now I
«do not know whether the Congress
Party will dare face the challenge of
the people of Bengal in the next
elections? If they are going to have
mid-term  elections, I am sure the
Congress will not get as many seats
as they have got last time. 1In
Kerala also they tried this game, not
once but five times, one after another.
In each mid-term election the number
of seats captured by the Congress in
the State Legislature went on dimin-
ishing. Now they have got only 9
seats. From a stage when they en-
joyed 100 per cent membershin and
all the opposition party candidates
were losing even their deposits, now
they have come to a stage where
their total membership in the Assem-
blv is a paltrv figure of 9. How has
it happened? The reason is not far to
seek. You cannot dqupe the people for
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all time to come. You can do it once
or twice but, after that, they become
wiser. That is why I said that the
Home Minister is gpecialising in this.
So, I could not find even a single case
where I could congratulate him for
-his action as Home Minister.

Coming to the question of langu-
age, somehow or other the Cenural
Government managed to get passed
the Language Bill and the Resolution.
If they think that by the mere pus-
sing of those enactments the problemr
has been solved, they are very much
mistaken. They are very wrong. The
problem has not yet been solved.

If they really want to golve this
problem, then, first of all, they must
recognise the equality of all the
Indian languages. Are they prepar-
ed for that? I must not be made to
{eel that 1 am a second class citizen of
this country because I am speaking
Malayalam and I go not know Hindi.
The equality of all the Indian langu-
ages must be recognised and all the
Indian languages must become the
official languages of this country. Are
you prepared for that? Are you pre-
pared to amend the Constitution in
which Hindi alone has been given a
commanding position? Are you pre-
pared to change it ang give all the 14
language equa] status?

Suppose 1 write a letter to the
Centra] Government in my mother
tongue, I must get a reply in my
mother tongue. Why can you no: do.
thaty What is wrong in doing that?
Why should you allow or perpetuate
the domination by Hindi? The feeling
of domination by Hindi should end.
Because our friendg of, the DMK are
putting the problem in a particular
way, the problem is geen by ceitain
Hindi friends as a problem of Eng-
lish versus Hindi. No, that is not the
problem. The problem is Hindi
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versus other Indian languages; not
English versus Hindi., Englisn is only
a temporary phase. I must get g
chance to speak here in Parliament in
my mother tongue, in Malayalam and
it must be translated simultaneously
in other languages. Are you prepared
1o do that? If I write a letter to the
Central Government or the Home
Minister in Malayalam I must get the
reply in Malayalam. The correspond-
ence between the people in each and
every State must be continuously
done in the languages of those States.
Are you prepared to do that? In-
stead of doing that, you ask the peo-
ple to study Hindi, That is not pos-
sible.

Then the guestion that we will have
to decide is whether we must have a
link language. My humble submis-
sion in this connection is this. You
recognise gall the 14 languages as
equal and develop them. During
that development a stage will come
when one language will be evolved
which will be known as the link langu-
age. Why do you not wait for that
stage? Why should you impose Hindi
on us? The language which may be
so evolved may be the most ancient
language, Tamil, or the most beauti-
ful language, that is, Urdu or the so-
called majority-speaking language,
Hindi, Raghuvira-Hindi or Mahatma
Geandhi's Hindustani. Why can you
not wait for that?

First of all, you at least try to give
us confidence that we will be treated
as equal citizens like the Hindi peo-
ple here. You should give us a
chance to study this language and al-
low this language to develop. Without
doing that, if you want to impose
Hindi on us, you will not gucceed. On
the other hand, it wil] create a sense
of hatred on that language becaus:
it is sought to be imposed. I am
making this humble submission to the
Home Minister so that because of
linguistic intolerance this country is
not cut inty 14 pieces.

Coming to another aspect of the
functions of Home Ministry, if you
look at the performance of Home
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Ministry last year, it ij8 most unde-
mocraticc. The Home Minister was
trying to gmash the democratic genti-
ments of the people. He made the
legislators a laughing stock by pur-

chasing them and by making them
defectors. The greatest scandal in

the history of the parliamentary de-
mocracy of India is the attempt by
the Home Minister to topple each and
every non-Congresg Government, The
Home Minister tried tp achieve this
objective by resorting to all types of
dubious means. He has massacred
the democratic gentiments of the peo-
ple. If he wanteq to achieve this
nefarious objective, why did he not
wait for five years? He could have
then faced the electorate and come
back to power, if he had the courage.
But he did not wait for that. He has
tried to smash the demoeratic senti-
ment in a different way.

Even on the question of language
he wants to split or divide the people.
He is trying to do that, By his own
action he is trying to smash the in-
tegrity of this country. Although in
his Report the Home Minister has
stated that he is going to revive the
Committee for National Integration,
it you look at last year's perform-
ance, actually speaking he has smash-
ed the gpirit of integration by pas-
sing this Resolution on language. Pre-
viously, there was this spirit of in-
tegration. Personally speaking, when
I came to Parliament the first time, I
made a resolve that T must gpeak in
Hindi, at least in flve years' time.
But now what is my feeling? Becausc
of the activities of champions of
Hindi like Shri Sheo Narain I feel
that T must speak only in my mother
tongue. I do not want to speak even
in English; I want to speak only in
my mother tongue. That is the feeling
that is being generated in the non-
Hindi people by the action of the
Hindi fanatics. If the Home Minister
really wants to do something for the
people at least progressively, let him
try to revoke this Resolution passed
bty Parliament on the language issue
and let him call a conference of all
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opposition parties and try to evolve
a new language formuls in which all
the Indian languages will be equal.
The equality and the official status
of all the Indian languages must be
recognised, including that of Marathi
and, if necessary, Konkani. That s
the only way to solve this language
problem.

One word about Tripura and I am
done. In Tripura all the Jeaders of
my party have been put behind the
bars. For what purpose? Because,
they are championing the causas of
the people of that area, the hill peo-
ples. They have gone from the plains
to the hill areas and they are fight-
ing for their own rights for a long
time, Without considering that posi-
tion, without conceding their demand,
al] these people, all the leaders of
my party, including women, have
been put in jail. So, my submission
is that they must be released imme-
diately and democratic set up must
be brought back in Tripura at an
early date.

swelt Wi (W)
weam ofY, 77 wavewm A wiwi & &
wAAEA wE g | Wi o fw dw A
TEedT FTEAT & aE WOTAE €0
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o+ gt war § fE W "I 9Y-
oAy wiwat 3 faed B g9
arrRAt Wi g i S Y
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FHT ¥ A qEwEECTETE st
o EoTw e g wfen
wer ot § fr ol wwteA # UF
aETT FY gEw @Ry, OF TET A
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TEw w3 At whewdt w1 wTEr
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ool wigeA ¥ R gU & ? T e §
oTEg # RS qE A 2| R
qOETC %1 741 agy w7 2 fE fadu-
# RN OERTT FA,  SOLET F
ol gaqFT # ITAT FU | T T
gras fag A A1 =T )

o A ®r gfe ¥ afgor
wT7F #1 uF ama wfafafy v & oo
21 fEe wer @y oo afdw & A
OT Fi A AT W ¢ O&GE T W}
Ta@M 7 WG} qg FET G 9T
@ AE AT ! qEwsETE
w1 g fewr T W A ¥ 3@
T T A ¥ TR F qE W
agTaT qTA # | A @ I
o S Ia &1 a3 e
agi & AN ®Y A FE AT B T
OET T GOAT Je HUT HH HY WS
d qr i @, wEE A oAw o
# g wAY St A ryer wEAT ARt
i fF ow afewr wrw ¥ omwr
T A ogR e R g
f& qegworar ¥ @ fel visT W
FaET gt gvar & swwar A 1 ¥
¥l g ¥ v e v & fod
fadfumi & omit g2 3% %7 I A
qUTHE  FTA FT T AfT w7 A
@ difsn arfe o= TsaY ®Y o T
FATAT AT | A AT T FT A
T I Afal W afeal s e
7 qE@er Ffox | ww 7 @
g &1 o AW T W1 W A9
I W PR 9 I AR A
¥ O waTe 2 A A 70 77 Javadr
arz @ frae § Are A gFar W
gAIFTWE |

qT F AT ¥ ¥ TSGY XY qA-
Afew ufafraaar & art & 2 wex wgT
R | i’-’ﬁm&ﬁ:“zﬁ
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[t FefreTT)

# qadrg syaeqr Aang gf W7 w
w% gl # ag famma F1 A7 Fer F
ag Y & wfes A &1 fae-
faar «t w{i-v&f W& & T § AR
@ar mar g f& wegl & fagrgwr
FEEIU &) FOtaT7 R §3d A
AT 91 @ & AY Fo9  f@AWNi #
93T M ATX § | 7 FZAT 92T & FF
% WAl ¥ gaTa OFAfaE FeOd
AR g g e frgu gn
gfer 7 wa gaes ZiT | FI-F 71 gary
araqT #1 g2 gt 7% g 2 fr faae
|Ar F qeqET 9T TATINT & TARA H
®a AT & wrE woA1 e W G-
T FE T & | TF RATL FawA F AT
®I§ A AGT T F | FT qEAR R
q¥ farram  zafed g€ AT qEmre
FCT AN ¢ A WEAIFFAT TT AT FI
g froosgg ¥ afgsrd o1 ofmon
ga W A% a7 5 fTgm qar &
FIAFT (HAT OF glET Fowrvor, AT
g AT F1 ETIET ZT A0 A &I, ¥ A
stre 1 g4 fear ® &fqary o0 Aaida
grar =ifgm o

18 hours

wra ¥ 39 AHTL AT A7 A CFT
w1 SEfTA FAT AEA F, AT T
agA & A fom mar 2 1 47 -
Tzw % qr frew oF ad §
T I B G AAT €, B AL
gfeagi o= afragi &1 “ox fam w1
gEA AT THT § | HTOH 7 A3 K0
J @ qr % A a7 AT Fae
&M HgAr g  ATA FiAEAL
Tl ¥ fa¥ g awew Wit | 9T
g1 &1 a9g ¥ F@ o ff ag A
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T AwE g AR AW A
aar & oy qoq 7t @ w1 | &W
Feey &) gt a7 faee &1 w97 UF 1T
ww o A feeqeaT e ? g« awear
wrE wafaar @ § 7@ form & for
F9T aF qEAT FEE! OF | T qQAAT
F4T, FIAT TIAAT T, ST TF JAH § )
% wawet g fF aw-amw § ¥ A
gifr e ot @t & fodr o A
gt § 48 AT 44 F savA H W0
wf geit 1 TSt ¥ A1 adfaw
gfeqar o gfafewaar &, somas
forg 9517 o7 =097 &1 W &, 3T &«
qfrorts} &t sar ¥ @ T # fAEEw
&7t § fF oq zamw ¥ T A
Tdifas Sfraw wF qFq FF I A
Wt wravawar 3

aFAifas T FT FEIAT WA
gaT werfaa Aar wrer gy af g f
9 fgma 7 o avda &7 997,
&1 miw wfeq a7 9¥AT & 1 Wiud
Totfas z= #1 g g darfae
fa v gfegrar & o@F TIAT R
92 g wlgsts & gE9MA 7 oFT
IFAT §, AT qUGOAT FT ATEAT K
g geqrfaa &7 g

oty gar #fggm ¥ o A=
fafy & w=Afas =1 F1 qre@aT aqr
& g & wFcT wiw fFaT 7 et
®7 # 7g wregar 4 anar Iifgy Ty
gNR TE wATAq F1 Fri wfweAwa
o1 7 gF-agd AT THAT T1ET |

SHRI SAMAR GUHA (Contai): Mr.
Chairman, Sir, I want to raise a few
pointed questions about a few very
urgent matters for pointed reply from
the Home Minister. '
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Firstly, the question is about the
Indian enclaves in East Pakistan and
the fate of the Indian citizens there.
The total number of Pakistani en-
claves in Cooch Behar zng Jalpaiguri
districts is 85 covering a total area of
12,151.90 acres and having g popula-
tion of 10,954 persons. The tota] num-
ber of Cooch Behar enclaves in East
Pakistan ig 131, their total grea being
20,463.05 acres and the total populatiop
being 12,601 persons.

a61

The Indian citizens in the Indian
enclaves, in the territory, are being
deprived of the right of Indian citi-
zenship. Al the moment, they have
neither the right to exercise citizen-
chip nor they have the security of
life, honour and property there, More
than that, the Indian citizens there
have heen subjected to continuous
loot, arson, conversion, murder and
even rape of their ywomenfolk, The
most disgraceful aspect ig that in
the Indian territory, the Indians have
no freedom of movement from the
Indian territory to the mainland of
India. No Indian police is there in
the Indian enclaves and on the Gov-
ernment offices in the Indlan terri-
tory, in the Indian enclaves, the Pakis-
tani flags are flying over there. The
most scandalous, I should say, the
most disgraceful, aspect is this that
although the Indian citizens are com-
pletely debarreq from gany freedom
of movement and from exercising
their right as Indian citizens, yet the
Pakistani police, the Pakistani citlzens
are allowed to have free movement
in their enclaves in the Indian terri-
tory in Cooch Behar. The Pakistani
citizens have been allowed to bring
their rations and everything that is
required.

My pointed question is whether, so
long as Indian enclaves and Pakistani
enclaves are exchanged, those 131
Indian enclaves in Fast Pakistan be-
long to Indian territory. If these en-
claves belong to Indian territory, I
want to know whether the Govern-
ment of India have the right to pro-
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tect the life, the property and the
honour of the Indian citizen; there
and whether the Government of 1ndia
has any responsibility also to protect
the Indian sovereignty in their terri-
tory. >

Then, I want to draw your attention
to another point. Yesterday, in the
Kerala Assembly, Mr. Namboodripad
diwlqeed a0  jnformation that g
Marxist Communist is getting money,
by a money order, from the Chinese
Embassy in New Delhi for publication
of his books on Mao's thoughts. When
Mr. Namboodripad was gsked whe-
ther he will take any steps about the
treasonable act of that gentleman, he
said, “The responsibility lies not with
the State Government but with the
Centre.” So, I want to know whether
the Government of India is going to
take any steps about that treascnable
act.

18.08 hrs,
[Mr. SPEAKER in the chair]

Another very urgent matter that 1
wants to raise is this. Two days back,
a report appeared in the newspapers
that a team of Indian surveyors, whem
they went to visit Narkandam Island,
90 miles north of port Cornwallis in
north Andamans, surprisingly found
Burmese pillars in that Island. I want
to know from the Government what
instructions have been sent to that
team, either to quit that Island or to
stay there or to exert to say that that
territory belongs to India. That is @
very linportant Island from the stand-
point of Indian naval base and also
petroleum may be found there. I want
to know what instructions have beem
sent to that team and also whether
that territory is an Indian territory
or not. The Home Minister -nust
reply to that.

In this House, several times, it was
alleged that a circular, purported to
be a document, was circulated on the



263 ~ D.G.

[Shri Samar Guha]

eve of last elections about ghri Atuly,
Ghosh when he was g sitting Member
¢l this House, implicating that Shr
Atulya Ghosh had certain politcal
complexity with the Pakistan High
Commisgioner, It nas @ppeared in
the rlewspapers that the Central Intel-
ligence Bureau has completed the in-
vestigation and they have submitted
their report to' the Government. I
want t; know what is the content
of that report. If it is found that that
document is correct, may I know
whether the Government is going to
take any steps against Shri Atulya
Ghosh for his treasonable act and, if
that jocument is found to be 5 torged
one, that is, 1 gshould say, gpoma sort
¢! a character assassination of a Mem-
ber of Parliament. Although I share
the happiness of the people of West
Bengal because Shri Atulya Ghosh
got defeated, the point has to be
looked into from a different sspect.
This is an attempt, a sinister attempt,
on character assassination of a Mem-
ber of Parliament. It is rumoured
that a big businessman, belong to
Congress, but belonging to another
group opposed to Snri Atulya Ghosh,
financed for the circulation of that
document and more than a million—
it is printed in a very costly paper—
were circulated ‘n West Bengal

. MARCH

MR. SPEAKER: May I point out
to the hon. Member that he is taking
away his leader’s time?

SHRI SAMAR GUHA: I will finish
in a minute,

Therefore, this is a serloug thing.
The Government must disclose the
report of that Central investigation
board.

My last point is Ithis, Yesterday I
talked on Nagaland prot.em, when I
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tried to draw the attention of this
House that these Nagas valiantly
fought along with Netaji Subash
Chandra Bose ahd his INA as indiaus,
shering the glory of the freedom
struggle of India, I would like to
know from the Government whether
they will take any step in the form
¢! raising a mertyr tomb in which 4
r'aque should be there including the
names of all the INA people ang all
those Nagas who were associated with
the INA as INA soldiers; I want to
know whether that tomb is going to
he erecteq there. I also want to know
whether a brochure will be published
giving the details about Nagas having
participated in thousands in the free-
dum struggle along with the INA, so
that they may have a feeling that, a®
Indian people, they shared the tradi-
tion of freedom struggle of India. I
also want to know whether the Gov-
ernment is going to publish a short
life of Netaji Subash Chandra Bose
in the language of Nagaland people
for the schoo] children, particularly
the primary and secondary school
children, so that they may share the
glory of Indian struggle, Indian free-
dom movement, as Indians.

o fora arega (FAY): wew
wgtea, & g gt ¥ d5t gwT g
A am ot faer W aT 1 Wa wig
wTe & aa q@ Ao 1 AT frmr
& mrowy g% fau wegarz ¥ F )
qrafT Tt @ & v wE g v
7 g7 A wiw 5y aF §, ag W@
Hofaaara ) qar ST Fo
Laicll

52 FOT T AT A 700 W@ wf
& T & wdy Faar § 1 ¥ fafee
wga ¥ FEA g i oty qew &
R A1 gy e A e g
FUT | T ghem A @ &
ot ¥ fr oo w3 ¥ @ gem ¥
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gt 9 gt w1 % IR
Fgeodt # 7€ § 1 gEer PR R
e &1 w9 gfomt &) sl @
2a% 8w MW ¥ A A w@
of Y fom & gfeamt #Y ot ¥ e
AT AT AT A WY oY FF FT @
vz df | gaer w¥eewa faear
Tifgd | w7 A A A @Y B
dg® by i g w2ave faar ar
AfeT o gard ag g g W
& ®1 Y FAT &7 AwaAr g d
T $37E T A Q1A T A |
ZUH! WY F L qwd A | waw
MY, AEASATT M FIT AT AT ATE
q guwr TRFE fear | g wEEw
WY WM A WG § | K Ay ¥ AW
foa femr ot g1 7% foar A &
ITAAT AT FT AF AET GAW T A%
fafeet o 1w o Y F g 7 3
gin fafasy «= @ & wiv a8 7ew
waw FEA &1 FIT ¥ qrHAT FAT
s gfe @ ausm aa v aa fg
frea g7 o wearaTL g @ € AR
qF F1 Ffoawr §T 1 ZAIA AT TR
TEALUAT FF T ¥ |

atsr AW F A waww 0 G gf
1 fem afem vaza gt @ &
wod & sgm fr T ogEagenr @
sefaaee e g Tar & & g
v § e s faems aer widard
91T | TF AGHT 9T WG gAT
wTaY s7aT & fFar ¢ w7 37 wreAy
F) JTCX TAAT HIEH A T & A=Y
tfogefemra 1@l 1 agatarg
TF gFaT &1 IH O F1E FPrA &Y AW
2 & g g e 37 Wit #Y et
frewr frat mo 1 fery qfew
T aga §t @ & W e g ¥ o
ORE FsHgmE TEAw
AT FL A A qE Y W TR
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T g wrfed wie i Aud
®

g Gt aTgm W o § A
qA AT § | g AQA NEEH qT
TG @ K ITEY T@ATAT g §
f& aasht #1 are w7 gw et ot wret
WAt T qudT FA ¥ fAqw Aare &
gt #1 § o fadw @ g
77 fegema &t wmar aff & 0+ P
fedt &Y o & wreman &1 g7 g
# aT TI9T & audT TE FT AT
WTIT #1 0F g4 ¥ Ty & feg wre
HTT oTF A AEFT AT CgATAr AAT
Fwa & 1 wAT wigy oA fear A
TEATR AR W TEET ratry wi
gier aa W F79 7Y IO T AT WY
FH | qewtT 9T ¥ g7 agt
YT St o ) 7 wgr FT oW &
#feT ategae w97 93 3T FT QW
g ¢ fF mam ¥ gfedi wifz &
Ferd & mw a1 fad gu ¥ g
AT FmmAqurg
& agi & 799 F1 oraar g F qoqar
g e amr g7 wroeft feely oAt &
AMFTagamga g ? @ 9%
fagrdy e #T qatfaaa 0 2 OF
TEaT 7 A w41 fF et arry a7
g UF & | 9F WARTT FAA W
g¥ & 9 WYA WOy Iwaaw w7
% FTF TG § ITHI WA AK AT
21 7% wrzfaal 7 a8 owda ¥
AMETTATY

18.15 hrs.

[SERt G. S. DurLLON in the Chair]

gaTe Frerddy S & #gr & fw {0
TqT IATSqTa oY HT AY gear o wf
& Fast wtw wed axg & @ wifgd
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g 1 9FEA # el gAY IfEd
X AR €7 AT & A9GT F@r § |
ag ®r§ ") wET AGN § 1 qg A€
ey wE#T & 1 fawm it & o) foam
i i oww oz oaw
oA ot gt @fey 1 & st
Tt 1 FTAE AT FATE |

a1 aga mfemt & At £ fw
& ¥ ag 7@ foar o 3z wff frar
e ww 39 5 sw soegmm o7 Y
o gt a4 ag fEw # g 4t
gl # qTET AY 9gi 47 1 T F@t
IO IIW H FAW FY q=Aq= v ALY
ot | TF 1 9t #1327 g fafime
q1 | agl 9T 3AF g faAezT 1
TR 41 6 3391 a7 daw 2@
wteY oY 1 97 ALRIT @A KEFA
%Y X 7% 4 a9 7 gl HAT quT 9t
oY I wgr 9w ag 3w IgEtdn)
W T g §791 84S g 47 ¥ gAwt
qg WAV W 1 @@l @g  gHTd
foeemd 911 gw mieat T g fao
AEHE. ...

s T oW TR (FEEAE)
AR o 9 AT o @} & T
at ¥ o av 8 w7 ¥ e wiw
Ay wfed |

wt faa wagw w7 & wgnar
XFE@E

AT gATL THA A AT27 7 w51
wY gredAT & A A wgr ¢ fE oot
I TET R | F I F qBAT TRATE
fr 99 79 a@l o< gwa @ qw W
, T T TERl wgtw g fer g @
TR IEW &7 7gig fmagls
o.% fafreeT ot s it & a8 =
q1 f& 7% e te7 @i A
¥ YA AW pw wWo W
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A FG WY FA qaHE A A9 qIH T
femmar ag at fear & @ afew
WY T A H G @ T
o w19 ®1 Wy aifaar I & @
g 951 741 § (% ag wraer @y ffafet &
= fafree @ wi w1a § €Y A1 awm
g1 | FT HIUA IAR! AG AT FT
WiTaT AWl 9% ERTL AT WTT | T &
AR gur W B gu E T w2 Tdw
g wrf = & 919 § A Frf -y an
| & F mud mgw gEEAe
AAHAT £ | W A ATH EW AT
cew | T WET F, A AT ATR
w1 a faafost &1 qw & 78 s
g, W17 TT 9 FTE |

# TTFTT A UF AW OATT FTAT
g1 o & fadelt & agf qoat § s
wtg #0 1 Iaw foee @= & qamr
Rz g g wHEY g a1 fv-FHawT gy
qd & AT 99 @ 31 i Fread
Y & win &1 AEd w1 g fo SR
a7 faez #1730 w1q |

gg Far I1ar ¢ 5 i waw-
fragrdr g Sfea & arowt agern
sear § f5 ofies gifafms gwrt
AT F 71 F A7 I qTgq AT AT
@71 Z4# qF fuferd wfere 3
& ®! FaT

Today the Congress is in a better
position than any of the opposition
parties,

TAHT G FT ITHT g FIH1 I8 747 |

for Wt g5 @17 § 91 f5 aga
AEAYY Hi § W SAHT ATE THIC T
s & wifgd | ¥ w9 S d I
TR gTR
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There is administrative looseness in
all walks of life, None is conscious
of his duties and responsibilities.
Everybody is only hankering after
authority, and ostentation and show.
There is scant respect for law. Poli-
ticians and executive should play
their respective role and should not
interfere in each other's work, Code
of conduct is necessary for every one,
for Ministers, for Congressmen, for
socialists, for communists and so on.

T4 FAAT FATT 7

There is need of a scheme to remove
ostentation. Then, there should be a
coordinated sceheme for compulsory
military training to all adult without
any fear of military coup, Then, law
and order problem should be treated
above party considerations. Then,
the Centre should ensure effective
application of law.

& § 4g @1 9LT 9AIQC £ TAHET
IH 07 WHAE HC AL AR Sfarae
®q ¥ | 77 ¥ e 9rE a1 F16 F qare
g 1 oW ®1 ACE § T 3T
arq F@r arar §

fom =it 7 e /T w5 <
30 &1 quars fear & 7w fedt &
ATY 9T g9 ®1 Aifear 2 @ & | Wi aw
arAAT qEen Cferdt fafes” € am
FLRY

I was born in the British West Indies.
English is my mother-tongue. I learnt
English before I learat Hindi. But I
have come over here and ] have learnt
Hindi afterwards.

Home Affairs)

afer & 37 #Y @A e g
fe & s @ wAST AT T LA TG
g1 W WTTEET & N OF AT g )
& T W1 Ag® FY TITH FTHATE |
Frgaafraa A e A g gix
a1 w214 7T & | g X qw & s
&1 & g fafreet amge & &g amgar
g & o g a0 gfomi &1 v
T gw afda o A ¥ I 7 oW
T | A R aga NS § A
mAfrma g g am A A
0 we AE 1 F7 F7 gw famd
% S 7EE 9T AR A7T AT qg9 T
AR Ao Ty
FemFI e E@ 0
“ATST TRAT W T AT THA gAvT |
“q qaifawT 7 M § aw awETEdy
¥ wara17 § g9 1" gw {aw frgeany
g

wETH FT AT GIECT FI,  qTH
#1 Afx &, 3w F w=T § 4 72w 0
foarge AT argar g—fte "o Fo
¥ am g7 7—fF 1757 & g
FATET FT B F FT g T¢ qTY foraT qy
W gW &are § cArer w7 o€ § gry
o, ¥ 39 # fofi 7§07 | 37 % FTETH
&9 Y AT & | A S ke e
IS Tl sE @ & ¥orr
a9

qN-ATA ¥ Afy wAfew @ 1 a2
FHA FATAT w1gT F A v fel
aréf & fewe ox e g w7 wm 2,
W 39 X AT F7 g@ foav g, o el
T A F oy § =y ag fome
®X | FTES avet ¥ g7 7 A Qe
t 1 ofer odm—wmm 9 %
|TeAT ¥ Wiy —syfeern ot ¥ fewe
WO A S ¥ Afs ow
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[ farx =1r o)

az fafrezx 73, a1 3= Frarga fean
®1T ez Frdq & fraz 0 g wv
T |IT |

T AMAT FANT FT AGAT gAT
TgT AW | BT T WGT 4@ IEC HEW
¥ ATy, WRATHY, Gy, g9 AT a9 |
- AT fam -9 F 7w 97 A dAww
s ¥ 1 faedt 71T 3T @ g gt
o flo g1 FT A& | AT
AN FAEET A A gw awe
AR A A ZH A 37 & A6
fafrees awmar | ag g SETRAT §
AT MW H UK THAT FT AT
YT AT FHFATE

g 9T FWIX  AEN A Fg,
"“We are not in a hurry to topple
~down this Government.” ¥fFq FTor

fag o 99 & Ay mrm A A7 9F)

% g fafree amga & wgav wgar
t f& ag gm fafest & oeew &2
AW FY T@T F A g F W FL,
Wi g IT F FEL T & g AW
#1 ors §T #rf qrfecam a1 ary
S

ORI &1 AET 97 Y a¥47 /7
TN TEAT AR | TW AT ATET X
o § | @I F AEHT THICE WA
THTHNE & | TAHT AF G ey
spiAdt AW &1 SaTET &Ee g,
TTHTT HT &7 )

™ wesi Ay & g fafaet
Sfewiew &1 wwgw F@IE 1 wwEW
agd A AW g § oavag § AHar
faar feaT & 1 89 q8T 97 66 HEw A
g1 g Fargfag {ATY 1 o THo FT0
¥y @ “og fagrow” @ 0, wvE @
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Kashmir Map Published
in indian Express
(H. A. H. Dis)

T | TF T A FT AGAT & |
fomr wr dfr 918 sz 3w

oY ag fwd : arfm 77

7 fora s wfem TR 2
aifew ¥ ¥ F1 fomy frar '

ot we faad : gw & qrfze 1 fray
faar E 1]

ot fox qrega - & s wgar
r - Coming events casts Lheir
shadows before

s forad ot e¥awe g 37 & 79 TAwT
WA, §7 FT g8 QO faqvama &

18.25 hrs.
[MR. SPEAKER in the Chair]

*MAP OF KASHMIR PUBLISHED
IN “INDIAN EXPRESS"

MR, SPEAKER: This is a very
good ending after a tiresome day.
‘We shall begin the half an hour dis-
cussion now.

SHRIMATI TARKESHWARI
SINHA (Basti): Mr. Speaker,
Thank you very much for calling me
to initiate this discussion.

I had given notice for the half an
hour discussion on the problem of
the Indian map. I was going through
some of the records available in Par-
liament Library and was surprised to
find that this problem has not only
not been tackled so far but has been
allowed to percolate in a way which
has gone completely against this
country, whenever the occasion has
come.

This morning you were yourself
very much concerned about the reply
given by Government. You yourself
felt that it could mnot satisty the

*Half-an-hour Discussion.
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House, much less the country. What
was the answer?

“All matters relating to our
porder are subjected to constant
scrutiny in the appropriate Mini-
strieg and departments of the Gov-
ernment of India, and where nec-
essary, inter-ministerial meetings
take place. Hon, Members will
appreciate that jt is not in public
interest to disclose the details of
such meetings and discussions.”

Hon. Members should be denied in-
formation! I do not know, why? But
others take advantage of the archives
of the Government of India and make
use of our maps for all kinds of con-
cessions thay they woulg like to have
for nibbling at our territory.

This Parliament is the Parliament
of this nation. Everybody in Parlia-
ment is concerned about the national
interest. Everyone in Parliament has
a patriotic feeling. 1 do not therefore
understand how public interest could
be pleaded for not taking this Par-
liament into confidence, for not tak-
ing the nation into confidence, as to
what exactly should be done about
‘this. 1 am surprised at the way the
iving archives of the Government of
India have not been aware of the
damage that has been done to the
interests of this country,

1 would only like to mention one
instance of a document of the Survey
of India, This is the general report
of 1953. It was published by order
of Brig. I. H. R. Wilson, Surveyor
General of India. This is the official
document of the Government of India
still available in Parliament Library.
I would like to show this map to you
locating the red lines. This map
-shows some red lines, Outside the
red lines are included foreign posses-
tlons in India and Andaman and Nico-
bar Islands. The red lines exclude
‘Darjeeling; they exclude Jammu -and
Kashmir entirely; they exclude some
areas of Kutch! Thank God, Calcutta
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has been included within the red line.

It is, I think, a great sense of relief

that the red line was not drawn ex-

cluding Calcutta and probably Delhi.

This map and this report is lying
in the Library. The officer who was
in charge then was, 1 nave come to
know, doing this; and after .he docu-
ments got accumulated, somebody,
perhaps the Regional Labour Com-
missioner of the Central Government
at that time—his name was Shri Hari
Singh—informed the Government of
India that he was indulging in this...

SHRI K. NARAYANA RAO (Bob-
bili): May I seek g clarification on

that report?

MR. SPEAKER: No, it will lead
us nowhere.

SHRIMATI TARKESHWARI
SINHA: This is the Survey of India
Report 1953. It is an authentic book
available in Parliament Library. It
has not been taken out cf circulation.
It is available in Parliament Library,
the only place where one can be sure
of the authenticity of books and re-
ports.

His activities were noticed by Shri
Hari Singh who was Regional Labour
Commissioner. He informed the
Government of India. Later on, it
was known that his brother was oc-
cuping the same position in Pakistan
I do not have details of what hap-
pened. But the map indicates that
definitely the work was being
done not from the point of view of
national interest and nobody had till
then noticed it. Nobody noticed it.
Later he was retired prematurely but
the damage he did had never been
rectified later on. I am not concern-
ed with the fact that tne officer was
retired prematurely but what follow-
ed. Nothing has been done. Recent-
ly, also what happened on the Kutch
border? We all know we lost our
territory because our records could
not be kept straight. It was our ter-
ritory but we could not maintain re-



275 Kashmir Map

[Shrimati Tarkeshwari Sinha]

gular records. What is being done
about border demarcation? 1 do not
want to mention the name of a par-
ticular officer because his interests
will be jeopardised. A very respon-
sible officer told me about the way
the border demarcation take place.
Somebody comes somewhere and says
he hag seen some stone lying some-
where; note is taken. The officer

decides: let the stone be removed
from this place to that place. That
becomes the border of India. This

has happened in one of the important
regions of this country. 1f the Home
Minister wants, I can give the name
of the officer, He was teliing me that
because the concern was expressed
in an unusua] mmnner, it usually
damages the cause; otherwise quietly
many things could be done, This
is not a matter on which we can feel
proud. We have been allowing our
territory to be nibbled. Australia
did not want to keep some islands
and they want to the U.N. and said:
we are surrendering these islands
they do not belong to us. Next year
when they submitted a report to the
UN. they deliberately said that they
would no longer include those islands
in the territory of Australia. But
what is happening here? A very
pertinent point was raised by Dr.
Lohia when he participated in a
similar . debate sometime ago. This
is the only unfortunate country where
year we had been submitting reports
to the United Nations giving varying
figures. Our areas had been made to
appear like rubber, to expand and
contract at will. Dr Lohia pointed
out that from 1952 to 1960, our bor-
ders changed so many times, It was
shown as 32 lakhs sq. kms. in one
year, 32.60 lakhs in another year and
in the third year, 32.40 lakhs. Then
again, the Government of India once
submitted a report—Dr. Lohia point-
ed this out—with a note that the
counting of population could not take
place and so the area could not be
registered; the measurements wers
still going on and therefore a full re-
port could not be sent and that they
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would send a fuller report later on.
No such report was sent later on or
at least T do not know whether a ful-
ler note was sent to the UN.

At a meeting held under the aus-
pices of the Indian Parliamentary
Group on 22nd March, 1968, Mr.
Limaye had asked Dr. Bebler one
question: “May I ask you a question,
Dr. Bebler? You had very rightly
stated in your dissenting opinion that
the job of the Commission was to
discover where the boundary lies in
the Rann of Kutch area and not to
invent a new boundary. But the
Chairman in his judgment on the last
but one page says that the two inlets
in the Naganparkar area 1ust be
given to Pakistan and the jagged
boundary straightened out in order
to establish peace and siability in the
region. Don’t you think therefore
that the Tribunal majority has gone
beyond the terms of reference? “To
which Dr. Babler replied: “Yes, it
can well be argued that they have
exceeded their jurisdiction. In fact
I wish there were an Appellate autho-
rity and instead of being your nomi-
nee on the Tribunal, I had an oppor-
tunity of being your advocate before
this Appellate Authority.” Dr. Bebler
is a great lawyer and a jurist of
world renown. He does feel that the
tribunal went beyond their terms of
reference, Was it not noticed by our
lawyers who argued our case? Was
it not pointed out at that time? When
the Kutch decision was not before us
as a categorical decision, we could
have said, “We would like to have
some information about that, to give
a further clarification.” If Dr. Beb-
ler’s opinion is this, we were caught
napping when the tribunal exceeded
their terms of reference,

We have been completely taken by
surprised because we had to accept it
as an award. We have respected in-
ternational conventions and I do not
blame the Government of India for

respecting it. It should be done by



any civilised Government, But the
records, as they are kept, are highly
unsatisfactory. About Kachchativy,
even today there is a controversy in
this country whether it belonged to
us originally or not. The Prime Min-
ister this morning said—in reply to
earlier questions that these Islands
were always in dispute. If so, there
are friendly countries around India
with whom we could have discussed
these issues, We took 20 years
to come to a border agreement with
Burma. I do not know whether the
whole thing has been confirm~d by
Burma and India. We could have
discussed this issue with Ceylon and
taken a decision without a contro-
versy being raised.

Not only are we very much con-
cerned about these maps, but I sug-
gest that a very high-powered com-
mittee should be appointed under the
supervision of the Prime Minister and
the Home Minister to demarcate our
borders and decide this matter once
and for all. It is not at all an unim-
‘portant matter., The area and popu-
lation are two basic things of this
nation and that must be given top
priority.

Another example of a blatant kind
of air violation is being done by
B.O.A.C. They have the cheek to
put that kind of categorical air viola-
tion as part of their manual. This
was probably laid on the Table of
the House, but I would again quote
it. We know that we have no trade
with South Africa and we do not
allow any goods to go there through
India by air, land or sea. The manu-
-al of the B.O.A.C. says:

“Officially, goods destined to or
from South Africa are not per-
mitted to transit India. However,
consignments of negligible value
can be carried provided they are
stored out of sight in inner-most
part of aircraft holds, If the
‘value of a consignment is suffici-
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ent to make risk of confiscation
a serious matter, the sender must
be informed and must give a
written indemnity to the carrier
against any action the Govern-
ment of India may take.”

This is a blant violation. They say
they would carry goods to and form
South Africa through India by tak-
ing an indemnity bond from South
Africa. We are g sovereign nation
and yet this kind of thing goes on.

There is some misunderstanding
about ‘our border demarcation. Goa
and Pondicherry were not part of
India originally and their area could
not be counted as India's territory.
Then, after that, if Goa and Pondi
cherry came over to India, the de-
marcation of area should have in-
creased automatically, the square
miles should have increased automa-
tically, Why did it not happen?
Where has all that area gone away?
How is it that our demarcation of
areas, square mile area remained at
32,60,000 k.m.? How did it happen?
I would like to know that from the
hon. Home Minister,

Then I find that on the 31st July,
1957 the Government of India made a
statement in which there was no
mention of Azad Kashmir when the
Government were giving a statement
of the area of India. Azaa Kashmir
is still part of India and will remain
part of India. That is our stand.

THE MINISTER OF STATE IN
THE MINISTRY OF HOMF AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Occupied Kashmir.

SHRIMATI TARKESHWARI
SINHA: Yes, occupied Kashmir, I
am very happy that he corrected me.
How did this omission take place and
what has the Government done te
rectify this mistake which occurred
earlier?

MR. SPEAKER: By ballot four
names were selected. Shri Limaye
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and Shri Rabi Ray are there. I hope
one of them will ask question. Simi-
larly, the names of Shri Kanwar Lal
Gupta and Shri Ranjit Singh are
there, Among them also I suppose
one will ask question, Instead of too
many people asking questions, I am
suggesting that two Members may
make important points,

St wg fema (qiR) : wem
TERT A’ TgH & st aro-

- I

E
3
g

“Maps outside the red line and
which include any portion of
foreign possessions in India and
Andaman and Nicobar Islands are
restricted.”

g A 1952 F gur, dfew F A

7§ for W & 1961 A
e d g framgwid fe:
“Maps outside the red line,

maps which include any portion
of Assam  Tripura, Manipur,
Nagaland, Jammu and Kashmir
or Andaman and Nicobar Islands
and such other maps which the
Ministry of Defence may notify
from time to time are restricted.”

waq @ f& gETa W g
qara § A% 1961 # ®IR wran
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21| F qgw A Aew Wgae
FTAF AR AAIF A g 3w
F Aovw ¥ &% & | wwlw E
At M gm ¥ ag T v 5 @y
Frot § g fear mar 9r o oEw
Aogdl #7v 78 2 f% =9 7%
tear & N m¥wT T
gl % wqw ad W @ & W@
qHIT @R HO A F HAATC
TF AR ¥ W fd &0w qiw
§ % 1946 ¥ 1951 % T,
X W F ag foemw =A@y @
g W1 9IT wweT 4,
®YT WHAT  ar WS & 0¥, I

A A F TS A W AT
dgmag A a7 fot # v g®rar ara
dradt  gArEr e Al E oA
wr faa 3w w1 Uewdzr ofa
ar q f& 37 F wA=x
1 ot atafeat 37 &1 w0 &1 aw
FFT TF

tq feafas # #31  wewe
fremt w1 Seawm fdmm o mm
wEaE WX AFET & T & w9 A9
faae &1 @aw & JEw A&
o, W A A qran ot fF faang
fasard | e ¥ oawg A fE
T8 FT AT g & qoTe  qvETa
afeer &1 g A& g fF
"gaw g fAeEr &1 qEEn
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FT I s.ﬂtra 7T fa=mx
w1 fF a9 0 oF T A
IA®I AHC FAAT G IT §
aa it agTat fea 819 § 77 W K9
AT AT § WFT AT a4 AQ
g 7 H @t gNg § ® W
ITMETT AT AEAT E | 99 § ®F
aaaT AT aq & fom usgiFr oA
F @ T AT @, #§ fw
A A @A fEsE &
oWt WY Wi @ & T qEER AW
IRFT T S AT WG AW A
g Auw & & 9 & aw
=TT ¥ 1954 ¥ ®fg %1, awt & a9
femr, fx @9 & @ W A
W A F SmE IR T
7 @fg | = 9w T F amg

FEAIY 1
faarg geaw s AW E AR AT q€ H
TF HTHTT WTHAT 47 JAR! IANWT X
) ¥ g ard aral o fawre w1
wTY gHT & o F1E qot Atfa aardr?
9% 1L T FT wTAAT AE 8§, wag
o #Y ggear S @ agE # I
§ & guwr amdq w< @ E, @ oy
g 1€ T &1 qAA T @, Tg UG-
AT W FATH §, FATLY THAAT FTATHAT
g wotal & sToor oEET gve
g ooy §, W EEE FAT WY qE-war
w &7

MR. SPEAKER: I may inform
Shri Bhogendra Jha that it is mot on
party basis but lots are drawn of

those who want to speak. One party
has got two names. Those are the
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lucky people. If I allow outside that,
Shri Randhir Singh and others, who-
gave notice and lost in the lots, will
ask me to call them,

SHRI D, C. SHARMA (Gurdas-
pur): I always give my name,
MR. SPEAKER: 1 know.

SHRI RANDHIR SINGH (Rohtak):
I always lose in the lots,

MR. SPEAKER: If only two or-
three people take part, tliey may be-
able to make some points. That is-

my point.

&t e are qen ( faeeft w22 -
WEIR WEEW, 4gl W OF a1 & T
@ AfY § fomd gart 3w A wry
F T qAATET AT | WU w
gt & @ fdar o Gt gEr Aw
ﬁw‘tﬁh‘ﬂmﬂwtmﬁu’f‘(

Ay T8 ®10 4% & o gw aga dwEw
gummtﬂ?igﬁwm
& 7Y fear | gv% @, T H gwA Y AT
LU LU

¥ qmwan g ¥ gfaat & gF garao
& &, gard AT @ oF oA
g g, foma ot a5 gak W &7
g THNT @7 E, AT @ A g,
THET qar FE |mar g |

T8 arz § fis faeelt & 8 77 amgw
o gk § N v gfar &
wt it # qdf ¥ g
37 &1 g It agt & A1 W wrq
§ ag agt & oy 7l & 1 Afror
7 & fe #f i osg ot X ga-
qred &5 ordy §, I AT ¥ WA
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[= wawEm a= |
¥ ww AW ¥ Ak ¥ gATqU AT @
2w wgr o @ fF qgt s @
I 8, F T aman @ e gt ad
wTaTsY A §, Wit w71 o § e agt
§o & 4G I g 1 & wgm fv g
W AR F Aww qAd fomd g
vy 3% ag ¥ feart wf @ Wi
gad o wiidiw & &2 er wwt
9 AT HIT AT a6 § W W @
qAT wgy & a1 A oAe
fr oz feeat wrg 1 2 | oF awdw
& g 49 g1 =gy W fom A
¥ FTET g IR 7 g IEE!
bt WY FTorr ¥ , e § ar aTeRd
¥ 7 AT FAT Afey 1w wAy-
Fq AR FAAT § WX AE FAT A
Qua AE AT ¥ AT FIAT FEAES
FTHTT I FY ot Sifgd A7 e

£F% a7 § w7 @ & W g o
TE AwET qmAT § L.

=t e fag 0 467 WMo die
e g &t

o} FUT TR TR qAE AT I
GEART g1 9rfed | g & qra A
ag & o ot oF F97 7 WY gt gAwTe
gt fon man & w17 g g oy A
|qHAT qT FT1HF TR TTH FHT ATHT
FT 4 &7 T3 T &

HTHTT FT qgT g A IR
w3 A A g v wreT T s
g awT wt g Fams qan wraq
g 2 f ag wrea Ay A FAF &
T w1 g fm wAY sEET oI AT
g W w1 3w g 2

% wean g fr wfgsy =7 § F=m
FAmaT 9T T1ER o fomw gt wmé-
Aog & WA ¥ F ¥ A7 aET ®
Faty wm w1fey | safaga q¥wr frd
BaT § A1 IEF f@eaTs TFwE v
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ifgd, Sust o faar =gy
ST AT AR AT ATEACT F § Iy
gadw ot Sfgg war 9w
AR ST AT WIGH) GFS] AFE W
feer & faed o fie arafas=s §
Y gt wifefge G § &
Q¥ 799 § 9 =T §

& faizw s =g g & o-
92 7 T gF FAL A faed WX ag
FHEIFE FT | A¢ gL AT 2@ /T qGHAT
fooré uw fafreg awg & 2 oiT ag
fea¥e qifrardz & wmaA w1y YT 99
97 agt =91 g1 A7 qifFane e uHT
FT ¥ 05 1% 48 wigsw A av |

dra 7 S o 21 7E § S faeare
F oA ¥ WIS B OTNFIARF
arts § @ 3 AL, TAFY AT A
&1 Frforw 7 F 1 I WY @ TG HT
#r9r g 3E% A H g &1 &9
2z 3w ey Ay qar =ty fw
e % fee gwra § A ug ferafs
g e mmammifs
Fa FF T T AT § TH TR
G FATAN 2, WA WA W ATHRT
§9 g @it 3 1 9@ Fri W AE
wrar & A1 aoHT /14T @A B
gt Afa faffa s fa
w7 39 Afa F 3z7 F7 7 =@0fgw,
AT AT A% g |

At & gAve fay & ¥ oy afez-.
sy BT g §mwm & E R
HT9 FARI THTHIT FLT |

SHRI RANJIT SINGH (Khalila-
bad): Disasters have already visit-
ed our land for want of vigilance on
our borders, on the ground as well
as on the map. The armed forces
are there for vigilance on our borders
but there is no vigilance exercised
against cartographical aggression and
errors. The tragedy is that the bord-
er on the ground defended by the
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blood of our jawans is lost by lapses
of the Survey of India. The purely
technical personneél in the Survey of
India do not realise the implications
of the marginal and other remarks
they put on the maps. Would the
Government, therefore, consider the
creation of a cell, in the Survey of
India, of officers who go througn the
maps from the political angle alse
and that, only after they have passed
the maps, the maps should be pub-
lished? There are hundreds of small
islands spread all over the ocean,
about some of which, unfortunately,
we do not have even information,
like Kachhathivu, as to whom it be-
longs to. The Government did not
have the information; the Govern-
ment today is not in a position to
take a strong stand . . .

SHRI S. KANDAPPAN (Mettur):
The records with the Madras Gov-
ernment indicate that Kachhathivu
belongs to us. I want to put the re-
cords straight.

MR, SPEAKER: Government had
no information, That is what he is
saying.

SHRI RANJIT SINGH: Would the
Guvernment consider this? In those
sslands which are not occupied, ie.,
where our population is not there but
the islands belong to us, either settle
some of the refugees that are coming
or if those islands are uninhabitable
like Kachhathivu where, it was said,
there was no water or something like
that, at least erect some strong edi-
fices pointing out that they belong
to India.

Lastly, I regret to say that there is
a lot of ignorance on the geography
of our own country among the Minis-
ters and in the Government. [ will
point out a classic example. This is
not a laughing matter, This happen-
ed with a Minister. Looking at the
operational map in the Army Head-
quarters, he asked the officer-in~
charge where Aksai Chin was, and
after Aksai Chin was pointed out to
3856 (Ai) LSD—1.
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him, he asked, “Where is Ho-Chi-
Minh in this map?” This is the depth
of ignorance that the Ministers and
the Government have . .. (Interrup-

tions). You were not there, This is
a classic example ... (Interrup-
tions). Would the Government con-

sider giving lectures, giving educa-
tion, to the Ministers on the map of
India®
i <fa vy (947)
¥ qgir. . .
MR. SPEAKER; Alright,

T & e

SHRI D. C. SHARMA rose—

SHRI RANDHIR SINGH: How are
you calling him, Sir?

MR. SPEAKER: Mr. Rabi Ray's
is the first name in the Iot. The
other names are: Shrimati Tarkesh-
wari Sinha, Shri Madhu Limaye, Shri
Kanwar Lal Gupta and Shri Ranjit
Singh. These were the names that
came in the lot, Yours and Mr. Nara-
yana Rao's were also there, but un-
fortunately you did not get it.. .
(Interruptions).

SHRI RANDHIR SINGH: We abide
by your wishes. We do not grudge
it

19 hrs. TH
ot ofw v ;2w F fwdy o R
%1 framme s goee wwAr &
Arag fam @ fert s 2
JL TRW FT ATSTERT FT AT AT
FAY & & W 1 =T & Wk
T AW FT IZ OF AT § | FWT
YW F IH AT Wo FEURE HE
T § W IFA w47 R ag v
T WA §, IAT WM FT OF AT § |
ST JAY AgE o 7 FoAET arfv gy
faamererz & 1 & S AR E f
gaw ¢ ¥ feafs w7 § g s
FEHIT F FTT Mg |
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W@ gae F1 W ey s owme
difgar ¥ orm ot fr 59 3§ OF
g N ¥ g 3 ME WA F
wify a7y @ i arfae ot w2
fer 7 § o= i =t ¥ 9w 7 wa™
LEIE SIS B R Dl A
v ag i g ?

fra warw 7 g § fr 59 fa
%1 3 AT § §3 qARIT § | gATQ
T TAEa @ AT qifsaT wY T §
qrfsar #1 W1 UAFoeS § agt 9T ar
oiffFea™ & HHRIT AW A A |
O gATr W1 § 987 @A AEAT FW
A am o €\ K I Az g R
¥ oag B & 7 #T A FAGTA
ar #1%5 afw g9 F Fr a@f
aiffen & A0 ma #1 & faaF
WAATT ZATE WY CAFAT § IAW gATL
UHEAT WIT FATL AN AT N5 AT IAFT
I gAEe § W@E IR WRTL I
IAH FIT qE | IAF WA A7 ey o
agi Wy arx & e gl wAwrew
# gark weET T W 9 § 1 5w fewfa
w TEe & fod o OEY saeT
¥ faz  food gw 9o oF €9 qfw
Wy afsem #1 7 % ARgAd sy
9% FATT FeaT @ HCET FT FH-
TR

= T fag 79 AT gt
& e & frwey § Al fedl o Y
e T AH AL} fAwAT 8 1 7
STaFAET T & |
MR. SPEAKER: Will the hon.
Member kindly resume his seat. The
}::s are drawn. So, how can I help

o 7y fwd oy @ dvear
FT AT )
MR. SPEAKER: I do not want
anybody to reply. When lots are
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drawn I do not know how I can help
it, if the Members on one side do not
secure the losts? (Interruption).

I do not want anybody to help me.
1 can help myself. When lots are
drawn it happens like that. Shrimati
Tarkeshwari Sinha has taken about
15 minutes. But Shri Randhir Singh
thinks that unless he is called, it
means that no Congress Member has
been called, he thinks that there is no
Congress other than himself. That is
the pity. Shrimati Tarkeshwari Sinha
has been there for about fifteen years
and the Home Minister has also been
there ‘m Parliament. Yet, Shri
Randhir Singh thinks that except
himself there is no Congress. That is
the pity of it. That is unfortunate.

Now, the hon. Home Minister.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
Hon. Members have certainly raised
very important issues, There is no
doubt about it. But I thought that
this question was considered in a
restricted manner in relation to the
question which was answered here
the other day.

I do not wish to say anything about
this book and the map in it because
I do not want to make any wrong
statement which might go against
our national interest. So, I do not
want to make any statement about
it. It may be that the criticism that
is made there is also valid, but I do
not know about it.

The only point which I would like
to make is this. The authoritative
map of India is the one which was
published in 1962 by the Survey of
India (40 miles to one inch). That
is the basic on which we have to go
about it. That is the final authorita-
tive map.

The question that has been raised
in this discussion is what we are
doing about the wrong maps that are
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published. Either they are published
as maps or they are published as part
of some textbooks etc. There are a
large number of foreign publications
alsp which go on publishing wrong
maps. Now, the question is: What is
the in-built arrangement in our ad-
ministration and in our statutory pro-
visions so that we cap prohibit these
maps.

In 1961, the Criminal Law Amend-
ment Act wag passed, and if you
would kindly see sections 2 and 4 of
that Act vou will see that notice was

taken of this particular matter.
Section 2 reads thus:
“Whoever by words either

spoken or written, or by signs, or
by visible representation or other-
wise, questions the territorial in-
tegrity or frontiers of India in a
manner which is, or is likely to
be, prejudicial to the interests of
the safety or security of India,
shal] be punishable with impris-
onment for a term which may ex-
tend to three years, or with fine,
or with both.”.

This section is about the punish-
ment to be given.

SHRI MADHU LIMAYE:
should he not prosecute?

Why

SHRI Y. B. CHAVAN: There is
another section, namely section 4
which authorises the prescribing of
the material which is published. This
is the legal arrangement. Under the
Unlawful Activities (Prevention) Act
also, by definition, such a thing can
be considered to be a penal offence
under the Act. This is the legal posi-
tion about it.

Even as regards the book mention-
ed by Shri George Fernandes, the
publication of the London Times Or-
ganisation, I find that it was proscrib-
ed in 1965, Unfortunately though the
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was
brought to the notice of the Govern-
ment of India in 1965 and timely ac-
tion was taken and the publication
was proscribed. Of course, some
number of copies must have already
been imported during that period.

SHRI KANWAR LAL GUPTA: It
is still lying in our library.

SHRI Y. B. CHAVAN: 1 accept it.
It may be there in several libraries as
it was there in our own library. So,
I am now pursuing this malter and
trying to reach the libraries to find
out which are the proseribed publi-
cations which should be removed from
the libraries. This is one step,

The other point that Shri George
Fernandes made was that the book
contained a long list of acknowledg-
ments in which they had mentiond
even the Survey of India. This might
create a wrong impression as if the
Survey of India has collaborated
with this organisation to prepare that
map. I made enquiries from the survey
of India and they have said that they
have in no manner collaborated with
this organisation for preparation of
these particular maps.

eminent academi-

mentioned there.
1 think it will be necessary to
take up this matter with them 1o
find out. It is quite possible that this
publication is a continuous process.
Possibly they might have consulted
the Survey of India published before
1947 and the acknowledgement may
have been continued as such.

Some other
ciang also are

I have got a list of nearly 51 publi-
cat’ons proscribed under this Act. Now
in order to facilitate correct publica-
tion of these maps in the country, the
Survey of India has published three
different maps on three different scales
which might be helpful to those who
want to publish the correct maps. All
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State Governments have been written
to bring this facility to be made known
to all publishers etc. so that if they
want to publish correct maps, they
should have this facility with them.

These are the steps that have been
taken in the last two years to see that
correct maps are published in [ndia
and wrong maps are not circulated in
the country. This is on the general
question.

About the Indian Express publica-
tion, 1 find the Express organisation
published the wrong map uninten-
tionally. Three times the matter has
been taken up with them through the
State Governments because their edi-
tions are published in different States.
This particular map was published in
Andhra Pradesh. We have already
taken up the matter with the Andhra
Pradesh Government. At the same
time, we have taken it up with their
central organisation in Delhi. So
this is about the Indian Express.

There is one thing which remains
by way of difficulty. These sections
-of the Act provide for action in the
case of intentional publication, But
sometimes some publications are
made negligently or unknowingly.
What do we do about that? That
matter will have to be legally exa-
‘mined. We have taken up this mat-
‘ter with the concerned authority...

SHRI MADHU LIMAYE: Ignorance
is no excuse,

SHRI Y. B. CHAVAN: 1 quite
agree. This matter needs to be exa-
mired. I am only pointing out one
difficulty. This is another aspect of
the problem. If administrative ac-
tion is thought of in the sense that
any publication of any person should
have somé sort of previous sanction
of some administrative authority, if
we do that, it will create a large
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number of difficulties. 1 am not ex-
pressing a view; I am anly pointing
out certain difficulties. Suppose a
large number of geography books are
published for schools, primary and
secondary, and if we make this sort
of compulsion, it will create a num-
per of difficulties.

SHRI SAMAR GUHA (Contai):
There will be no difficulty about re-
production,  Authorised maps are
there.

SHRI Y. B. CHAVAN:
am pursuing this matter
Authorised maps are there. But
sometimes they have to use small
drawings of maps in the textbooks.
If we make this compulsory for them
to take previous sanction for publi-
cation, possibly—I am not giving my
final view about it—it might create
a feeling of harassment. This is a
matter that will have to be looked
into. I am pursuing it further.

I know. I
further.

SHRI RANDHIR SINGH: What
about prosecuting those responsible
for tampering with the authentic
record in this particular case?

SHRI Y. B. CHAVAN: This
published in 1953.

was

SHRI RANDHIR SINGH: Let him
locate the persons responsible.

SHRI Y. B. CHAVAN: I will find
out,

SHRIMATI TARKESHWARI
SINHA: I think there was a fire in
1961 or 1962, Then Shri Humayun
Kabir was the Minister in charge. A
question was raised about the fire.
1t was said that a lot of documents
were destroyed. We would like to
know what is the position, whether
valuable documents were destroyed
or not. If the Home Minister has no
information about it today, he might
give it later.
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SHRI Y, B. CHAVAN: Certainly.
In this muotter, I would not stand on
formality as to whether it is pertain-
ing to my Ministry or not, because I
know this is a matter of national in-
terest and national importance.

st fAe AT Ry 0 oA @
fr oF Wi gfear & oF dv famen
g Wiy @ ow@ R
form adY 2 1

SHRI Y. B. CHAVAN: [ will not
be able to answer gll the detaileg qu-
estions.

MR. SPEAKER: Members may pass
on information to him.

oY wq famd : oF 7 A a7 F
Ay &\ wgl %W agA # faaa 93
TR W E W qT A H AN AR

7 AWEG THES! FEH aqH F
%, Wg ATHER F AHAT F A
4T 19 FT AT g1, ¥ gH A
Wga TO § T ATl A AT |

SHRI Y. B. CHAVAN: My attitude
is not to refuse any informationl am
not taking a technical view of these
matters that these matters are
dealt with in two or three ministries.
Ultimately, we are all responsible for
this, Therefore, the point you have
raised will have to be gone into, At
the present moment, 1 cannot answer
all the questions.

SHRI BAL RAJ MADHOK (South
Delhi): May I suggest that a note
aid an authorised map may be cir-
culated among the Members.

CHAITRA 17, 1880 (SAKA)

Published in Indian 294

Express (H.AH. Dis.)
SHRI Y. B. CHAVAN: All these

suggestions are for our consideration.

SHRI D, C, SHARMA: Has any
person been prosecuted for publish-
ing an unauthenticated map?

SHRI Y, B. CHAVAN: Under the
Act anybody who publishes an un-
authorised map will be prosecuted
because we have a legal provision for
it.

ot wf o awad (@O ¢
fazw & ot awelt e W AT T
T & AR § TR N o wd § 7

ot guE W wEgRw ¢ AR}
¥ o7 FT A1 v # Iud for X ww
fa v forar awar &

SHRI RANJIT SINGH: He said
that certain authenticated maps are
on the scale of one inch to forty
miles. Under that scale, small islands
could not be shown even by a dot.
So far as the islands are concerned,
the authenticated map should be of
the scale of one inch to one mile and
not forty miles.

SHRI Y. B. CHAVAN: I can only
say that these are suggestions in
regard to details and we shall cer-
tainly consider them but I am not in
a position to answer all these things
now.

19.15 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 28, 1968/Chaitra 8, 1890
(Saka).
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